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LOK SABHA

Monday, July 10, 1967/Asadha 19,
1880 (Saka)

—

The Lok Sabha met at Eleven of the
Clock
[Mr SeeAxzr in the Chasr]

Obituary Reference

Mr, Speaker 1 have to inform the
House of the sad demise of Shn
Naushir Bharucha who passed away at
Bombay on the gth July, 1867, at the
age of 59

Shr1 Naushir Bharucha was a Mem-
ber of the Second Lok Sabha during
the years 19567-82 He took active part
in the proceedings of the House and
the Commttees

We deeply mourn the losy of this
friend and I am sure the House will
joIn me 1n conveymng our condolences
tp the bereaved family

Shri Nath Pal (Rajapur) ] should
kke to pay my homage to the memory
of late Shr; Naushir Bharucha who
was g colleague of ourg for five years
in this House

I should briefly say this much about
him that as a lawyer, as a scholsr, 1n
every fleld, wherever he took a duty,
ke gave the best :n hum to that duty
and to the fulfilment of that duty As
amember of the Corporation of Bom-
bay and then the Bombay Legislature
and Iater on, a Member of this august
House, 1t was incredible what concen-
tration, what application and what de-
votion he brought to his task

We had many dustinguished parha-
mentariang and I trust and hope and
pray that we shall continue to have

10460

great parliamentarians since to the
extent that we produce such dedicated
and devoted parlismentarians this
House wall be able to discharge the
expectation of our people But I must
say 1 all humility, and without any
fegr of contradiction that I did pot
come across 8 Member of Parlament
who brought such studieq application,
howsoever minor might be the matter
that the House was seized of It was a
regulated life with clocklike regularity
1n everything that he did, and with that
passion for his parhamentary work he
lo&zd during the five years that he was
hi

I hope the House will join me 1n
mourning-the death of a valient social
fighter for the cause of our people and
a dedicated and devoted parlamenta-
rian of unusual ment

Shri Ranga (Srikakulam) I wish t0
joun my hon friend Shr; Nath Pai in
what he has smd about our friend
Shri Naushir Bharucha He was & con-
stitutionalist to the core and a very
g00d parhamentanian He took his
dutieg as a Member of this House very
sertously He made valuable contribu-
tions He lent digruty, in all that he
did, to this House, and he get 8n &X-
ample of what a Member of Parlia-
ment ghould try to be during the five
years that he had been our colleague
in thig House

1 jon Shri Nath Pay and you, Si,
1n mourning his Shr Naushir Bharu-
cha’s death

The Minister of External Affairs
(Shri M. C. Chagla): I wish to endorse
what my hon fnends Shri Nath Pu
and Shri Ranga have said

As Shnn Naushur Bharuche came
from Bombay, I knew him very well



I entrely agree with what Shn Nath
Pai has said, namely that he was &
very dedicateg worker. A sumple and
unassuring man who had the highest
sense of duty which he performed
very well.

Mr. Speaker: The House may stand
in silence for a short while to express
itg sorrow

(The members then stood n silence
for a short while)

ORAL ANSWERS TO QUESTIONS

Indian Immigrants to Britain
+

+1022 Shri Hukam Chand Kachwai:
Shrimati Tarkeshwarl Sinha:
Shrj Onkar Singh:

Will the Minister of External Affairs
be pleased to state

(a) whether Government’s attention
has been drawn to the fact that there
15 a racket of paying the Enghsh girls
for marrying Indians wanting to mig-
rate to Britain on a temporary basis,

(b) whether Government have en-
quired inte the matter, and

(c¢) if so, the steps Government pro-
pose to take to stop this racket?

The Minister of Externa] Affairs
(Shr1 M. C. Chagla): (a) to (c) Gov-
ernment have geen a Press report in
the “People’, a Bnitish newspaper, of
a siray case to this effect Our High
Commission in London have made an
enquiry and come to the conclusion
that this 15 a stray and unproved case
which 1s being used for publiaity pur-
poses by ceriain nteresteg parties
Government do not propose to take
any action a the Indian concerned 15
seeking legal opiuon to vindicate his
position, i

st gew wx wyr & 9g I
argar g fe ag @) wATO T A Iy
®1 o W &, T F@EA R
Nex ¥ fag wrk fdiw w7 e
AL

Shrl M. C Chagla: The question of
preventing 1t does not arnse bhecause as
1 have said, this 15 a stray case; and
even as far as this case is concerned,
the person affecteq is trying to windl-
cate his position by taking necessary
lega] steps

ot gew wx wgA@  § ag AT
wigat g f& o swe A e @
feqy @ & &1 § R @ W
Wit W wr s sfafer &)
T ETA g A 9T W faa fear
tfF qwaER ¥ AWMy R
qETHt PrEFArE ?

-

Shri M. C. Chagla, There 15 only one
person concerned He 35 a gentleman
by the name of Shr1 Rajmal Singh As
I said, he has denied the allegation
The allegation wag that he tried to put
through this transaction and got some
commission, and that that was the
reason why he was interesied n this
transaction He had denied this allega-
tion and 1s taking lega] opimon as to
what he shoulg do to vindicate his
position

Apart from this—we enquired of our
High Commussion in London—no other
case has come to Light

ot warm fax & g ST STEAT
gfr W waw wefear gk ey
Farg WYL, AT TW qUE AN
4T AT

Mr. Speaker- 1 do not think
answer 1§ necessary

any

Shri Hem Barua: Are Government
aware of the fact that recently there
1s an anti-Indian feeling—and that
feeling 1s growing—Iin England, and
Indians are debarred from the teaching
profession so far as the humanities are
concerned on the ground that ther
Enghsh accent 15 lLikely to lower the
standarg of education ;n England? Is
there a bap like that and are Govern-
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ment aware of the anti-Imdian feeling
which ig growing in England?

Shry M. C. Chagla: I would not say
anti-Indian feeling; I would certainly
say that perhaps the racial feeling 1s
increasing in England. The Labour
Government are conscious of jt. As you
know, they have passeq one Act and
they are trying to see how thig could
be curbed. The feeling expresses itself
in the housing problem, in the teach-
ing problem; it is not directed against
India as such, .t 1s directed agamnst
coloureds, whether Indians, Pakistarus,
Africans or Asians.

Mr. Speaker: Question No 1023. Shn
Madhu ILimaye, Dr. Lohia, Shn
Banejee, Sh11 Fernandes, Shr1 Joshi—
Absent

Shri Nath Pai: On a point of order
Under rule 48(3) I request that this
question be taken up

Mr. Speaker: The rule 15, after-
wards, not now. Let ug gee. Next
question.

Shri Nath Pai: The rule does noi say
‘afterwards’.

Mr. Speaker; I say this afterwards

Shri Nath Pai: Kindly bear with me
You must guide me I know this has
been a convention in the House, Other-
wise, let us amend the rule (Inter-
ruptions). Hon Members are getting
impatient without hearing me. Under
rule 48(3) 1t 15 sad:

“I! on a question being called
it is not asked or the member in
whose name jt stands 1 absent,
the Speaker may, at the request
of any member, direct that the
answer to it be given.

It never says ‘at the end of the ques-
tion howr’. I am taking my position
on a well-given rule. You should pro-
tect me. I am not just asking some-
thing which does not exist. The rule
fe extremely clear. I want your ruling.

Oral Answers 10464

Mr. Speaker: I have called the next
question.

Shri Nath Pal: Before you called, I
began.

Mr. Speaker: If time permats, I shall
see,

Shri Nath Pai: I will raise it agawn.

wdt et § wrea-ww diw
+
*1024. Y wo ATo fogrt :
st fyfer ey -
) fagmaesmme -
T T e
w ddfe-wrd 7Y gz IO W
T w4 fw

(%) =T gz § Frpery AT AwT-
AR 9F “mrafet” ¥ 24 Wi, 1067 ¥
uF N TA I #T OAIATHY 9T
T A AHa wew § wwrie
HATATL 4T §8 WHYT o & qF ¥
swife ol aregandt i T
Y AT AW FT eqrA faemar

(£

(1) afeqn, @ w@aw A qe
v, WX

(7) e% "AEFE ¥ FEIR A
war sfafrr § 2

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) The Sino-Indian border has been
omitted jin the map by prinﬁng a
legend over the boundary.

(¢) Government have noted that the
map, unlike some previous Soviet
mape, does not pring the Chinese ver-
sion of the Sino-Indian border, but
has avoided showing it.

w1 wo ATo fomumly : wr M
AW ANE W Jo THo THe Wile
nodite ¥ 2w uw femr § v o wy
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W §IMTRT 9C 9T ¥ e Ay
TETATE TG FTE, O I T AW
¥ dq ¥ wr orar g’

Shri M. C Chagla: There 15 a definite
advance in the position that the USSR
took up in the past In the past, their
maps showed our border according to
the Chinese yersion Now they have
taken a step furthet They do not
show the border They just draw a
legend and say that this 15 India and
that 15 China So, this 18 the gecond
step I hope the third step will be
taken very soon We must be thank-
ful to the USSR for having changed
its position by not recogmsing tne
Chinese claim to our borders

Wi wo ate forr T a1d W@
#oré #12 §F fodr w7 e § vy
maine ¥ue e fom # o ww
a4 M AR e &7

Shri M. C. Chagla The USSR 1s
quite familiar with the dispute between
ourselves and China The USSR has 1ts
own problems with Chuna As I sexd,
we must have a little patience, and
wait for the next step to pe taken by
the USSR

st o ATo faart  wAAEE ¥
71§ freae frarar wd ag & s
wgn g ¢ Awe qfemdvm & fad
T2 TN AN FE TN’ IWE
frre Foearee wat oy w87

Shri M C. Chagla' I have explamned
the position

Shry Ranga: What you have said this
morning, let ;t be commumcated to
that Government

Shri M. C. Chagia: Certamly

Shri Bam Kishan Gupta: What iz the
statuy of Sikkim and Bhutan as shown
in this map

JULY 10, 1967
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Shri M C. Chagla: I believe the posi-
tion 15 the same, but I should like to
have notice of this I am not definite

Shri E. K. Nayanar: May I know
whether the hon Munister 13 aware

published an American map about
Kashmir 1n which the whole of Kash-
mur has been shown ag part of Paks-
tam area? May I know whether the
Minister 1s aware of that report ot
not? |

Shri M. C Chagla: It does not strict-
ly anse out of thus question, but I am
aware of what the hon. Member 1
mentioning about the publication of
that map

ot wge w T w=\T Ay
ge vt e I w e gw
Jo THe THo WILe *W‘(!
drag ram ¥ fod e e
I fegam ) B s Ffay
o e famy qv gEHT IR QAT
g a1 W ¥ fom pepc g
HT AT AT FT FHAT F T2 AT /A
awwm & ? gaiagfe s
ar 9t rea qwwr frar § sl
# aer ¥ ok Gt Sram @ @
T EFTT IAR Y FA FU A
v gfmr & wvd qw FGR?

S Lley ale yy W]
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Voo oo S ayal 2 4o a0
ool e WS 9 v )
Wis 28 gme Jpp IS )

[- S5 Ao 2ol &

Shn M C Chagla. It any wrong
map abot our country 1z published, we
immediately take up the matter with
the country concerned, and if there 19
any map publisheq by the Umted
States n collaboration with Pakistan
which includes Kashmir as part of
Pakastan, we will certamnly make the
necessary representationg to the Umted
States Government

St wE TR AR WY ga wT
mmmﬁl’!{li@amgmo
W @ e v fea ag Wi @ fo
frmn? g o sared) fggma ¥ \1g
Nt wH aww AFw o ow
aw ¥ fog fiean fie s =g fegeam o
7w feary ¥ fad A 4w
T4 ?

§ Jym cye o piloas gp2]
~ol e B L A ha
y WSl s g Kool
P 2o - NS A
Sl S W L P Regela
Swb ol b M5 M ey
G K Umdis yy Ol S 5 D
W e gme BN 5L,
[- Ko

SBhri M C. Chagia: 1 have already
answered that question, that we should
be thankful that USSR has changed ite

ASADHA 19, 1889 (SAKA)
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earlier position The earlier pomtion
wag that theyr map showed the same
boundaries as clmmed by China Now
they have changed therr atttude and
are not showing the boundaries as pe-
f;ﬂ'e 1 made my postion perfectly
clear

Shri Shashi Ranjan: Many a time
this dustorted position of our boundary
has been shown by many countries, and
these maps are in circulation, and Gov-
ernment’s attention has also been
drawn to thig fact In the Jast Parha-
ment glso this matter was raised May
I know trom the Mimster whether he
will see to ;t that such maps which do
not show clearly our correct position
are not circulated? Every time any
country, whether 1t 1s friendly or not
friendly, bring out such a sort of dis-
torted vermon of our boundary lne,
we must protest, and we must tell
them that they must czrculate maps
with a correct version of our boundar-
ies

Shri M. C. Chagla: Yes, Sir, we de
take ;t up but very often these mapa
are printed by private publishers The
most we can do 1s to stop these mape
from being cwrculated in our country
which we always do, we do not al-
low the circulation of any map which
does not correctly represent the
boundaries of our country

stemec fay  wsw W,
wr Wt f ag T fe IR ol
= 2 fig'many trmes the maps are

published by private agencies”

T R & A 9 ¥ G
§ e BT e, fo Frdw v 9
# arz W T ey wr o fesee
firr § da o TER S AT fiear oy
w7 yaw fa IR fara e o
feur & ?
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Shri M. C. Chaglia: Why should we
protest? As I said, we are grateful to
the USSR, the USSR map does not
show the boundaries according to
China, On the contrary it has aitered
its posmtion. 'What does the bon.
Member want us to protest aganst®

Shri P. Venkatasubbaish: May I
know whether the Government pro-
poses to make 1t a convention with
our friendly countries that whenever
the territorial boundaries are to be
showp 1n a particular map to be pub-
lisheq in that country, that Govern-
ment should get in touch with our
embassy or some other person autho-
nised in thus behalf so that friendly
relations may not get spoiled by pub-
lishing wrong maps®

Shri M. C. Chagla: It 1s a suggestion
for action, we shall bear i1t 1 mind

Shn Bal Raj Madhok. Cartographic
aggression aganst this country has be
been taking place for along time, that
has preceded the actual aggression
Many countries have been publishing
such wrong maps and In India also
they have put 1n crculation by
some public and private agencies Ma
I theiefore know firstly, whether the
Government will supply to all friendly
countries an authenticated copy of the
map giving the boundaries definutely”
In many cases even our officers do not
know about the boundaries Secondly,
steps should be taken sg that no pr-
vate or public agency 15 allowed to
publish any map 1n the country which
1s not in keeping with the exact map
of our country

Shri M. C. Chagla: To answer the
second question first, I entirely agree
that no agency, private or public,
should be permitted to publish any
map jn our own country which does
not correctly delineate the boundaries
in our country I am not aware of any
public or private agency which has
cmht&dinyaudlmapmdﬁmy
hon. friend will give mhe any instance,
I shall take action Ag regards the first
part all our diplomatic mussions are

JULY 10, 1967
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familiar with the country’s poundary
and whenever a map 18 published in
any foreign country which wrongly
describes the boundarieg of our coun-
try, the matter is taken up with the
proper authoritieg and attention 1a
drawn to the fact that the map pub-
lisheq 1s not the correct map of India,

Shrl C. K. Bhattacharyya. Is 1t a
fact that the USSR maps while delin-
eating the boundary of China put
Tibet out of that country®

Shri M. C. Chagla I am not sure
about 1t

Shrl Hem Barus. Sinc~ the latest
maps published by the USSR do mot
show the cartographic claims of China
cither on Mongolia or on India and alse
put Tibet out of the boundary of
China—the latest USSR maps do that,
as Mr Bhattacharyya said, I have also
scen reports 1n the papers to that
effect—may I know whether the Gov-
ernment are in a position to tel] us
that this change has come about be-
cause the USSR 1 convinceg of our
stand on the Sino-Indin border or be-
cause of their hostiity towards China®

Shri M. C. Chagla: I would rather
like to believe that the first ;3 true
rather than the second—th it they
have been satisfiled with the legiti-
macy of our claims on our boundaries

S8hri Nath Pai* Our position
Shri M. C Chagla: Yes, our position.

st fnfafam wrm qw el @
T fegeam & 4t e A 9w
O WER & §RY ¥ W gUeTT
7 s S woar e dare fvar @
WX 39 AW # qure wF  FoeA
ok frm 2w § o} gt g oy
& @ W TR W R & W afe
T § A w4t Ay R § ? g aeag
¢ fowir ot 3o wwa ¥ frma cc iy
wfeerT ) mar & fies fwnr st a-
FEAT T A AN F QATTTF A
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w1 anfiry ¥ qrepfas weaTaC QR
& WrEeeT At wr NEd s
TR miter g ¥ W W
0w W gufgurt ¢ ?

Shri M. C. Chagla: My hon friend
wag not here when I answered the
question that all our diplomatic mus-
sions know what the boundarieg of our
country are and they are supphied with
the correct maps

st frqfa fawr  wewr wEm,
TR AN afw g T@E AL
faardt =57 7 arfeer & o oy 2
W FI AT T EAT 9TT WO 3 A
¥ guivem § wfr a7 7g fr @@
e 47 g W g AW & awq e
a2 9% W H AX o7 v ow AW
7 dmae fexal?

Mr. Speaker. That 1s
Madho}g asked

what Prof

Shr1 M, C. Chagla: I would like my
hon friend to see the atlas brought
out by the Survey of India—the
School Atlas I knew about 1t when I
was the Minister of Education It s
an excellent atlas which 15 used by
all the school-boys, and jt correctly
describes the buundaries (Interrup-
tion) I do not know the details of it
But 1s an excellent publication which
18 of great use to our students study-
g mn the various schools

Shri Hem Barua‘ Sir, on a point of
order He said school-boys, school-girls
also use the atlas

Shri M C. Chagla: Yes, I stand cor-
rected School-boys and school-girls

Mr, Speaker: 1 do not think that
there 15 anything to be corrected, for
the Minuster to stand corrected at all.
Shri Ganesp Ghosh.

ot fef o @i AT
ok dwwr wgr d?  wow W,
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Wi ¥ aRe  Wiw WeT o welt o
®TyAE W@ AG &1 A A gqor fs
AAEUAT WX FoTw WY FATHE
T 7¢Y, W Fga § o qar o A Ew
* gegfa & TEH @ A W
QaT FEAY

Mr, Speaker: Order, order I have
called Shr1 Ganesh Ghosh

Shr1 Ganesh Ghosh; Is 1t the policy
of the Government—that the maps
published by other powers support-
mg our claim makes our claim and
11ght stronger than by doing some-
thing which could mtiate direct
talks for the realisation of our claims?

Shri M C Chagla: 1 agree with
what my hon friend Shr1 Madhok
suld earlier, that there 15 such a
thing a< cartographic aggression, and
we should resist it to the best of our
capacity Maps do not carry the
matter any further If a part of
India belongs to us, the mere fact
that some country chooses to show in
their map that it does not belong to
us does not change our position But
even so, we have to be wigilant and
alert and point out to the ecountry
concerned that that is not the cor-
rect map of India

i

To W wAgT wfgm @
fer st m=a ¥ fafeom w1 one
afenr feamar mr &7

Shri M. C Chagla: I am not 1n a
position to answler that 1 can let
my hon frend know, after making
the necessary enquines



10473 Oral Answers

fearwe gat e wir fremarman g
M AT wpw e T e ot A
T EE TN GO W P W A
tamf? e adm i Ty ?

Shri M, C. Chagla: As far as maps
published in our country are con-
cerned, the Survey of India 15 always
consulted and the Survey of India
has to certify that the map 18 cor-
rect Then 1t 1s allowed to be pub-
lished  As regards foreign countr-
1es, of course, they do not consult us,
if they choose to consult our Mission,
they are given the necessary infor-
mation

s Wlo o mmil WT OER W
worfoa %9 & wAad w1 A9 femman
THE Iy qg e TG g fw
w W AT qeedw # faamrer
s g wg afz an, @ s aw R
3| AT F yaw 9 F%  sfaw
T &7

Shri M. C. Chagla: I do not agiee
with that inference On the cont-
1aly this shows that Russia 15 com-
ing nearer our position, as I have al-
ready explained It does not show
the boundarnes as claimedq by China
On the con‘rary 1t has changed 1ts

position and merely printed a legend
without dehneating the boundary

Wl wWlo Ho fmmit WAy APRW,
7Y g9 ¥ 99 A omn | Fqerar
fr s avae 7 3@ A9 97 gy
A §

Pay Scales of Civillans in Defence
.F
*1025 Shri 5. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of Defence be
pleased to state,

(a) whether 1t is a fact that a
Clagsification Tribunal, as recom-
mended by the Second Pay Commis-

JULY 10, 1967
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sion, has been appointed by Govern-
ment to investigate into the pay
scales of the civihians in the Defence
Establishkments,

(b) 1f not, the reasons for
delay; and

(c) the steps taken by Government
in this regard?

The Minister of Defence
Swaran Singh): (a) No, Sir

this

(Bhri

(b) and (¢) Government do not
consider that there i1s any need for
appointment of a Classification Tri-
bunal Since the Second Pay Com-
mission submutted its report m 1959,
proposals for revision of pay scales
of certain categories of civilian posts
in Defence establishments, in order
to rectify anomalies, or m recogm-
tion of the qualifications and duties
involved, have been received and
decisions taken departmentally

Shri S, M. Banerjee: One of the
unamimous recommendations of the
Pay Commission was that since they
were unable to hear the defence
employees’ problems properly, a
classification tribunal or expert com-
mittee should be apponted. Ths
recommendation was accepted by
this House and also by Government
When definite assurances wele given
m the past by two Defence Ministers
and one Minister of State, Mr
Thomas, what 15 the reason for this
dewiation?

Shr1 Swaran Singh: There 1s no
deviation The Pay Commission
made a general recommendation that
where classification has not been
done classification may be under-
taken In the case of these em-
ployees, all the classifications had
had been done m a scientific manner
and there was no need, therefore, to
appoint any separate commission

Shri 8, M. Bamerjee: The hon
Minister has not understood the
question The Pay Commission re-
commended that since they had no
opportunity to go into the wage



10475 Oral Answers  ASADHA 19, 1889 (SAKA)

structure of the varipus ordnance fac-
tories and the piece work system, an
expert commuttee should be formed to
go into the wage structure of the
ordnance factories, since they work
both on batch production and mass
production When g definite decision
was taken even 1n the Industrial
Council Meeting at Ambajhann and
the Director-General of Ordnance
Factories gave this assurance, which
wadas confirmed by Mr Thomas that
this would be appointed, why 1s there
his deviation”

Shri Swaran Singh The hon Mem-
ber knows that he had written a letter
to my predecessor about this very
maticr and he was given a detailed
1eply 1 would not like to go into
thy details But I would like to say
1hut the recommendations made by
the second Pay Commussion m this
1egird were ronsidered by the Gov-
¢emment and 1* was decideg that the
pay should be fixed in the new pay
~cales recommended by the Commus-
cijon corresponding to the prescribed
stdle 1n which the individuals were
drawing their pay It was further
decrded that where any dispute arose
in respect of such pay fixation, 1t was
not necessary to constitute any expert
body as suggested by the Pay Com-
miccion  All these details” were given

Shri 8 M Banerjee' Is the Minuster
aware that at present the pay scales
of civihan defence employees have no
relation to the rising cost of hving”
Has this not been done because of
the Finance Minister's wage freeze
policy or the decision taken by the
Defence Mimstry”

Shri Swaran Sfngh 1 do not ac-
cept the first part, ang the second
part does not arise

Shri M R. Krishna: May I kn
whether the Minister 15 aware of the
fact that the clvilian employees in
defence, particularly the cooks have
to work for more than 20 hours and
they do not enjoy any leave facilities?
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Is he prepared to set up any commuat-
tee to examune this position and
review 1t?

Shri Swaran Singh., There 13 no
proposal to set up any committee But
if individual cases are brought to my
notice, I will look into them

Shri M. R Krishna, He 1s always 1n
the habit of confusing the House with-
out giving proper information I ask-
ed about a particular category of em-
ployees 1n defence, whether it 1 a
fact that these people have to work
for more than 20 hours I want him
to say yes’ or no’

Shri Swaran Singh That 15 not

correct

Shri Nath Pai Mr Speaker, Sir, the
recommendation regarding the appoint-
ment of a tribunal for classification of
these employees was one of the unam-
mous recommendations of the Pay
Commission In his reply to the clan
fication point raised by Shri Banerjee
the Minster stated that the Govern-
ment has decided that unless there 1s
a dispute the Government will not be
called upon to appoint a tribunal Am
I to understand that this 1s a presenp-
tion and invitation for fostering a
dispute®* Mr Speaker, I may tel] you
that the first Prime Minister of India
in a confidential letter to the Chief
Ministers of India accepted the res-
ponsibility for the strike of the Gov-
ernment employees g3 that of the
Government and said that the Gov-
ernment waits t11l conditions deterio-
rate where disputes and conflicts be-
come ynavoidable and inescapable
Precisely this 13 what the Defence
Minister today sald, that he will ap-
point & tribunal if there is 3 dispute
Are we, and 18 Shn1 Banerjee to take
this as a challenge and foster a dis-
pute, a game at which he is an expert?
May we get a more sympathetic reply
about this and not this kind of answer,
that if there is a dispute they will
appoint a tribunal® This is a pres-
cription for creating disputes

Shri Swaran Singh: The point really
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arose out of the recommendations of
the Pay Commussion. The Report of
the Pay Commission came 1n 1859

Shri S, M Banerjee: Kindly read
the Pay Commussion’s Report.

Shri Bwaran Singh: Based upon
those recommendations various revi-
s1ons in the pay scales angd actual
emoluments that had to be paid were
to be done Those decisions were
taken On this classification question
there was no duference at all There
was g scientific classification of the
various jobs and Government came to
the conclusion that it was not neces-
sary to constitute a tribunal Ths
was conveyed to Shri Banerjee by
my predecessor The other question,
whach 1s of a gencral nature does not
anise out of this (Interruptions)

Mr, Speaker, If hon Members
desire to have 4 half-hour-discussion,
I wnl] certainly help them in that Let
us go to the next qucstion now

Communal attack on Buddhist
Commumty in East Pakistan

®

*1026. Shrn C K. Bhaitacharyva
Shn D. C Sharma:
Shri Samar Guha:

Will the Minister of External Affairs
be pleased to state

(a) whether Government's atten-
tion has been drawn toa UNI report
of a serious communal atiack on the
Buddhist Communaty in Chittagong in
East Pakistan 1n which 1t was siated
“in course of the disturbances the
entire Buddhist locality was looted
and burnt, 250 of ;ts 1nhabitants
killed and all but a few women
ra !l;

(b) whether some of these Buddhsts
have fled to India, and

(c) whether any enquiry has been
made by Government in the matter
ang what stepe have been taken to
safeguard the Buddhist minorities
there?

The Minister of External Affairs
(8hri M. C. Chagla): (a) Yes, Sir. The
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Government have seen reports about
a serious communal clash mm Cox
Bazar 1n East Pakistan on 1st April,
1867, according to which “houses in
the entire Buddhist locality were loot-
ed and burnt, 25 of the inhabitants
were killed and all but a few women
raped"”

(b) As far as our information goes.
none of them seem to have arrived mn
India .

(¢} The Governmeni of India had
instituted an enquiry In the matter
ang have reasons to believe that the
newspaper reports are correct The
question of safeguarding the rmunont-
1es 1n Pakistan 1s the responsibility of
the Government of Pakistan How-
ever from tmme 10 time the
Government of India haye repre-
sented to the Pakistan Government
against the harassment of minornties
in Pakistan, and have reminded them
of their obligations i1n this regard in
terms of the Nehru Liaguat Pact

Shri ¢ K. Bhaitacharyya: Did our
Deputy High Commissioner m Pakis-
tan visit the area atter these incidents,
if so what 15 his report”

shri M C. Chagla' I do not know
whether he visited the area, but as I
have said 1n my main answcr our in-
formation 1s that substantially what
appcaied in the papers 1s correct

shri C. K. Bhattacharyya: Sir, when
such things happen in this country, the
Deputy High Comrmussioner for Pakis-
tan 15 allowed to visit those areas and
sce things for himself 1 do not
know why our Deputy High Commus-
sioner did not wisit that grea and sub-
mit a report to the Government of
India In any case, my second gques-
tion 15, m the Nehru-Laaguat Al Pact
there was a provision for jont munis-
terial mguiry n such cases Was
any proposal made by the Government
of India to Palustan for a mimsterial
mquiry as it used to be done after
the Nehru-Liaguat All Pact?

Shri M. C. Chagla: I am afraid
Pakistan has not been loyally carry-
ing out the terms of the Nehru-
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Liaquat Al Pact mn the past We
have suggested ministerial 1nquiries
but our suggestion has not been ac-
cepted In this particular case I am

not aware whether g speaific requ;?
was made for a joint mumstenal in-

quiry

To TR WAL witfgm w1 welt
wgRT wwAm ¥ gy g fs qff
orffema & agaes N FwRTE
a7ar, fag, qoewm, @i kg ¢
woE X AW W §gWET & @
agt & Foreer sq@m w1 1954 F
A ¥ fawr a1 W% fs i @
&R ¥, ft asommdt Agax
F9 oM Y? A seF A=
7 fod ofraw ofrem & s
g afer wwdEr ¥ g
fawrr,  fag ® e ¥R @, A
qrdsr ¥ awgEr fawm, fwow
%ﬂ‘ﬂmevoﬂ'@'% %fﬂﬂﬁ'{!"f
affem @ wWEER 7 9 fF
feez, qoemm, dz, fard @i A
ARWIEAT  F ATY T@AT  9ATgEr O,
ww frar T oF qEIAT §@R
waq 17 afe qdft qgeg Wawd
AT AEA AR § AT FW A FA
™ g’

Shri M C, Chagla. I am not aware
of this, but I do feel that, as far as
the people are concerned, they want
10 live m peace and friendship Very
often, the causes of this irouble arise
from other sources What those sourc-
es are, 1t 1s very difficult for us in
India to say But I do agree with the
sentiments expressed by my hon.
iriend that as far as the common
people are concerned, all over the
world they want to live in peace and
friendship and to be left alone

o TR wAYEC Wfgar © W A
WERT X &1 9 AT 7
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Shri M. C. Chagla: I will certainly
make 1nquiries

st W WW MR R A
e NAEE fF wamad @
fee affem & wmt aenfdw
¥ IR AT gUE WK e & For
tfoww W W fgg wik gEd
argTfdta WY w79 WA § & ama,
faga it wew & T @Y § WA
e AW @) aft wATR
s A7 T wEeT ATy fe e
fraes dwe & s afsam TR
O A ST WX vaae fafrees
dfer o v ¥ for da A @,
@ WA AHT A qea & ol
w7 TN I GrE arfe I & foe-
FARAG W A qgy wfa &
wax’

Shri M. C Chagla: I am pamnfully
aware of the fact that the minorities
in Pakistan are not happy There 1s
discrimunation against them, there 1s
oppression and various things are
done which no good governments do
But the question which 15 asked of
me 15 with regard to this specific 1ne1-
dent about the atrocities against the
Buddhists As far as they are con-
cerned, a few of them mgrated to
Burma but none came to India, m this
particular instance There have been
other migrations I qute agree, as a
result of suffering of the mnorities
but, with regard to this particular
incident, our information 1s that ne
Buddhist mgrated to India

Mr Speaker: Shri D N Tiwary

Nl €I MW A AT
9T WIT XA A WA qJeAE
fad W T T ECE Y ?

Mr. Speaker: I have called Shn
D N Tiwary.
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Shri D. N, Tiwary: It is very
stzange that so many Buddhmts were
killed and theiwr houses looted and
yet our High Commussioner did not
take the trouble of wisiting those
areas and subrutting a report to the
Qovernment The Mimster says that
Pakistan does not honour the Nehru-
Liaguat Aly Pact It 1s a very strange
situation Then, what are we going to
do to prevent such action in future
so that it may not have, as my hon
friend has stated, repercussions here?
Are we going to sit tight or are we
gomng to take any action to prevent
these things?

Shri M. C. Chagla: We are constant-
ly reminding Pakistan of her obliga-
tions under the Nehru-Liaquat Al
Pact According to us, the Pact still
subsists and, as my hon friend knows,
under the Pact the position 1s perfect-
ly clear that the responsibility for the
well-bemg of the minorities 1n Pakis-
tan 1s of the Government of Pakistan
Whenever that Government fmls to
discharge its responsibility we draw
its pointed attention to what 1s hap-
poning there

Nt WA Ew e | W W,
S wAIH qBT AW, IHET @ ar

wrar afgg1 @@ ag § fF W
aifeem

Mr. Speaker. Whatever he has
answered, he has answered Shn
Madhok can ask 1t agan

8hn D. N, Tiwary: 1 wanted to

know whether any protest was made
1 this connection Or not

Shri M. C. Chagla- Yes, Sir, certain-
ly 1t was Every time we know of
any diserimination or

Shri Ranga: He asks one thing and
you say another and 1t goes on

8hri S. Kandappan 1 want to
know from the Government whether
any efforts have been made to bring
%o the notice of other governments of
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the world about these atrocities tak-
ing place 1 our neighbouring country
and create international public op:-
nion agamnst guch barbarties.

Shri M. C Chagla: Yes, Sir. In
this particular case we drew the at-
tention of our Mission in Bangkok,
Rangoon ang Colombo as to what
has happened particularly because
Pakistan 18 trying to hold a Buddhist
conference and we want the Buddhist
countries to know how Buddhusts
were being treateq in Pakistan itself

Shr: Bal Raj Madhok: In view of
the fact that over the last 20 years
more than 8 mullion people have
been dniven out of Pakistan as a re-
sult of such atrocities and they have
come to our country as refugees—
some have gone to Burma and else
where—and also because of the fact
that for the sake of a couple of lakhs
of Arab refugees we have been rai-
sing a hue and cry all over the world
and moving the UNO, may I know
whether the Government of India 1s
contemplating any move to raise the
question of refugees coming across
from Pakistan to India or Burma
in the UNO 1n collaboration with
Burma Thailand and other coun-
tries, if so what steps have been
taken 1n this direction so far and if
they have not taken any steps, whe-
ther they are going to do so in future?

Shri M, C. Chagla: This 15 a sug-
gestion for action which should be
duly taken into consideration by
Government

&Y HeTeyT ATENY WEY wgeE X
¥t qaman & fF ot oifvem F wes-
wed # T ) frerd aifee
FCHT ®Y @1 I« 3w w1 fawror gu
o A1 AW qeAW Wik qEe WY
qfer sravgramer Ygw ¥ qff arfewm
& o Ay Fgrar fEwAE aw AwEr
fawrom T @ & ¥feT s fgar e
TR @ FA N A -
T vaw gErQ g o s T
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W 2w ¥ wfewm wOR W
T a1 frag ar o WS ¥
TUT-HTE T ¥ a1 ag WS FT
AT w2 o AT A WIS WY IAAT
wfr?, fore oo off orfiremr & w1
AN OET-HEH! W THTT AT &E
¥ og o wgar g fr oW oeme
TR 3@ g Aify it
o nfFEm Y wWaERF Farwte
fRImeHm N & a4
TGN F aven AG ) Afeagew
My e @ wwrw
gmH ¥ qiffmm @R A 5w
ferar & s a7 397 fava & Sawa
™ wasT gar-erer ¥ qfcfsa soar
T g T § fr afeem s
WEO-EeH ® T w@ ¥ faega
waE @’

Shri M. C Chagla: I want to gssure
my hon friend that there 1s no dnft
or change m the policy of the Gov-
ernment of India, the policy con-
tinues to 1emain the same As [
said, our policy 1s based on the
Nehru-Liaquat Pact and that policy 1s
perfectly clear that Pakistan must
discharge 1ts responsibility towards
1its  minorities, if 1t does not, we
protest Whenever the occasion ari-
ses, we draw the attention of other
friendly powers to what 1s happening
to the minorities 1n Pakistan and how
Pakistan 1s trealing 113 munonties

Border Roads

*1028 Shrn S. S Kothari:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Heerji Bhai:
Shri K. Pradhani:

Will the Minister of Defence be
pleased to state

(a) the progress made in respect of
bwlding border roads for satisfactory
defence of the country's borders;
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(b) how many mules of such new
border roads have been bault and the
target fixed in this regard; ang

(c) when the target 1s likely to be
achieved?

The Minister of Defence (Shn
Swaran S8ingh): (a) to (c) A
statement giving the required infor-
mation 13 placed on the Table of
the Lok Sabha

STATEMENT

(a) and (b) The immediate pro-
gramme of the Board cover the con-
struction of 4,273 miles of new roads,
improvement of 2,863 miles of exist-
ing roads and the surfacing of 6,394
miles of newly constructed and 1m-
proved roads

As against the above, the pro-
gress up to 31-5-1967 1s as follows:—

Formanon cut 3-'on rrack 2,103 mules
(New Roads) (2o ft wide)
1tontrack 270 mules

(16 £t wde)

]ee,p track 97 nules

(8 fr wide)

Total 2,470 miles

Improvement Improvement 13 2 continu-
of exisung ous process It 18 NOt possi=
ronds ble to give linear progress of

improvement works
Surfacing S 2,765 miles

Metallng 2,597 miles

Black-topping 2,134 mules

(c¢) The programme and priorities
of roads to be constructed/improved
are reviewed from time to tume and
targets fixed According to the pre-
sent expectation, the formation cutt-
ing and surfacing of most of the roads
included in the 1mmediate programme
would be completed in another §
years
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Shri 8 8, Kothari: Which are the
areas 1n which the construction of
border roads has not been satwsfact-
ory and hslting and what are the
reasons for the same?

Shri Swaran Singh: 1 will not say
that there are any areas in which the
Pprogramme has been halting If there
15 any particular area 1n the mind of
the hon Member, I am prepared to
give further information

Shri 8. § Kothari: 1 have three
areas 1n mind—It may be regarded as
my next question—Rajasthan, Hima-
layan border and Chhamb-Jaurian
sector

Shri Swaran Singh‘ In Raj)asthan,
the programme which was entrusted
to the PWD there was to construct
1685 mules of roads and 27 major and
67 minor bridges The achievement
so far 1s 285 mile, of road and 3
major bridges

In Jammu and Kashmur and the
Himalayan border most of the work
15 being undertaken by the Border
Roads Development Board

Shri Kanwar Lal Gupta  What 1s
the progress”

Bhn Swaran Singh 1 have already
piven  in the sta‘ement the target
and also what nas been done The
progress has been given there

Shn 8. S Kothar. The statement
does not contain any details about
the Jammu and Kashmir area and
the Himalayan border It does not
give details about the different areas

Shr Nath Pal* One of the ieasons
for the rather disappointing perfor-
mance of our forces which were other-
wise briliant m other sector» and
their rather far from satisfactory per-
formance in the Rajasthan sector was
the poor development of communi-
catlon and very poorly developed
roads We are alarmed to hear today
that that symbol of incompetence, m-
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eficiency and  eorruption, namely
CPWD has been entrusted with the
construction of these girategic roads
I do not know 1f this 13 not lacka-
daisica]l and almost cymical attitude
towards thig vital development

The hon Minister admits that out
of about 1885 mules entrusted to
them, the performance 15 only about
285 miles What 1s 1t that makes Go-
vernment take such g view of this
particular strategwc road on the wes-
tern border?

Shri Swaran Singh: We do attach
importance to the development of
roads i1n Rajasthan, and the develop-
ment has been entrusted to the Raj-
asthan PWD and not the CPWD

Shri Nath Pai It is worse, if any-
thing 1 had said 1t was the Rajasthan
PWD Now I wtand corrected So
far as the CPWD gt the Centre 18 con-
cerned we know what it 15, 1t1sa
Lving scandal But if it 1s the Stase
PWD then it 1s worse

Shry Ranga They are not even do-
ing ithe work

Shri Nath Pai-
anvthing

They cannot do

Shri Swaran Smmgh The progress 18
being watched by the Roads Wing of
the Cential Government We have
recently geputed officers also to
wa'ch the progress and we ourselves
are very keen that development
should take place I have already
given figures relating to the pro-
gramme and the achievments

Shri Ranga® What about our an-
xiety?

Shri Bal Raj Madhok: On a pomnt
of order This question about border
defence has been raised in this House
a number of times, and the attem-
tion of the hon Mimster was drawas
to the fact that the border roads were
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not there and no attention was being
paid to it. But again and again, the
hon. Minister has been saying that
everything is being done and every-
thing is satisfactory. But now he
says that out of gbout 1695 miles of
protected roads only about 285 milcs
have been constructed. May I
know whether the House has not
been deliberately misled again and
again in this vital matter, and if
so, may I seek your protection in
this matter so that the hon. Minister
will not ‘misguide the House in
future in such wvital matters?

Sl_lri Swaran Singh: There is no
-question of misleading at all.

Shrimati Jyotsna Chanda: May
1 know whether the building of bor-
der roads in the Mizo Hills District
has been completed, and if not, when
it will be completed?

Shri Swaran Singh: In the Mizo
Hills district, the tzrgets that have
been laig down are:

Aijal—Champai 75 miles
Aijal—Twipabari 70 miles
Lungleh—"1'uipang 100 miles

In certain cases, I have not got
the actual completed targets in these
areas. But these are the targets that
have been laid down.

Siari 8 K. Taparizh: The progress
of the construction of these roads has
boen definitely slow, whether it be
the Raiasthan area or the Assam—
tribal area. In the Barmer sector,
we know how badly we had fared
during thc last wgr, and even now
the progress has boen terribly slow.
Now, news is pouring in from all
quarters about the scandalous acti-
vities of the PWD of Rajasthan.
May I know what steps the Central
Government have taken to enquire
whether the Rajasthan PWD is en-
gaged in duing the work quickly and
efficiently and honastly, and if not,
what other steps the Ceniral Gov-
ernment are going to take to take the
work in their own hands and expe-
dite the progress?
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Shri Swaran Singh: The Rajasthan
Government have always claimed
+haw they ar. well organised and the
allegation . . . (Interruptions).

Skri Kanwar Lal Gupta: Is he not
playing with the defence of the
country?

Shri Swaraa Singh: We should hesi-
{ate to blame the State Government in
this respect. I do not accept the alle-
galion made by the hon. Member,

Shri Ranga: He has not answered
the question at all.

Shri S. K. Tapuriah: On a point of
order. My question was specific. I
asked about the scandalous news pour-
ing in. He is saying that the Rajas:
than Government claim that every-
thing is all right. Has he made any
inquiry into the scandalous reports
pouring in? What steps is he going
to take? Let him not depend on the
Rajasthan Government.

Shri Swavan Singh: There 1is no
scandalous report that has poured in
and there is no question of inquiry.
(Imterruptions).

Mr. Speaker: Order, order. Nol so
many at a time.

Shri Bedabrata Barua: While appre-
ciating the Minister’s reply in respect
of read construction in the Mizo hilis
area, may 1 know whether in view of
the fact that the Mizo Hills are not
only a disturbed area but offer an
attractive target for Pakistani activi-
ties, he wili lock into the +ery un-
satisfactory state of cemmunications
in Mizo Hills at present because of
landslides and all that?

By, Speaker: Shri IHem Barua.
(Interruptions). I have heard the
question.

Shri Hem Barua: During the

Chinese aggression of 1962, it was dis-
covered that the roads that were sup-
posed to have been in NEFA under
the Border Roads Division were roads
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built only on paper. They did not
physically exist in the landscape of
NEFA. Because of that, we suffered
reverses there. This was also dis-
closed. Have Government tried to see
that roads, particularly in the border
areas like NEFA actually and physi-
eally exist in the landscape and not
enly on paper or in ghe files of the
department?

Shri Swaran Singh: I presume that
it is the elementary duty of Govern-
ment to see that whatever we claim
is actually on the ground.

Shri Hem Baruwa: His reply is very
evasive. I put a specific questioh.
During the Chinese aggression, this
was pinpointed even by Government
spokesmen on the floor of the House
that the roads were not adequately
built. We are jnterested in the
defence of the country because of
mobilisation by the Chinese. He has
not given a satisfactory reply.

Mr. Speaker: Shri Supakar.

Shri Sradhakar Supakar: Out of
4,273 miles of new roads envisaged,
only 2,470 miles have been built. So
far as the northern border is concern-
ed, the conflict with China took place
five years ago. Aprz the northern
border roads complete within the last
five years?

Shri Swaran Singh: It is correct that
our road communications in the nor-
thern Himalayas were unsatisfactory,

That was precisely why a special
agency, the Border Roads Develop-
ment Board, was constituted. They

have undertaken systematic construc-
tion of new roads in the U.P, NEFA
regions and they have made very sig-
nificant progress. Today our means
of communication are much better.

Shri K. Lakkappa: The contractors
have swindled money in collusion
with officers without building the
roads. This has been pointed out in
the audit report also. Will the Gov-
ernment institute an inquiry into this?
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Shri Swaran Singh: I will certainly
look into this. If thepe is any speci-
fic instance, you mighi bring it to my
“notice.

Shri S. M. Banerjee: I would like
to know whether it is a fact that dur-
ing the Chinese aggression, there was
a contractor called Tusker Co., and
whether some orders had been placed
for construction of some roads with
the Bharat Sevak Samaj and they
¢reated more scandal than anvbody
else and if so, whelher that has since
been withdrawn or not?

Shri Swaran Singh: Specific instanc-
¢s of something that happoned
several years ago.I cannot answer
without notice.

Shri S. M. Banerjea: Whether the
Bharat Sevak Samaj has been cons-
tructing roads or not, T want to know.

Mr, Speakes: He has no information,

Shri Ranga: May we know what is
being done in order to develop these
roads in the Assam tribal areas, in
the Lushai, Garo and other tribal
areas that we have bordering on
Pakistan, whether the construction of
these border roads in Rajasthan also
would be handed over to the Border
Roads Organisation, instead of de-
pending upon the local PWD which
has failed, as anybody can see, to dis-
charge the duties that were entrusted
to it?

Shri Swaran Singh: I would like to
inform the hon. House that some
roads in the tribal region, Mizo Hills
for instance, are already under the
Border Roads Organisation. About
the other, it is a suggestion for action,
I will examine it,

oft Hege Ty T © ATRE ATH WST,
a7 | 7t fafre aEa F o age &
X A A8 dqqE § F (&
g wafafes wga rfe oo amEn
FATAT UC G, AT ASF Fq1 AGI &
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Mr Speaker There 15 no point of
order Pl »e st grwn It 1s not
proper to make a speech in the name
of a point of ordc.  If hon Mrmbers
do ¥, I do not know what to do Therc
18 no point of order absolutely

=t s vt . wnfET ag O
T g fr &7 smieT & gaaw G
¥ aY 8% FAT AT 57 A77 A WHY
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BBl Ml 0

i #f — &5 A oYy ._;;a-‘ iy

LSyl & ol ¥ 2 W elyual
[- o 2 & = b )

Mr. Speaker: You please sit down

That 13 a question, I can understand
but that s not a pomnt of order
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Shri Shashi Ranjan: The report
given by the Mimster also shows that
the progress in Rajasthan about
border roads 1s very slow only 200
miles out of 1,600

Mr Speaker: It has been said by
s0 many people you are only repeat-
ng

Shn Shash; Ranjan: Our reverses
m NET'A are due to this The House
15 viv much eager that the Mimstry
should itself take up this matter, but
the Manister 1y still saying that the
locd PWD 15 domng well According
1o the repor's wo find tne progress 18
very slow  What 1n the difficulty
with *he Minister to take up the
ma*ter himself and see tha' the roads
a1t completed quickly?

Shr1 Swaran Singh [ pave already
<o 1d that T will examine thus matter
Alr ady, Mr Ranga has raised this
question and T have said that it 15
suggestion for action

Shri1 Jagannath Rao Joshi: Instead
of relying upon this report and that
report from this Government and that
Government will the hon Mimnmister
assure ys that he will take pains to
Eo into this, pcrsonally supervise and
submut a report to the House?

Shri Swaran Singh: [ would hke to
assure the House that every step will
be takcen to expedite the construction
of roads and achieve the targets

Shn § C. Samanta May 1 know
whether there 1s any proposal to in-
clude representativeg from the depart-
ments of transport and public works
in the boaid for the construction of
border roads which 18 entrusted with
the work of construction of border
roads?

Shri Swaran Singh. Representa-
tives of the Minstry of transport are
there on the border road develop-
ment board
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e o wige Wfgwr
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Shri Nath Pai:
atiention

May I invite your

Mr Speaker: There are still a large
number of questions not disposed of
The question hour 1s over What can
be done now”

Shri Nath Pa: Whth all the authori-
ty and solemmty of your office you
told me that you might take up, on
my request

Mr., Speaker The other questions
are still there How can I give up
all of them and take up a particular
question which the hon Member
wants?

Mo T wAgT wifgar  ag sl
WEIFT FT WA §  WTT AT

Mr. Speaker If you create a prece-
dent today, then everyday hon Mem-
bers will say that this question or
that question may be taken up and
that will crea e terrible confusion We
should not add to the confusion

To T wART Wfgmr el
off & e wE I QT AT

T g

Mr. Bpeaker: Short notice question
Shn Tawary

SHORT NOTICE QUESTION
Postal Services in Nexalbari Area
SNQ. 26. Shri D. N Tiwary: Wil

the Minister of Communications be
pleased to state

JULY 10, 1967
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(a) whether it is a fact that the
delivery of letters, telegrams and
money orders are being delayed in
the Naxalbar area of West Bengal;
“(b) 1 so0, the difficulties that the
emplayees of the Posis and Telegraphs
msrtment have to face 1n that area;

(c) the steps taken tg facilitate
early delivery of postal articles in the
area?

The Minister of Parllamentary
Affairg and Communications (Dr. Ram
Subhag Singh): (a) There has been
some dislocation m the arrangements
but on a very himited scale

(b) One pos man of Naxalbari Post
Office was not able to visit 5 villages
fion 14th June, 1967 to 29th June,
1967 due to disturbed conditions

(¢) The articles of the above men-
tioned 5 wvillages were delivered by
the pos'man in the market area at
Naxalbar: 1tsclf to the villagers who
came there to collect the articles No
telegrams or money orders for these
villages were received The postman
has since started wisiting the villages

it 1o ATo foamlt U8 AFAEAET
& mweg v AT WMo § WIW
e @ agTas g fafree agm
ywgfe Faw swAt R EAE gE
tavemdoma aar g fewly TrEy
¥ gurs w0 ¥ NewfEi & O
Y atg 7T 9w TET QA
agr ® @ dewfEte ¥ ORer

fafom aihg oA marFA 7

e Tw qwn fag - q@ G-
afedy ¥ N shcww 3 § #w ¥,
gAmTET e & 39 X ¥ THGARTE
awmfad wex O fowea Y ot
b, #wwrfa ¥ & & avar groag
i 14 A & AFT 29 YT AW
apawadl Saw +aw #  sfearg
gk
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st gro wre fwrdt T oy

wftt fr 35 m«m«%m
fedY ax e gur @ oY T wT
A% FOwA N wawd g€ 7

o emyanfag  gar AT R
T gwr a1 AT wETE F Y agr
9¥e wifew & gr @AT 9% 9T

Shri Hem Barua: There has been
dislocation of the postal system n
Naxalbari There are also reports that
Nepal 18 going to protest to us because
of the forced eviciion of Nepalese
from Naxalbar1 All these tihings
show that there 1s dislocation in that
particular area 1 want to know from
the Prime Minster what steps she 1s
going to take to see that there 1s no
daslocation either in the postal system
or other normal channels of communi-
cation in that particular strategic area
She has always been silent about it

Mr. Speaker: I do not know if an
answer could be given

Shri 8. 8, Eothari: Would the Gov-
ernment consider providing armed
eacorts to postmen in Naxalbar: area”

Dr. Ram Subhag Singh: If there 1s
danger to their Lves, then naturally
we will request the State Govern-
ment to provide armed escorts

8hri P, Venkatasubbalah: May I

know whether the Government has
taken up this matter with the Chief

trouble-spot?
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F7 ¢ i wrdw AT T e a6,
Ty ¥ HWT W WATIC wTH
TE Qe ¥ g ?

o Tt gam fez feft ot
T ATIT AT 9T gy A wre

EFTT &Y Sawt e gy

ot gow W wEgag € s
wwr & fay & qor wr?

o R gun fag  Neewfedy
F et F g qar o Y
LA
Shri Chintamani Panigrabl: May I

know whether normalcy has now
returned to that area?

Dr. Ram Subhag Singh: I sad in
the main reply that now the postman
has started wvisiting those willages

Mr, Speaker:
Chaudhura

Shr; Tridib Kumar

Shri Hem Barua: Sir, on a pomni of
order The hon Mimster has admit-
ted that there 18 dislocation in the
postal services, there must be some
reasons for this diglocation, what are
the Government doing about it?

Mr. Speaker: I have called Shri
Trdid Kumar Chaudhuri,

;
:
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Dr. Ram Subhag Singh. This is a
long question But 1t 13 not exactly
regarding this Naxalbari, because we
always get reporty from our PMG,
West Bengal Circle But in regard to
other matters, the attention of the
Government was drawn, a big post-
office wag looted some two months
back, there was disturbance there,
and about Rs 41,000 was taken away
from the cash box

Shri 8. M Banerjee. From the state-
ment of the hon Mmnister, it appears
that there was some disturbance 1n
the particular aiea for four to five
days possibly, or whatever period I
do not know But I would like to
know whether at present there 15 no
dislocation and there 15 no disturbance
1n that area and whether all the peons,
postal and other peons 1n that area
are allowed to go freely

Dr Ram Subhag Smngh Actuall
what I said was piecisely regarding
the operation of the post office 1n that
particular area, you might have also
noticed that money orders, etc are
not being received at the moment and
one can wnfer from it why they are
not being received I also said that
from the 14th to the 20th June, the
postman was not 1 a posithon to go
out All these are indications of some-
what insecure conditions there

Mo TR wAgeHfgm oF T
df ot gz omer A af arafar
THT W W ?

o aw g g T

Mo Tw wage wfgm  fa
gfew & et

o T g Tex WA arar
TR To wEA W+ w0 X W
U I C O UL

ot feafor fay ot S ¥ omw
feqr fis §® ) ¥ avwary 1 oA
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TGO A AT ATeataE qred

F TATA T AT I TS qTHY AT
T G AT g FWNFF g7 T A e
¥ WUAT FRE |

Shri 8. Kundu: The hon Mimster
said about dislocation I would Lke
to know what was the nature of the
dislocation which prevented the postal
peons from entering those wvillages
and which prevented him from
delivering the daks May I know
whether immediately between 14th
and 29th June the Mimster sought
the assistance of the West Bengal
Government to give police protectiom
to the postmen, so that they may be
able to deliver the mail and if so,
what was the response of the West
Bengal Guvernment?

Dr. Ram Subhag Singh: Govera-
ment are fully conversant with the
situation that obtains in that partl-
cular area [ also said that from two
other post offices, the entire cash was
removed to Naxalbari, because i1t was
a bigger place as compared to those
places So, the insecure condition is
quite obvious

Shri 8. Kundu: The second part ef
my question hag not been answered

Mr, Speaker: Shri Prakash Vie
Shastn

i sy wredy Wiy
dar wurar wWrar @ fv waw W



20499 Oral Answers ASADHA 19, 1888 (SAKA)

Wit er ayw ¥ gafer W A
wey § oaw qut w tw fag T
fenmar o1 afe gfew o9 e
[T A T4 9% | ow g agr
o ewht oY ewifew § fr g
IFFT WA YTAT  TF AT ET )
W oficfeqfa®r svamdl Aar o d
wafey gEtamdl ¥ Ee R A
T et o foR o kR

o Tt gan fy  ard sqacar
2zwEd Afer Ihtarr i NP
§ I wE W sTar AT
s A fazd 8 e w1
wwET Y a1 @i § it 3@ W
Ao

ot fow Armw T T A AW
wodge § M fafaedr off dee aedae
&) qaIMH & gor ¥ gfiw
7 R fewma 77 @i gfem
! fawt ot fear @ ¥ aowe
aar @27 § 1§ fe agr T afx
Y &%’

o T g fax WA
RE F AT 9T oA fem wd |

Shri Nath Pal: I am a little cunious
10 know 1if any date has been fixed
for the historie Dr Lohia—Dr, Ram
Subhag Singh joint mission tg Naxal-
bari  Secondly, has he recerved any
complaints that some of the stamps
mn the mail delivered in Naxalbari are
cancelled not with the seal of the
postal department, but with a new
seal which bears the slogan “Ja: Mao”
and “Ja1 Mao Tse-tung” in some cases?

Dr, Bam Subbag Simgh: About the
first part, whenever I can find two
days, I will go intp this area Dr.
Lohia would be most welcome About
the cancellation of postal stamps, we
can never allow that sort of thing to
happen in our post offices,
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Mr, Spesker: Has it happened*That
i" what he wants to know.

Dr. Ram Subbag Singh: No, Sir;
nOt can it be allowed to happen.

o ®re ww g owr sl
e e s o agr X w-
Wk ¥ wrr gk wf W fw ey
W ara T & s fafreT ¥ o
TR wgr v 7 7y & o frfiree
T ¥ IS FY TAANE  TAET g
T won et Y I g & fay
N &7 w3 09 ¢ ? A g
¥ qmY {2 AT g A 5O e
fer § 7 o fer g v w2

nomwfm wmy A
% w3 5 Faw T ¥ At ¥
¥ 5o am @ gk, Ao T
g€ ot sk ag N N Qo A Ff-
T ff o7 & avrg A, AR g e
Te ¥ < widry g ¥t i wgy o
¥ T iR Tord v WY ¥ qefe
¥ 0 ot srEw g A1 | Al
ot & W & g 4@

Moy N qera s
VTR a8 oo WRE A w5 A .
T oRR 7

wotmygw ey W@ ¥ w
1w § Ay 35w 1 wife AWt
;ﬁuq«ﬂmﬁﬁwﬁﬁm

1

o W wArgT Mg : & g qww
%7 e g f6 Ao T gwr g firr
Ifre & omrt AU
% ¥ o5 e vl & are o
Tor € waorw &, ¥fET g e
T g fag ¥R fad oF weeht o
T awdt § 1 W Ay Wit O g &
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WRITTEN ANSWERS TO
QUESTIONS

Agréement between India and Burma

*1821. Shri K. Narsyana Rao: Will
the Minister of External Affairs be
pleased to state

(a) whether any agreement have
been concluded be ween India and
Burma relating 1o trade, customs, cul-
tural relations, communications, extra-
dition of criminals, immugration or re-
patriation and on double nationali ¥
in pursuance of Article V of the
India-Buima Treaty of Friendship,
1951, and

(b) if so, a detailed account there-
of?

The Minister of External Affairs
(8hri M, C. Chagla). (a) and (b)
The Government of India and Burma
signed an Agreement of Trade and
Commerce on 24 h December, 1962,
valid for a period of three years The
Government of Burma has agreed to
continue to apply in practice its terms
and provisions til a fresh Agreement
15 concluded between the two coun-
tries As regards communications,
both Burma and India are members
of the Universal Postal Umion, and
exchange of correspondence, insured
letter, etc 15 regulated by the provi-
sions of the Universal Postal Conven-
tion While there are no formal agree-
ments With Burma in respect of cus-
toms, cultural relations, extradition of
eriminals, rmmigration or repatriation
and of double mt:m& th];’ few
problems that arise 1n flelds are
handled 1n a spint of friendly eco-
operation

Indians and Coleured Poople of
South Afriea

Wniten Angwers JULY 10, 1987

Written Answers

8hri George Fermandes:
Shri 8, M. Joahi:

Will the Minister of External Affairs
be pleased to state

10802

(a) whether GovernmentjUNO
have made any progress m obtamning
justice for the Indian and the coloured
people of South Africa, and

(b) 1f so, the details thereof?

The Minister of Externa] Affairs
(Shri M. C. Chagla): (a) and (b) The
UN General Assembly has been
adopting resolutions condemmng the
policies of apartheid of the Govern-
men of the Republic of South Africa
almost every year since 1946 In 1062
1t adopted a resolution in which it
declared that apartheid endangered
international peace and security and
requested the Member-States of the
United Nations to take the following
measures to break off diplomatic rela
tions with the Government of South
Africa to close their ports to all
vessels flying the South African flag,
to boycott all trade with South Africa,
and to refuse landing and passage
faciities to all mircraft belonging to
South Africa It also requested the
Security Council to take appropriate
measures, including sanctions, to
secure South Africa’s comphance with
the resolutions of the Assembly In
1965, the General Assembly adopted
another resolution which nter ala
established a Umted Nations Trust
Fund in aid of the wictims of apar-
therd and their families A swmular
resolution was adopted again in 1968,
South Africa has so far failed to alter
its policies of racial duscrimination.

Issue of Famports

*1027. Shrl Onkar Lal Berwa:
Shri Onkar Singh:

Wil the Minister of External
Affalrs be pleased to state:

(a) whether there is a proposal for
streamlining the system for the issus
of passports; and
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(b) if s0, the salient features of the
new system and how it 15 going to
help the people in obtamng pass-
ports?

The Minister of External Affairs
(8hrl M. C, Ghagla): (u) and (b)
There 15 no immediate pioposs] in
view because Government had already
examuned the system for issue of
passports and simplified 1t 1n June,
1966 The following are some of the

main points of sumplification already
introduced —

(1) Applicauts proceeding ubroad
at the mnwitation of relations
and friends or for medical treat-
ment are no longer required to
furnish sponsorship declarations
and medical certificates

(u) Persons proceeding to UK,
Australia etc ~*» pg longer re-

quired to fuimsn entry per-
mits
(i) Fmancial guarantee 18 no

longer required when an appl-
cant pays income tax or pro-
perty tax

(1v) An application accompamed by
a verification certificate from a
First Class Stipendiary Magis-
trate or an officer of and above
the rank of Deputy Secretary
geta prionity over all apph-
cations, and a passport 15 1ssued
promptly

(v) When an application is not sup-
ported by a verification certi-

ficate but 15 supported by a
sworn affidavit, 1t also receives

due priority, and a passport is
usued within a few weeks

Anti-Indian Broadcasts from Moscow
Radio

|

Singh:

r
i

| . by
1.

Patel:
Solanki;
Somdhi:

E!!EE!!
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Shri Mrityunjay Prasad;

Shri Kartik Oraon:

Shri Sidheshwar Prasad-

Shri Shinkre:

Shri Surendranath Dwivedy:

Shri Zulfiqguar Ali Khan:

Dr, Ram Manohar Lohia

Shri Madhu Limaye:

Shri Piloo Medyy

Shrl 8. Kundu:

Shri Baidhar Behera:

Shri Seshiyan:

Shri 8. Kandappan:

Shri Nihal Singh:

Shri K. P, Singh Deo:

Shri Sequeira:

Shr M. Amersey:

shri Hukam Chand
Kachwai:

Shri Shiv Kumar Shastri:

Shri Ramavatar Shastri:

Shri Arjun Singh Bhadoria:

Shri Prakash Vir Shastri:

Dr. Surya Prakash Puri:

Shri J. Sundar Lal:

Shri ¥. S, Kushwah:

Will the Minster of
Affairs be pleased to state

(a) whether it 15 a fact that the
Moscow Radio through its external
service “Radio Peace and Progress”
has been openly and increasingly cri-
ticising India, i1ts Government and its
political leaders;

(b) whether Government do mnot
consider this as an interference in the
internal affairs of the country, and

(c¢) whether ary protest has been
made to the USSR, Government?

The Minister of External Affaire
(Shri M. C. Chagla): (a) Government
are aware of the broadeasts made by
“Radio Peace and Progress"™ reported
t0 be operating from the Soviet Union,
which are critical of some of the
politcal leaders of India

(b) and (c). Government have
raised this matter with thd Sowiet
Representatives in New Delhi as well
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as with the Sowiet authorities in
Moscow through our Embassy there,

Pak Protest against the search of a
Scooter Van of Pak High Commission

*1030 Shri Kameshwar Singh: Will
the Minister of External Affairs be
pleased to state

(a) whether 1t 15 a fact that Pakis-
tan protested to India agamnst the
alleged search of a scooter van of its
High Commussion comung out of the
Chinese Embassy on 15th June, 1967,

(b) if su whtther the Government
of India also lodged a protest against
Pakistan for assisting China at the
ttme whun the Chinese diplomats were
expelled from India, and

(c) 1if not, the reasons therefor?

The Minister of External Affairs
(Shri M, C. Chagla). (a) Yes, Sir

(b) and (¢) Pakistan High Com-
mission 1n New Delh; was apprised
of the concern of the Government of
India at 1ts demonstration of sohdarity
with the Chinese Embassy 1n the face
of latter’s display of disrespect to the
Government of India

Council of Asia

*1031. Shri R. Barua:
Shr1 Kameshwar Singh:
Shri Nitiraj Smngh

Will the Mmster of  External

Affairs be pieasced 1o state

(a) whether Government have con-
ducted any detailed study of the pro-
posal for a Council of Asia to promote
economic co-operation among the
countries in the South-East Asia
region,

(b) if so, the result thereof,
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(c) whether the countries in the
region have given any support to the
proposal, and

(d) if not how long it 1s likely te
take shape?

The Minister of External Affatre
(Shri M, C, Chagia): (a) and (b)
On the basis of a study about the
scope for regional co-operaton im
South-East Asia, a tentative 1dea was
put forward for a Council of Asia te
promote economic co-operation 1n the
region A further assessment 1s being
made taking into account the reactions
and 1deas of other countries mn the
region

(c) and(d) There has been some
response expressed through diplomatic
channel to the tentative ideas we
have put forward, but it would not
be proper to disclose the nature of
these reactions at this stage as they
are confidential The matter
under constant study but it 15 difficult
to anticipate the time requred for an
organisation of the nature envisaged,
if found feasible to take shape as
this depends on the response of other
countries of the region

Reorganisation of Indian Statistical
Institute

*1032. Shri Samar Guha: Will the
Prime Minister be pleased to state

(a) whether Government are coa
templating a thorough reorgamzatiom
of the Indian Statistical Institute ae-
cording to the recommendations of
the Review Committee,

(b) if so, how Govermment pro-
pose to ensure the secunty, continuity
and service conditions of the em-
ployees of National Sample Survey
Department 1n and the
Indian Statistical Institute in general;
and

(¢) while undertaking such mea-
sures of reorgamsation of the Indiam
Statistical Institute, whether Govers-
ment will give priority to implement
the recommendation of the Review
Commutiee on ‘Orgamisation and
management'?
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The Frime Minister und Minister
of Atemic Eneryy (Shrimati Indira
Gandhi): (a) to (¢) The recom-
mendations of the Review Commuttee
are under active consideration Imn
cosultation with the Institute

Aerodromes and Runways built by
India for Nepal

*1033, Shri Baburao Patel Will the
Minister of External Affalrs be pleas-
ed to state

(a) the mumber and names of the
aerodromes and runways bult so
far by the Government of India for
Nepal and the amount spent thereon,

(b) whether these aerodromes and
junways will be made available to
the Government of India for use of
therr arrcrafts, and

(¢) the terms and conditions with
Nepal under which these aerodromes
and runways have been bult®

The Mimster of External Affairs
(Shri M C Chagla): (a) to (c)
Statement giving the required infor-
mation 1+ laxd on the Table of the
House [Placed in Labrary See No
LT-968 67]

Demand for withdrawal of Israell
Forces from Arab Terntories

*1034 Bhrli K, P Singh Deo
SBhri P N, Solanki
Shri Marandi

Will the Mimster of External
Affairs be pleased to state

(a) whether 1t 15 a fact that there
1s a move to orgamse the non aligned
countries at the UN for jomnt mmtia-
tive to demand unconditional with-
drawal of the Israeh Forces from the
Arab termtories, and

(bY if so, whether Government
have agreed to join the non-aligned
countries at the UN for this purpose?

The Deputy Minister in the Minis-
try of External Affairg (Shri Surendra
Pal Singh): (a) and (b) India along
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With seventeen other countries tabled
2 draft resolution in the Unuted
Nayions General Assembly which inter
aly called upon Israel to immediately
Withdraw all her forces to the pom-
tiong which were held by them prior
0 5th June, 1967 This did not ob-
:;‘a the requred two third majority

oy sy e & farit A WY
et
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Articles Published by Foreign
Diplomats

*1036. Shri K. Lakkappa:
Shri A. Sreedbaran:

Will the Minister of External
Affairs be pleased to state

(a) wheth 1t 1s a fact that there
have been a legations that the Diplo-
matic repre ntatives of certain coun-
tries are publishing articles, some of
which are slinderous and deterimen-
tal to the inlerest of India,

(b) if s0 wncther Government will
take up the matter with the concern-
ed Diplomatic missions, and

(c) whether Government would
persuade the Diplomatic missions to
adopt g code of conduct 1n the matter?

The Deputy Minister in the Minis-
try of External Affairs (Shri Surendra
Pal Bingh): (a) Yes, there have
been such allegations

(b) Yes, the Government wnll take
up the matter with the concerned
diplomatic missions

{(¢) The Government have inform-
ed all diplomatic, consular and trade
mussions in India that it is not per-
mussible to dissemmate or distnbute
publicity materal which—

(a) 18 clearly m contravention of
the internal laws of India,

{(b) 1= hostle or unfriendly to
India or which has the effect of
creating ill-will aganst the
Government or people of India,

(e) 13 bkely to promote ill-feeling
between different sections of
the people in India; and

(@) i» designed to or may have the
effect of creatng Ill-feehing
against a thurd country, with
which India has frendly rela-
tions,

JULY 10, 1967
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High Powered Transmitters

*1037. Shri D, C. Sharma: Will the
Minuater of Information and Broad-
casting be pleased to state

(a) whether the scheme of imstalla-
tion of high-powered radio transmut-
ters to counteract the propaganda by
China and Pakistam against India has
been implemented,

(b) 1f so0, the details thereof, and

(¢) how effective
its aym?

The Minister of Information and
Broadcasting (Shri K. K. Shah):
(a) The scheme 1s being implemented

1t hag proved in

(b) Transmitters are likely to be
recetved either by the end of this
year or early of next year

(¢) Does not arise, but 1t 13 bound
to be effective

e & yagd wer wol st Ay
qEATTE F RN
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AVRO-748

*1039 Shri C. C. Desai:
Shril Virendrakumar Shah:
Shri R. K, Amin;

Will the Minster of
‘pleaged to state:

(a) whether the existing AVRO-T48
is already out of date and by the
‘time the present contract with the

Defence be
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Hinqustan Aircraft Ltd, Kanpur for

the gelivery of the 8th aircraft, which

should presumably take two years is

completed, thus particular type of

:1:@::" would be completely out of
te;

(b) 1f so, the reasons for which
Government propose to purchase and
operate an aircraft which is out of
date as regards speed, capacity, cost
of flying and safety margins;

(¢) whether 1t is a fact that the
production capacity of AVRO aircraft
15 Not utilised hundred per cent and
as 8uch the operation will involve
CoOMmercial loss, and

(d) if 0, to what exten', per AVRO
Per month?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):

(a) No, Sir
(b) Does not arise

(¢) and (d) The order on HAL
(Kanpur Division) for the HS 748
aircraft 15 not adequate for economic
production But the IAC have to pay
to HAL only the cost of import of &
cOmparable aircraft On a 60 per
cent Joad factor as experienced br
IAC on Fokker Friend<hip, the
operating cost of AVRO-T48 is com-
pargble to Fokker Friendship,

Return of Naga Delegation from
London

*1040. Shri Hem Baruna:
Shri Yashpal Singh:
Shri Hem Raj:
Shri Sradhakar Supakar:
Shrimati Jyotsna Chanda:
Shri D. C. Sharma:
Shri Atam Das;

Will the Minister of External
Affairg be pleased to state:

ta) whether it is a fact that the
two.man delegation of Nagas has al-
regdy returned to India after meeting
the Naga rebel leader, Mr. Phizo, in
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(b) if so, whether the delegation
has conveyed any message from Mr
Phuzo to our Government or has com-
municated the nature of the discus-
mons and conclusions, if any, arriv=
ed at, to Government; and

(c) 1f so, the broad details thereof?

The Minister of Externa] Affairs
{Shri M. C. Chagla): (a) Yes, Sir

(b) No, Sir The underground re-
presentalives explained that they had
been sent by the Underground Nagas
and would 1eport 1o them on reaching
Wagaland

(c) Does not arise

Short-Term Military Traming in
Border Areag

*1041, Shrl G. S, Dhillon, Will the
Miuster of Defence be pleased to
state

(a) whether Government are consi-
dering any plans tp mecet the popular
demand of the border Districts of
Punjab for a short term mlitary
fraining for all able-bodied persons
within 15 mules of the Indo-Pakistan
border 1in the Districts of Gurdaspur,
Yerozepur and Amritsar, and

(b) if so, whether there is any
scheme under the consideration of
Government to provide arms to these
short-term military trainees living in
the border areas at the time of any
Emergency”

The Minister of Defence (Bhrl
Swaran Singh): (a) and (b) A vare-
#y of schemes 18 available to provide
military traiung or trammng involving
the use of fire-arms to the people at
farge ‘These include—

(1) The NCC for students
(1) Termtorial Army
() The civiian rifle training

scheme of the Minstry of Home
Affairs, and

(iv) The Home Guards,

In addition, the Ministry of Home
Affairs have under consideration -
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scheme for a special porder wing of
the Home Guards designed particular-

ly to assist m providing local security
to border villages

The Districts of Gurdaspur, Feroze-
pur and Amritsar are covered by the
four existing schemes mentioned
above and would be covered more
particularly by the scheme for a spe-
cial border wing of the Home Guards

China's Reinforcement of Army
along Indo-China Border

*1042 Shri 8. 8. Basi:
Shri Yashpal Singh.

Will the Minister of Defence be
pleased to state

(a) whether Government's attention
has been inviled to the Press Reports
that China 1 re-mforcing i1ts army all
along the Indo China border,

(b) whether 1t 1s also a fact that
Chinu 18 amassing 1ts Red Guards on
the Nefa-Tibet bo-dci, and

(c) of so, what 1s Government's
assessment 1n this regard and what
steps have been taken to mect the
situation”

The Mmster of Defence
Swaran Singh), (a) Yes Sir

(Shr1

(b) Government have seen reports
in the Press that the Chinese Red
Guards along the NEFA border with

Tibet have become active n recent
months
(c) The reports received indicate

that the Red Guards have been haras-
ing Tibetans and committing various
atrocities 1n  the monastries etc
Though this does not have a direct
bearing on our security, these develop-
ments which are indicative of troubl-
ed conditions gcross our border are
being watched along with other fac-
tors such as disposition of troops
which have a direct bearing on our
security Appropriate counter mea-
sures to safeguard our security and
territorial integrity are bemg taken.
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Javestigation in the Death of Indian
Sdldiers in Gasa

*1043, Shri Surendranath Dwivedy:
Shri Bequeira:
Shri Kanwar Lal Gupta:
Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H, Patel:
Shri S. M. Banerjee:

‘Will the Minister of External Affairs
be pleased to state

(a) whether Government have in-
vestigated into the rea]l circumstances
under which our Officers and soldiers
were killed m the Gaza area,

(b) wiocther it 15 a fact that Cap-
#in Vyay Sachai, a victim in this
area was killed while evacuating,
when his jeep struck a mine, and

{c) 1f so, whether it was UAR or
Istrael mune and the number of per-
sons who were killed along with Cap-
tain Sachar?

The Deputy Mimster in the Minis-
try of External Affairs (Shri Surendra

Pal Singh);: (a) Investigation 15 1n
Progress
(b) and (¢) Two Indian other

ranks were killed along with Captan
Sachar The investigation 1nto this
and other incidents has as yet not
been finalised

Indo-Pak Talks

*1044, Shri Atam Das:
Shrimati Sharda Mukerjee:
Shri Madhu Limaye:
Shri Rabi Ray:
Bhri Virendrakumar Shah:
Shri D, C, Sharma:
Shri Prakash Vir Shastri:
Shri Raghuvir Singh Shastri:
Shri Shiv Kumar Shastri:
Shri ¥. 8. Kushwah:

Will the Minister of External Affairs
be pleased to state

(a) whether the reply of the Pak
Foreign Mimster about the proposal
of comprehensive talks on all out-
standing issues including Kashmir has
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been receved, and

(b) 1if so, the details thereof and
the action Government propose to
take 1n this regard?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes Sir.

(a) A copy of Pak Foreign Mmis-
ter's reply to my letter of 6th May,
1987, 15 laxd on the Table of the
House [Placed wn Library. See No.
LT-969/87) The Government are
gwing carcful consideration to this
letter On the gquestion of arms re-
duction, our attitude has been very
clearly explained to the Government
of Pakistan 1n my letter of 6th May,
1967 As for the proposal to have
talks on the resumption of civil awr
flights and telecommunication facilities
between the two countries we had
suggested to the Governinent of
Pakistan that the scope of the talks
should be widened so as to include
other closely related matters as well
Pakistan Foreign Minster's letter
does mot contain any definite reply
to our suggestion However, diplo-
matic efforts continue

Rehabibilitation Centres for Disabled
Ex-Servicemen

*1045. Shri George Fernandes:
Shri Madhu Limaye:
Shri J. H. Patel:

Will the Minister of Defence be
pleased to state

(a) how many rehabilitation centres
are there in the country for ex-
Servicemen who were mnjured or dis-
abled during the war;

(b) how many of these are looked
after by the Red Cross Soclety;

(c) what 15 the tramng given to
the disabled soldiers, and

(d) what pension andfor allow-
ances are available for these ex-
Servicemen?

The Minister in the Ministry of
Defence (Shri B, R, Bhagat): (a)
to (c) 'There are two Army Medical
Rehabilitation Umts—one at Kirkee
(Poona) and the other at Laucknow-—
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where War Disabled Service Person-

nel, after completing their treatment @ o .

in Miitary Hospitals, are admutted Wt ®o wro Wiwh:

and given such remedial exercises and

games and such vocational training aXfmpwrd T

in trades Likke Carpentry, Weaving pid h i "

ete. under barrack-room conditions as ¥ T %

are specially suitable for them depend-

ing on thewr degree of disablement (¥%) =1 7z aw ¢ fe e
Other rehahilita‘ion training centres aifeTT ¥ sy TET T ot e &
which aie being made use of for N . .
providing irdustrial or vocational ¥ ¥ T 9¥ wfiww faur § , wie
trazning are the following —

(1) Queen Mary's Techrical School (=) afz g, ar g3 at & wra
Kirkee (Poona) FIHTT qﬂ T ;rfﬁf*lm t ?
(1) Trammuing Centre for the Adult

Blind, Dehra Dun e o (s "o wo
(m) Tramng Centre for the Adult &™) (¥) ot 21 | 7TWIC ¥
Deaf Hydeiabad @A X feard aa § i aifem ¥
(1v) Industrial T aiming Institutes in ¥ gEAT vy T wEY s
the verious States WTETET § 22 4 &) T gt

Traiming 15 given to dic abled soldiers 1Tﬂfq ¥ afgeg ¥ rdg amg M
depending on their educational qual ¥ & Mta o v miweary & wmfeg o
flcation and residual capacity, 1in ot S qifEET & grestas
Tailoring Carpentry Weldm, Elec e f:

tnaan’s Course ete There 1s one 4 31 ¥ [48g ¢  uiv w7g ey &7

Institution iz Red Cross Home at  Jygnr o7 ¥W ¥+ f3gr oo ' &7
Bangalore whith 15 run by the Indian qrfeear & faare
Red Cross Society where ex Servie @A af 95 w1 gl
men who have become paraplepic & | WIFS&MY seamet & v o &
cases are accommodated and looked fasg AT afer w04 g T 1
after e o ey # 1

(d) Disability pension al rates ¥ 7% mresfam *I'IIE'F'I:I, it faa-
higher than the normal rates 15 ad b X
missible to c4-servicemen thvalidod Qﬂﬂ foeafa #'f% =
out of service on account of mjuries fﬂqh % fasg ¥or faty wwe fwar
sustained in  action 1n the recent ervar
operations against Pakistan In addi t 1 FwAa nraTd O & Aa
tion, constat attendance allowance vy afeg aifyery & & dam
will be paid at the normal rates to wrrardt a7 wrafe #Y @
those with 100 per cent disability 1f ¥ftw ¢
the prescribed conditions are fulfilled

(@) & g @ fr arfserr
Wy arfewr & off 2 & oy & 4TI & G@ G ¥ ghar Wy W

Rarew T s arq 30T & agy ¥ TWEHT O nrad
1046 =Y TETINYT TENT g e ar qg¥m ) &0 few
ot for gwre st Ay ¥ ez @ wie Y wafer

st Tgdre Tax aredt ¢ Arcfir Fe-wgriT & ot Wt S
d’f::!m:’:m- o § @ifirr 7t § afow fifow Tmt
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Chinese Eumbassy’s dues to a
Construction Firm

*1047. Shri Yashpal Singh:
Shri Ram Gopal Shalwale:

"~ Will the Minister of External Affairs
to state:

: .whefhér\a construction firm has
N W&%: - the Government not to

- allow personnel of the Chinese
Embassy to leave Delhi unless its dues
are cleared by them; and

(b) if so, Government’s reaction
*;he_'rem?
The Minister of External Affairs

(Shri M. C. Chagla): (a) Yes, Sir.

(b) The matter is being considered
by the Government in the light of
international law and practice.

_Strengthening of Defence by Pakistan
- : 8. Shri Marandli:
Y Datt Sha :
. l."' =~ - Shri ¥Yajna rma

; Wl-ll the Minister of
~ Dbleased to state:

Defence be

A (a) whether attention of Govern-
" ment has been drawn to the fact that
.~ Pakistan is strengthening its defence

~ across the West Punjab border .in
~ Fazilka area and is building bunkers;

~ (b) whether it is not in violation of
the ;etms.w'the Tashkent declaration;

ether the attention of
has been drawn to the
ted _vmlakon of the

- .
e) the steps being taken to meet
“the threat from Pakistan?
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The Minister of Defence (Shri
Swaran Singh): (a) Yes, Sir.
{b) to (d). Pakistan’s military

build up, obviously directed against
India, is not in accord with the spirit
of the Tashkent Declaration. Pakis-
tan's repeated violatons of that de-
claration have been brought to the
notice of all friemdly countries and
our point of view in this regard hag
been generally appreciated,

(e) Adequate steps to protect our
security and territorial jntegrity are
being taken.

Muanufacture of Passenger Planes by
H.AL. (Kanpur Division)

*1049. Shri Shiva Chandra Jha:
Will the Minister of Defence be plens-
ed to state:

(a) whether it is a fact that the
Kanpur Division of the Hindustan
Aercnautics Limited has  started
manufacturing passenger plane. HS-
748:

(b) if so., its capacity,
altitude of flight;

speed and

(c) the difference in its quality and
art of production from Avro-748; and

(d) the mumber of such passenger
planes to be produced in the Kampur
Factory and in the country as a whole
annually?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) Yes, Sir.

(b) HS-748 aircraft has a capaciiy
to seat 40 passepgers and a speed of
230 knots at 25,000 ft. altitude.

(c) HS-748 is not different from
Avro-748. In UK. this aircraft was
manufactured by AV, Roe & Co., on
its merger with Hawker Siddeley
Aviation Limited, the aircraft was
renamed HS-746 with effect from
1-7-1963.

(d) This aircraft is produced only
in HAL (Kanpur Division). The pre-
sent order for passenger aircraft is
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14, which is planned to be delivered
s follows:—

1967-68 4
1968-68 [
1969-70 5

wetfte feri wt wam
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Water Supply in Civil Areas im
Delki Cantonment

5052 Shn Kanwar Lal Gapta
Shri R. 8. Vidyarthi,

Will the Minuster of Defenee be
pleased to state

(a) whether 1t 13 a fact that the
civil areas in Delhy Cantonment are
not getting regular supply of drink-
ing water and the pressure of water
supply 15 also not adequate,

(b) af so, the reasons therefor,

(c) whether the MES, Dellu Can-
tonment is getfing full quota of water
from the Delhi Municipal Corporation

Writter Angwers 310 522

Mm‘*tﬂ"ﬁﬂlmmw
the Military as well g5 Civil areas In

Deih Cantonment; and

(d) the steps Govermment proposs
to take to ensure adequate and con-
stant supply of water in the civn

tank and one sump of 25000 gallome
capacity each in Gopi Nath Bazar and
one overhead tank of 23000 gallone

In addition, the Ceantonment Boars
has under consideration a proposal te
construct one more overhead tana
of 50000 galions ocapacity for ihe
Sadar Bazar area, and also a proposst
to dig some shallow wells equipped
with dieseljelectric pumps and over
head tanks to cater principally to the
villages not served with piped wates
supply The pomtion will consider
ably improve with the above measures

(c) Yes, Sar
Thuggies and Jhopries in Delhf
Cantoument

5853, Bhri Kanwar Lal Gupta
Shri R. 8. Vidyarthi;

Will the Munistua of Defence be
pleased to state

(a) the number of jhuggies and
jhopries in Delhi Cantonment;

(b) whethe: Government propoe¢
to include the inhabitants of the
jhuggies 1n the Delhi Jhugp-jhopr
stheme,

(¢) it so, whether Government pro-
pose to give some cash gubsidy to
these persons in addition to the allot-
ment of 80 square yards plots, and
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(d) if the answers to parts (b) and
(e) be in the negative, the reasons

discimination between the
Iluui-jhopri dwellers of the different
localities of the Uruon Territory of
Dellu?

The Minister of State in the Minis-
try ot Defence (Shri B. B, Bhagat):

(a) 1,000 approximately

(b) There 133 no proposal at pre-
sent under the consideration of Gov-
arnment to extend the Jhuggi-Jhopr:
Removal Scheme tg the Cantonment
area

{c) Does oot arise

(d) The hmited avalability of land
and finances are the main reasons for
not extending the scheme to the
PDelhl Cantonment aren

Proposed visit by Madhya Pradesh
Otile! Minister to the Soviet Union &
Hungary

5054, Shri Baburao Patel Will the
Munister of External Affairs be pleas-
ed to state

(a) whether 1t 18 a fact that the
Chief Munister of Madhya Pradesh,
proposes to visit the Soviet Union ard
Hunga v to negofiate and gbtain
foreign aid for Narmada Valley Pro
peci

(b) whether the mndividual States
are now directlv negotiating with
foreign powers,

(c) whether the State of Gujarat
ebtained American aid difectly, with-
out reference to the Central Govern
ment, for completing their end of the
Narmada Valley Project, and

(d) if so, the reaction of Govern-
ment to this direct negotiations by
the State, with foreign countries?

The Minister of External Affairs
(Bhrl M. C. Chagla): (a) The Chief
Munuster of Madhya Pradesh was n-
vited by the Government of Hungary
through the Minustry of External
Affairs, to visit that country to enable
bim to have a glimpse of life and

technical skill of that country, The
invitation  could not be availed of
due to the inability of the Minister
to leave his State. Visit to Soviet
Unon was never contemplated

(b) No, S8ir Duscussions, however,
have taken place between the State
Governments and the Soviet experte
m regard to foreign aid for the Nar-
mada project, The results of these
discussions have beéen conveyed o
the Government of India for neces
sary action

(c) The State Government of Gwa-
rat has not obtdained any American
assistance for the Narmada Project
either directly or indirectly

(d) The question of such assistance
having been obtaified without refer-
ence to the Central Government doe<
not arise. No improprieties have
been committed either by the Sta‘e
Governments or the foreign Missions<
countries,

Letter written by the Late P.M. to
Bhtz

5055 Shri N. Sreekantan Nair: Will
the Murister of Information and Broad-
casting be pleased to siate

{a) whether Government's bttention
hag been drawr to g report in ‘Az
Zaman' a paper in Beout, which was
reproduced n March of the Nation'
In jts 25th March, 1967 ssue that a
letter written by late Prime Muster
Lal Bahadur Shastri to Bombay week-
ly ‘Blitz’ appearing in itg 8th Janu-
@y

(b) if so, the reaction of Govern-
ment thereto?

The Minister of Information and
Broadcasting (S8hri K. K. Shah)- (a)
Yes Sir

(b) Government have no reesons to
doubt the authenticity of the leiter m
uestion.

1966 1ssue was a forgery, and —
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Issue of Passports
5056. Shri C. C. Desai: Will the

Minister of External Affairg be pleas-
ed to state:

(a) whether it js a fact that in the
rast, it has been the practice, more or
less, to refuse passports to people on
nolitical considerations, and paeticular-
ly, to members of the Communist Party
and DMK; and

(b) if so, whether Government will
give the figures of the passports issued
and rejected for both Communists and

* DMK separately during the vear 1966-
677

The Minister of Exterma] Affairs
{Shri M. C. Chagla): (a) No. Sir. Mere
Politieal affiliation was no groung for
.riefusal of a passport.

(b) Does not arise.

A.LR. Station in Andhra Pradesh

5057. Shri V. Narasimhg Rao: Will
tie Minister of Inmformation and
Kroadcasting be pleased to state:

~ (a) the total
Radio stations in Andhra Pradesh;

(b) whether Government propose to
increase the power of relay stations
of Visakhapatnam anq Kaudapalj into
200 KV; and

(e) il so. particulars thereof?

The DMinister of Information and
Breoadcasting (Shri K. K. Shah): (a)
The State of Andhra Pradesh has Tour
All India Radio Centres at Hyderabad.
Vijayawada, Visakhapatnam and Cud-
dapah.

(b) There i{s no proposal to increase
the power of the relay stations at
Visakhapatnam and Cuddapah as the
existing power' of the transmitters is
atlequaie to cover the area.

(c) Does not arise.

Donkinivalasa Airport, Andhra Pradesh
5058. Shri V. Narasimha Rao:

the Minister of Defence be
10 state:

Will
pleased

(a) whether it is g fact that the

number of All India °
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Donkinivalasa (Srikakulam District)
Airport in Andhra Pradesh is not be-

ing used since leng;

{b) the money spent for its construc-
tion;

(c) the steps taken to improve the
airport; and

(d) if the reply to part (c) be in
the negative the reasons therefor?

The Minister of State in the Minis-
try of Defence (Shrij B. R. Bhagaij:
(a) to (d). The airfield is known as
‘Bobbili airfield' and is situategd near
Donkinivalasa Railway Station. It was
constructeq during the World War II.
Information regarding its cost of con-
struction is not available at this stage.
It ijs now an abandoned airfield and is
not, therefore, maintained. The run-
wiys, taxi-tracks, hardstandings and
dispersals at the airfielg are being
retained for use in an emergency.

Immovable Property acquired by
Indian Ambassadors abroad

¥
5059. Shry C. C. Desai: Will the
Minister of External Affairs be pleas-
ed to state:

(a) the number of Indian Ambas-
sadors abroad whe have acquireg im-
movable property either by purchase
or by lease in the areas under their
jurisdiction while serving as Ambas-
sadorg or High Commissioners in those
places;

{h) whetheyr it 15 a fact that the late
Mr. Rauf negotiated and acquired pro-
perty in Canada. while he was actually
High Commissioner for India, and se-
condly, whether this fact was known
to the Government of India and yet
no action was taken either to discour-

age or to negative such a transaction;
and

(c¢) whether Government will issue
instructiong to all the diplomatic per-
sonnel abroad to scrupulously refrain
from acquiring immovable property in
their jurisdiction while serving abroad?
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The Minister of External Affabre
(fhey M. C. Chagia): (a) The wife of
Tate Dr. M. A. Rauf, former High Com-
missioner to Canads, did acquire im-
movable property from the esrmungs
of her sons who were working n
Canada during the High Comimission-
e:'s tenure in Canada.

(b) When Government became aware
of thig incident, appropriate steps were
taken Ultimately, the property was
transfer.ed to the two song of the late
Ambaxsador, who are resident In
Canada

(¢) Under the provislons of rules in
force, it is incumbent on all Govern-
ment servants, including diplomatic
personne} sewmg abroad, to obtain
Government's pnor permission for the
acqusition of 1mmovable property.

Marriages of Indian Diplomats with
Foreign Wives

5060, Bhri C. C. Desai:
Shri Ram Charan:
Shri Molahn Prasad:
Shri Mabarsj Singh Bharati:
Shri Niha] Singh:
Shri Sbeopujan Shastri:

Will the Miruster of External Affairs
be pleased to state:

(a) whether 1t 15 a fact that there
is No hard and fast rule governing the
marriages of Indian Diplomatjc per-
sonnel abroad with foreign wive; and
that the practice varies from individu-
al to individual, cousing feeling of
discrimination; ang

(b) whether Government will for-
mulate a firm policy which would be
made applicable to all cases and which
would not admit of exceptions at the
discretion of Government?

The Minister of External Affairs
(Bhri M. C. Chagla): (a) No, Sir.
There are clear rules in the matter, _

(b) Since November 1984, it has been
decided not to approve of any marriage
vithalhmbym!mhnotthehdian
Foreign Bervice. Government adhere
$0 the view that no IFS officer who

¥
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marries an alien will be permitted to
remain 1n the Indian Foreign Service.
Exceptions may be made only jn cases
where the wife i3 of Indign ongin
though techrucally ap alen.

¥en wiwez

5061. WY THWT  WT  gwen
WIT weTew wat 07 aE O war &
fw

(%) ¥7% waAwWT AN wAFE
a1 3% wdtreq wraiaal & fer
¥ wfg@z ooy s R E

(@) v frhY sreet 97,1966
67 ¥ gu fewdy fady g€ ;

() 3= foft & ga feat gamwr
W!

(7) 7 wowrT & fawe
I B T X o § WY e
wRE, A

(%) afx af, o xo® v ¥1OM
!?

g Wit sarew s (s o
%o wg) (%) =

(w) 25732.21 "9/ |

(r) ¥ (¥). @ wed ¥ 0
qArer o B @ § 1 ¥ far W
wefae anfer fag § wfe wmr & .
Foert swrwe wliy ¥ gl frer
LR R CRoR S i AR
AR A AR Y
fad | rafed v a0 s w7 oW
e aft §

Cease-fire Vialations by Pakistan

3062, Shri Shiva Chandra Fha: Will

the Minister of Delence be pleaseq t0
state:

(a) how many times and at what



10529 Written Amnswers
places Pakistan has violated the cease-
fire agreement macde at Tashkent;

(b) what had been the reaction of
India thereto; and

{e) how many times India has pro-
tested against such Pakistanj viola-
tions in the UNO?

The Minister of Defence (Shri
Swaran Singh): (a) to (c). After the
Indo-Pak hostiliiles of 1965. the cease-
fire between Indian and . Pakistani
forces came into effect on 23-9-1963.
hefore the Tashkent Declaration. There
is also a subsisting Kurachj Cease Fire
Agreement oﬂl 949 with respect tg the
cessation of hostilities subsequent to
the earlier Pakistani aggression on
J&K. We have brought to the notice
of the U.N. Observers 2082 instances
of violation of the 1949 Karachi Agree-
ment by Pakistan since the date of
the Tashkent Declaration. These viola-
tions have taken place at various
points along the cease-fire line in J&K.
Appropriate action has also heen taken,
wherever necessary, {o reinforce our
security measures,

Persons of Goa, Daman and Diu having
Portugnese Passports

5064. Shri Shinkre: Will the Minis-
ter of External Affairs be pleased to
state:

(a) whethe; Government are aware
of the fact that there are secveral hund-
red persong in Goa, Daman and Diu
still holding Portuguese passports and
consequently Portuguese nationality:

(b) whether Government are also
aware that there are thousands of per-
gong from Goa, Daman and Diu sel
tled in Africa and Europe still hold-
ing Portuguese nationality and at the
same idime having properties in India;

(c) how long this anomalous situa-
tion in which most of them enjoy the
dual benefits ang safeguards wril] con-
tinue; and

(d) whether Government proposes to
fix some deadline for them to opt for
one of the two nationalities and apply
vigorously, to those who opt for Por-
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tuguese nationality  all the rules and
regula.ions regarding foreigners inh
respect of their properties?

The Minister of External Affairs
(Shri M. C. Chagla): (a) As far as the
Government are aware the number of
such persons is 564.

{k) and (¢). Relevant information is
being collected and will be laid ow
the Table of the House in due course.

(d) 1the deadline was fixed for
19-1-1865% Other relevant information
13 being collected and will be laid omn
the Table ot the House in due course.

wi= 7 % qeafagt

5067. >y fag@T 997
T ETH 97T §FIF ©
st where fag

T AIF FAD AZ TN KT FA
F17 f&

(7) ¥ afq-afg & a4 gz
T A7y AeAY aefa & art § faaor
Tfegr & ; R

(@) afz g ar #a7 ag faaew
FAT 9T X TG A7

THE TFE( A0 WY [OAF AHY
(wWwat gha miaY) (%) Faa
1 dfaat #Y 8 F1 faT & I
Feqfa warfz & fagon fg § g
ZYY FY [VT B HY T4 Ha ¥ waA A
q OAF E |

(&) st & =ifs ¥ faaww
fait o} qafaas PR F IR & ok
raT. §fgdr & RTAR F39 TT HAY
& g & fa@ Moy gv ¥ S
Lol
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Manafacture of X-Ray Tubes

(8) whether Government have con-
sidered the proposal of foreign col-
laboration for the manufacture of X-
‘ay tubes in the public sector; and

(b) if so, the result thereofy

The Minister of State in the Minds.
try of Defence (Shri B. R. Bhagat):
fa) Yes, Sir.

(by A Collaboration Agreement hans
“ieen concluded between Bharat Elec-
sronics Limited and M/s Siemens, West,
Crermany

faealt % dfere e

5069. &I PN «X FHAW :
=t sifer fag ¢

T AT WAT g AI AT FUO
s

(%) s aeee w1 fawe faesit
YoF dfw T AR w7 L

(@) afx @, a aswant Qo
wur g W

() afz 4, @ = wIT™
g ?
wfaoqr wweg & Tow weW
(oft &t T wm) @ (%) & (7).
W ann AT eoere foelt & Wi
#frw opm W W W€ faa At
§ wham &l et g @} Wi
@t ¥ wpel N ooeyfed [ B
dren IR g ¥ quenf
t @ whm W
O & ay sy wwer of §

4449
21

e weit T wETSAT Wi

5070. WY F¥W T woAw
it wifwrre fay
Wt vw fag wrac :
oy g Tag $awg

WY W woNr Y AW A T
s fe

(%) 9 wiw, 1967 ®r fest ¥
go wwrag %, fraw feer wfvRamit @
i Far @ o1 54 ey A
& Fr ooy ofw wvaar g€

(7) 7@ ol & WA 9T
frft ifir &t 2§ Wi

(71 % fFv FT A Felr
ofe = 7

s wet awr W wfv el
(et g amds) ) : (%) & (7)-
saeurs afafy & arafor far § aqame
9 A, 1967 %I et A FLEATAY F

gxfaa ga o afiv 2,57,319
gL TR A AW Y WA
Wt ¥ gar gy AW ¥ oww aw
W% I qF § 1wy ¥ g ¥
¢3,445:20 %o wt ¢ Fag Frerer
w v ¥ osfay v ufer 2,13,871'80
wgel

Indlan News Review
5911, Shri Yashpal Singh:
Shri 8. C. Samanta:

Shri Rabi Ray:
Shri Ramachandra Veerappa:

Will the Minister of Information and
Brosdcasting be pleased to stats:

(#) whether Government Offices
have been requested mot to insist on
the toverage of such events for Indian
News Review as give publicity to
Ministers alone;
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(b) If so, whether a copy of the
instructions would be laid on the Table,
and

(c) whether these have been .mple-
mented by his Ministry?

The Ministoy of Information and
Broadcusting (Shri K. K. Shah): (a)
Having regard to the fact that the
“INDIAN NEWS REVIEW" ie the
Weekly Film Newsreel, released by
the Filmg Division, is primarily a me-
dium of news, instructons have been
issued to the various Departments of
the Government to avold, as far as
possible, coverage of meetings and ce-
remonial functions like opening, laying
foundation-stone snd insuguration un-
lets they have specific news value and
come within the ambit of objective
coverage

(b) It 1s not necessary.
{c) Yes, Sir.

Written Answors

Aren-w gry

5072. st fagwae wame :
w geaaTe e :
ot awaey ot :
ot wrR ey Wil :

wr ddfmewrd GAT ag @ W
U w07 f§

(%) ®=r s X W W@ W
q@ar Wy wr waer fear § fe e Y
aw aAdAifr & WA A ®
uE ¥ ez § Wt

(w) =z gt, @ f-% v et
TT AT T ATE 98 7

mm“ﬂ!o o
wmwr) : (§) ¥@RE AT 6 Ty
Mfrw feafr ¥ wag fabaw  FoaEt
T o gruehgks weaw weh o
]

(w) ag gfrrlr o oc wfe
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¥ forg wmefer dwd § Srewy fedw
Mfe & arwy & wwrer adwre

5078, Shrimat] Tarkeshwar| Sisha:
Will the Minister of Externa] Affairs
be pleased to state:

(a) whether India has declared full
support for the rights of Palestinian
and South Arabian people to their
struggle for independence; and

(b) whether this declaration bv
India is in accordance with the past
policies of the Indian Government?

The Minister of Externa] Affairs
(Shri M. C. Chagla): (a) The Govern-
ment of Indig has expressed support
for the rights of the Palestinian re-
fugees wishing to return to then
homes. Government have consistently
supported the rights of the people of
South Arabia to independence.

(b) Yes, Sir.

fiorr gz ¥ Wity AT A @
wfwerfal W g3

5074. W} JOR T wHIW :
!ﬂmﬁmm:
st Ty Ty o :
=ft wTey AT :

w1 Ty S0 a3 TR 8y gar
%0 fif

(¥) w1 qg s § f& 12 wiw,
1967 B R ¥ frwe oF fawer

S gl g v & & ofe-
wigh & g & o & ;

(u) ufu #Harﬂg gl &
wﬁlrﬂ -FEmErETreT - wredt
o h & g ek i g2
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wfivear warwe % o qeat (ot
Yo To W) : (%) & gt
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T O F i Terasg goed 6 e
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W ST W1 WY F< g

D A. for Empioyesy of HAL., Kanpwr

5077. Shry 8. M. Banerjee:
fhri Madhu Limaye:

Will the Minister of Defemoe be
pleased to state

(a) whether 1t ig a fact that interim
veport 0, Dearness Allowance Com-
mussion, headed by Mr Gajendra-
gadkar his been ymplemented by the
Hindustan Aeronautics Lid, Kanpur;
and

(b) 1f not, the reasong for the same
and the steps taken by Government
1o get the report implemented?

The Minister of State in the Minis-
try of D fence (Shn B R. Bhagat)’
(a) No, Sar

(b) The interim report of the DA
Commussivn headed by Mr Gajendra-
gadkar 1s applicable to only Central
Government emplovees A Wage Board
for Industries, which 1n
cludes to¢ Arrciaft Industry, has been
constituteq by the Government to
examine the 1ssues reiatmg to the re-
vision of their Wage Structure, Dear-
aes<  Allowance etc The Wage
1eport 18 awsited The grant of DA
to HAL employees will be regulated
by the Government decisions on the
recommendations of the Wage Board.
Pending receipt of their fina] report
and having regard to an ntenm
award given by the Wage Board, HAL
reachad s, ggreement with the repre-
sentatives of Hindustan Aeronautice
¥mployees' Assocantion for an ad-hot
increase jn DA. with effect from
1-4.1966 us under:

({) Basic pay up to
and mcluding

Rs, .00 . . Ts 500 pm.
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(ii) Basic pay bet-

ween Rs 110

and Re. 140 Re 7.50 paw
(iil) Basic pay bet-

ween Rs 130

and Rs. 209 , Ra 600 pm

HAL, EKanpur has already imple-
mented this agreement,

Production of Tractors at
. Earth Movers IA4,

$078. 8hri Bharda Nand,
8Bhri J. B, Singh:
8hri Ranjit Singh:

Will the Minster of Defenoe be
pleased to state

(a) whether the producton of trae-
tors hasg started in Bharat Earth Mo-
vers Ltd |

(b) if so, the number of tractors to
be mamufactured in a year;

(¢) whether the plant to manu-
facture tractors 18 to be expanded fur-
ther, and

(d) of so, the capacity of the plant
after expansion?

The Minister of State in the Minks-
try of Defence (Shri B, R. Bhagat).
(a) The Kolar Faotory of Bharat Ear-
thmoverg Ltd for the manufacture of
Crawler Traciors 1s under construc-
tion In anticipation of regular pro-
ducton, assembly of Crawler Tractors
with increased indigenous content is
bemng undertaken from 1967-68 with
the facilities that have become avail-
able.

(b) About 200—220 traciors would
be assembled during 1967-68 The
planned production programme of
Kolar Factory is of 500 tractors per
annum.

(c) There is no propoml in this
regard at present.

(d) Does not arise.
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Conferenee of General Managwrs »f
Ordnanee Faciories

5879. Skri 5. M. Banegjee:
Shri Madhu Limaye:

Will the Minister of Defeuce be
‘nleased io state:

(a) whether a Conference of Gene-
ral Managers of the Ordnance Facto-
ries was held at Ararankadn  (Nil-
zirs) in April 1967;

{b) if so, the decision taken therein;

(e) whether the question of more
production in Ordnance factories was
also discussed; and

{d) if =0, the number of new itenx
1o be manufactured?

The Minister of State ie the Minis-
try of Defence (Shri B, R, Shagat):
{a) and (b). This year'’s Annual Con-
ference was held at Cotacamund. The
annual conferences discusg subjects
concerned with production. coordina-
tion, recruitment, training, storas
provisioning, engineering, nainten-
ance and adminisiration.

{c) Yes.

(d) Froduction of additionat
-items was not discussed,

new

FTEIATH & SR a1

5080. =t fagsacmqid: &40
ga AT IIRA FAT 37 ATH Fr
Fq1 w0t 7

() 71 7g 59 § &5 g% ay
93 wrnrant ¥ fgErae e
FI FAAR JIRT F FAFT & T 9T
394 fwar av;

‘g) =fz:T, 1 34T AR FaY
FTaFT : q.§ a8 4, AT

ASADHA 19. 1889 (SAKA)
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(@) @, 78

(7) za 9T F IUAT G-
IO ¥ 3§ QAT QF &7 F ITAW
FEV 7 00 230 TIRE Trer @
a# fadzw By w7 o7 s @
TOMW Ff 7EHC 39 9 fga fFar @
Y

A.LR. Station, Agariala

5681, Shri Baburao Patel: Will the
Minister of iInformation and Broad-
casting be pleased to state:

(a) the reasons for the constant
breakdown of the Agartala Station of
the All India Radio;

(@) how long are these breakdowns
likely to continue;

{c) wheiher the Agartala Station
does not recruit local talent for its
programmes;

(d) the reasons for playing only old
vrecords apart from the programmes
relayed from Calcutta;

-

{e) whe'her the listeners of Tri-
pura have mude several complaints
against the Agarfala A.I.LR. Station
in this regard;

(fy if so, the steps Government pro-
pose to take in this connection; and

(g) if notf, the reasons therefore

The Minister of Informatiom and
Broadcasting (Shri K. K. Shah): (a)
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Frequent breakdowng of the Agartala
Auxjhary Centre of All India Radio
are ‘mainly due w0 talure of Electrie

power supply

(b) These breakdowns are Likely 10
continue 80 long as there 15 no Im-
provement in the electric Supply s)s-
tem of the State Electricity Board

(c) As Agartaly 15 only an Auxaliaiy
Centre, 1t does not originate pro-
grammes The quesion of employ
ment of local talent by the Centre
therefore, docs not arise

(d) Bemnz o nuw  Centre, latest
gramophone records are played but
on listeners denand, old records are
also played

(e) No complaints have been re-
ceived from the listeners of Tripura

(1) and (g) Do not arise

Government Advertisement in Kerala
Regional Daily Papers

5082. Shri E, K. Nayanar: Will the
Minister of Information amd Broad-
easting be pleased to stete the amoun’
of money paid to the Kerala Regional
Daily paperg for the Central Govern-
ment's advertisements i 1965-66°

The Minister of Information and

(8hri XK. K Shah): The

total value of advertisements released

by the Directorate of Advertising and

Visual Publieity to Kerala regional

(Malayalam) dailies during the year
1965-68 waz Rs 3,006,917

Nuclear Power Plants

5088. Shri Vaswdevan Nair:
Shri C. Jamardhanan:
Shri P. C. Adichan:

Will the Prime Minister be pleased
to state

{a) whether Government propose to
start some nuclear power plants dur-
ng the Fourth Five Year Plan; and

(b) 1f so, how many such p'ants are
proposed during the Fourth Plan
period and their possible locationa?

JULY 10, 1967
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The Prime Minlster ang Minlster of

Atomic Energy (Shrimati Indira Gan-
dai): (a) Yes, Sir

(b) Dumng the Fourth Plan period
now to add a second 200
MWe ubit to the Rajasthan Atomic
Power Station which 15 under cons-
truction and to sel up an atomic powe:
station of 400 MWe capacity at Kal
pakkam 1n Madras The establishmen*
of further plants 13 under consdera-
tion

Indians in Bhutan

5084 Shri Vishwa Nath Pandey
Will the Miniter of Ex ernal Affairs
be pleased to refer to the reply gmiven
to Unstarred Question No 748 on the
20th May, 1967 and state

{a) whether the enguiry in the madt-
ter of treatment of Indians .« Bhutar
has since been completed and

(b) 1if so, the result thereof?

The Minister of Extermal Affairs
(8hri M. C. Chagla) (a) Yes, Sir

(b) It has been ascertained that the
incident wag caused by the unfortu-
nate 4acceptance on a wide scale of &
supers itious rumour which provoked
some labourers into attacking and kil-
ling one soldier of the Bhutan Arm)}
who along with s other colleagues
happened to pass near the habrtalion
of the labourers Some Bhutanese
servicemen who were understandably
excited over the killng of one of
their colleagues, happened to take the
law into their own hands and mal
treated one or two Indian officials on
deputation who were in charge of the
labourers The Bhutanese servicemen
apparently thought that the Irdiar
officials were hampering the expulsion
of ‘he labourers which haq been or-
dered by the Bhutanese Government
Under the legal orneesg it appears that
there 15 some difficu'ty 1n protessing
the matter as the comvolaint had
left Bhutan and it wese not possidble,
therefore efther to que<tion him or
to ohtamn hie detailad «tatement It is
underetond howswar, that the T-m-
pon (District Magistrate) of Thim-
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phu, which is the royal capital and
the place where the incident occurred,
was & witness to the sene and he had
reported seeing an Indian official heing
neaten up by the soldier with the butt

- #nqd of the rifle, and subsequently had
also seen the hands of the Indian offi-
cial being tied. The Bhutan Govern-
‘menz are considering whether on the
‘-')asis of the Trimpon's statement and
evidence, action could pe taken against

_ the guilly Army officer. Our Politi-
cal Officer for Sikkim and Bhutan has
been assured by the Government of
Bhutan that the guilty officer or offi-
cers would be punished within the
limits of the law and only then would
the case be closed.

Negotiiations with Burmese Govern-
ment

5085. Shri Vishwa Nath Pandey:
Shri Liladhar Kotoki:
Shri Hukam Chand EKachwai:
Shri Jagannaih Rao Joshi:
Shri S. Kundu:
Dr. Surya Prakash Puri:
Shri M. C. Majhi:

Will the Minister of External
Affairs be pleased to refer {o the reply
gsiven to Starred Question No, 147 on

~the 29th May, 1967 and state:

g ther negotiations regarding
» of assets of the Indian
1€ Bn.rmese Govern-
been completed;
sult thereof; and

ns for the de-

at a delicate
2 in the pub-
t‘he points
nsideration of
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tion No. 1867

and stfate:

(8) whether the feasibility of a
piloi project for educational ielevi-
sion through satelite has been under
discussion between tha Government
of India and UNESCO;

(b) if so, the outcome theleof; and
(c) the stage at which this matter
stands at present?

The Minister of Information
Broadcasting (Shri K. K. Shah):
Yes, Sir.

726 on the 28th May,

amd
(a)

(b) and (¢) The matter is still under
consideration of UNESCO.

Theft of Tyres and Tubes from Palam

Airport
56887. Shri Vishwa Nath Pandey:
Wil! the Minister of Def>nce be

pleaszed te refer to the reply given to
Unstarred Question No. 7382 on the
29th March. 1967 and state:

(a) whether the investigation inlo
the thefl of tyres and tubes has since
been completed:

(b) if so, the details therecf; and

{c) if not, the reasong for the delay?

The Minister of State in the Mimis-
try of Defence (Shri B. R. RBhagat):
(a) and (b). The case is still under
investigation.

{(c) An Ex-airman was arrested by
the Civil Police on 3-6-1967 and later
released on bail. Checking ef a large
number of vouchersldocuments in-
volved on receipt, issue and balance,
date-wise, is taking a considerable
time.

Quasi-permanency of Employees of
Bombay Engineering Group ard Cen-
tre, Kirkee, Poona

5088. Shri C. K. Chakrapani:
Shri P. P. Esthose:
Shri Umanath:
Shri K, M. Abraham:
Shri Vishwanatha Menomn:
Shri K. Aniradhan:
Shri Jyotirmoy Basu:
Will the Minister of Defemce be
pleased to state:
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(a) whether the authorities of the
Bombay Group and Cen-
tre Kirkee, Poona have been instruct-
ed to declare all their employees hay-
g colourful service for more then
three years as quesi-permanent;

(b) l!so.l.he:fumberouto!mm
roade quasi-permanent.

(¢) the reasons for not dechrng
the rest as Quasi-permanent; and

(d) the action proposed ¢o be taken
mn this regarde

The Minister of State in the Minis-
wry of Defence (Bhri B. R. Bhagat):
(a) 1t is presumed that by ‘colourful
wervice' ig meant ‘qualifying service'
In accordance with the cwvillang in
Defence Services (Temporary  Ser-
vice) Rules, 1949, civiliang who have
more than three years’ temporary
service on the crucial date, f.e., Ist
July of each year, are eligible for the
grant of quasi-permanency, provided
they fulfil the prescribed comnditions
The authorities of the Bombay Engi-
neer Group and Centre are required
1o implement these provisions

(b) to (d) Out of 738 civilian em-
ployees of the Bombay Engineer
Group and Centre, 333 have been
made quasi-permanent. The casts of
161 employees are under consmdera-
tion The remaining 252 employees
have either less than three years’ ser-
vice or are not eligible for quasi-per-
manency under the rules

Service records of employces of Bome-
By Eugineering Group and Centre,
Kirkee, Poona

Will the Minister of Defence be
pleased to state:

(a) whether the authorities of
Bombay Bogineering Group and Cen-

10546

“tre, Kirkee, Foona-3 have despatched

the service records of those emplo-
Yees who have been posted away on
surplus adjustment to their respective
units, .

(b) 1f not, the reasons for the de-
*y:lnd

(c) the action proposed to be taken
. thig regard?

The Minister of State in the Minils-
try of Defence (Shri B, R. Bhagat)*
(a) and (b). Some of the service re-
cordg 1n Question are held by the unit
pending audit check, finalisation o*
petiodical increment, and settlemen:
of accoun’s

(¢} The Commandant, Bombay En-
gineering Group and Centre, ia ex-
pediting the finalisation of these ser-
vice records prior to their despates
to the units concerned

Dismissal of an Indian Dooter by
Ghana Health Ministry

508¢. Shri Nambinr:
S8hri P, Gopalan:
Shr: Mohammad Immail:
SBhri E, K, Nayanar:
8hri C K. Chakrapam:

Will the Minisle: of External Affuirs
be plcused to state

(a) whether the attention of Gor-
ernment has been drawn to the press
reports that an Indian Gynaecclogis
woe dipmussed by the Ghana Healin
Ministry;

(b) 1f so, the reasons fo; the die-
missal and

(¢) the steps taken by Government
in the matter®

The Minister of External Affairs
(Shei M. C Chagla): (a) Yes. Sir

th) The Ghana Ministry of Health
susnuended an  Indian Gynaecologiet
follnwing a complaint from a patient
A Commssion of Enquiry was estab-
lished ang the charges were not sube-
tantiated The order suspending the
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Government Air passages have been
given to hem and hig wife and they
will be leaving Accra shortly

(c) All possible assistance has been
sendered by our High Commission in
Accra to safeguard the interests of our
national

Breadeast of speech of the Preaidemt
of The Institution of Enginters (India)

5091 Shri Geoerge Fernandes
Shri Madhe Limaye
Shri Rabl Ray:

Wil the Minister of Information
Mmﬂmﬂn‘beplundto’mu

(a) whether the Station Iirector of
she All Indip Radio, Bombay cut por-
¥ions out of the speech delivered by
she President of the Instutution of
Engineers (India) broadcast on the
eye of the 47th Aunual Conventi 1 of
whe Institution on the 24th February
1967, and

{b) 1 so under what rules werc
shese parts of the speech expunged®

The Minisier of Information and
Broadcasting (Shri K K Shak) (a)
Yes, Sir

(b) In order 1o fit the programme
within the scheduled time, his script
had to be abridged through editing
because the symposnmm, as recorded
by the participants exceeded the al-
lotted time

Promotion of N.CC Officers
Lecturerg

5092, Bhri Kameshwar Singh
Shri Madhu Limaye:
Dr. Earni Siagh:

Will the Minister of Defence be
to state’

{a) whether it s o fact that Govern.

ment have not given incentive to
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those Lecturers who are N C.C. Offi-
cers regarding their deaccelerated pro-
motion scheme,

(b) if so, the procedure followed
for their promotion as NCC Ofi-
tLia, and

(c) the st ps taken by Government
1o @ive then: incentives for promotion
and for the betterment of NC C 7

The Minister of State in the Minis-
try of Defence (SBhri B R, Bhagat)
(a) to (¢) Rules for promotion of
N C C Officers of the Senwr Divi-
ston N CC are given 1n the siate
ment laid on the Table of tha House
[Placed in Library See No LT-970/
67] Under these rules Lecturers who
are NCC Officers would qualify for
promotion as they tulfil the required
qualificationr,

Purchase of Wheeled Tracters

5093 Shri Baburao Patel. Will the
M muster of Defence be pleased 10
statle

1} whether 1l is 4 fact that Got-
ernment are ncgotiating for  80[100
wheeled tractors worth rupees two
ind a half crores through one Mr
Jodia the very man who 13 alleged
to have supplied defective tyres *to
the Defence Mintstry,

(b) wnrther 1t 15 alw a fact that in
spite of he strong recommendation
made by EME authornties to pur-
chase FIAT wheel loaders afier taking
their exhaustive tests at Poona, e
Munistry prefers to purchase the Mon-
calvi wheeled tractors sold by M
Jajodia even though these tractors
were rejected by M E of Poona after
tests, and

(¢) if so the action whuch Govern-
ment propose to take before the deal
ts finalised?

The Minister of State in the Minis-
try of Defonce (Shri B, B. Bhagat):

{a) No such negotiations are being
held

(b) No
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{c) Trials on different makes of
wheeled tractors are being carried out
and decision will be taken after the
results are in hand.

Suicide by an Atomic Scientist

5094. Shri Bahurao Patel:
Shrimatj Suseela Gopalan:
Shri P. Gopalan:
Shri Umanath:
Shri C. K. Chakrapaxi:

Will the Prim@ Minister be pleased
to state:

(a) the reasons that led Shri R. Ko-
thandar: man, the 28-year old Scien-
tiflc Orlicer of the Atomie Minerals
Division Chemical Laboratory at Sun-
darnagar, HBihar, *0 commit suicide in
early May. 1967;

(b) whether Government intend {o
hold a judicial enquiry into the mys-
terious circumstances surrounding the
death of this voung scientist;

(¢y if so, when: and

(d) if not the reasons thereior?

The Prime Minisier and Minister of
Atomic Energy (Shrimati Indira Gan-
dhi): (a) The circrmstances of the
case are sfill under investigation by

the Chief Vigilance Officer of the De-
partment,

(b), (c) and (d). The question whe-
ther a judicial enquiry is called for
or not will arise only after the Chief
Vigilance Officer’s investigation i3
aver.

Purchase 2f Wooden Tent Mallets far
Defence Purposes

50025. Shri 8. N. Shukia: Will the
Minister of Defence hLe p'eased to
state:

(a) whether Government have re-
ceived any reprsentationjcomplaint or
information to the effect that the
Exchequer hag suffered a heavy fin-
ancial loss amounting to several lakhs
of Rupees in the purchase of wooden
tent mallets medium for Defence ser-
vices at more than 200 per cent above
normal rates and in accepting the sub-
-standard qualily store by the inspec-
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ting authorities of IGS North India,
New Delhi under instructions from
the Director (D.R. & D. General)

Defence Inspeciion Organisation, New
Delhi:

(b) if so, the details of the
representation/complaint: and

said

(c) the action taken by Govern-
ment thereon?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) and (b). Some representations
have been received by Government.
The main points of the representa-
tions are that of the two contracts
entered into for the purpose, the rate
of supply in one contract is very
much higher than that of the other,
that the supplies made at the higher
rate were not according teo specifica-
tions ang that the inspection work was
not satisfactory. One of the com-
plaints also stated that the higher
rate was 300 per cenl above the
normal rates;

fc) The matter is under investiga-
tion.

-

AJIR_ Panaji, Goy

5096. Shri Shinkre: Will the Minis-
ter of Informwation and Broadcasting
be pleased to state:

(a) whether there are complainis
from the singers, writers, musicians
and other artistes against some of the
local employees of ALR. Panaji, Goa
on account of diseriminatory treat-
ment meted cut to them by showing
favour to the prolagonists or sympa-
thisers of Konkani in allocating
Drogrammes;

(b) whether bhecause of this discri-
minatory treatment! meted out to
these local employees, many a talents
who consider Konkani as a dialect of
Marathi and not a distinct language.
are not given jobs or programmes in
that Station; and

(¢) whether Government  pro-
pose Lo order an inquiry in this res-
npect?

o e

P ——
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The Minhjer of Infoymation and

(8hei K. K. ¥hah): (a)

to (c), There are no complaints about

the alleged discriminatory treatment,
but

into this matter if some specific cases
are brought to their notice

e weandt gfen
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(w) g vz #r ar oft ¢
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(%) s gy I=am

Commitiees and Commissions of
Enquiry appointed since 1950

5100, Shri P. B. Yhakur: Will the
Prime Minister be pleased to lay on
the Table a list of the Committees
and Commissiong of enqury into social
and economic matters, including pay,
appointed since 1850, giving in each
case the name of the Chairman of
each Committee|/Commigsion, the time
taken to submit its report, the total
number of members, the number of
Members of Parliament and the
strength of the Secretariat staff ine
cluding the technical hands?

The Prime Minister and Minister of
(Shrimatt Indira
Gandhi): The necessary information
s being collected and will be placed
on the Table of the House,

Atyraty Sclentists

5101, Shri Samar Gubs: Will the
Prime Minister be pleased to state
whether the Indian scientists connect-
ed with nuclear works of the Atomie
Energy Commission are acquainted
with the know-how of:

(i) fission technique of purified
nuclear fue! amountng to its
critical sive;

(i) mechanics of assembling fis-
sionable fuel into its eritical
mass; and

10354

(ill) preparing Blua print necee-
sary for flssion of nuclear fuel
0 an amount equal to s
limiting quantity?

The Prime Minisier and Minister of
of Atomic Energy (Shrimatli Indtra
ouﬂlbl! (i) to (iii) Yes, Sir,

Plutonium

5102, Shri Samar Guha: Will the
Prhpe Minister be pleased to state:

(a) whether Plutonium is obtained
as @& by-product from the Indian
Reactors;

(¥) whether such Plutonium is se-
parated and stock-piled; and

(¢) i1 so, for what purpose and
it not, why such a valuable nuclear
fuel is wasted?

he Prime Minister and Minister
of Atomic Energy (Shrimatli Indira
Gandhl): (a) Yes Sir,

(1) and (¢). Plutonium is not wast-
ed; it is needed for a variety of
peaceful uses of atomic energy.

MNou-Indians employed ia Indisw
Mismions abrosd

5108, Shri Omksr Lal Berwn: Will

the Minister of External Affairs be

pleased to state:

(a) the number of non-Indiang em-

ployed by our Missions abroad; and
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some non-Indian officers and staft but
the Government's policy is to fill these
posts by Indians ag and when they are
wvacated by these non-Indians

(%) T oz ax & 5 woeTT ¥
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Indian Cooperation in rationalismg

Zambian Defence Forces
5106, Shri K, P, Bingh Deo,

Shri P. N. Bolanki:

Will the Mimster of External Affairs
be pleased to state

(a) whether it 15 a fact that the
Zaman Government have asked

3853 00
621 26
268 00
120 00
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the Indian Government for co-opera-
ton in rationalising her Defence
Forces;

(b) i so, the details thereof, and

(c) whether Government have ac-
cepted the request made by the
Zamban Government,

The Minister of External Affairs
(Shri M. C. Chagia): (a) to (¢) The
Government of Zambia have approa-
ched us for asmstance 1n this regard
and the matter 13 under negotiation
between the two Governments at the
present time

Munufacture of AVREO Aircraft

5107 Shri D N Patodin*
Shri R, Barua

Will the Minister of Defence be
pleased to state

(a) whether Government have
worked out the schedule of manu-
facture of AVRO awrcraft in the coun-
try during the current year, and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Defence (Shri B K. Bhagat):
(a) Yes, Sir

(b) 5 aureraft have been planned for
production in HAL (Kanpur Davision)
duning 1967-68

Diplomatic relstions With China

5108. Shri Ram Kishan Gupta, Wi'l
the Minister of External Affzirs be
pleased to state

(a) whether Government have stud-
1ed the likely reasons for the recent
steps of the Chinese Government
caumng stramn 1n the diplomatic re-
lations with India, in view of the
latest note received from Chinese Gov-
ernment explaining reasons for the
Peking siege of the Indian Embassy
there, and

(b) if »o, the conclusions Govera-
ment have arrived at in this regard?
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The Minister of Extersal Affairs
(Shri M, O, Otmgia): (2) Yes, Sir, the

Government gare carefully gtudying
the possible motivations of Chinese in
delfbersitely causing a crisis  with
India at this time.

(b) It would be premature to form
any firm conclusions on this. The
current crisis marks only another
stage in China's consistently anti-
Indian policies in recent years,

Manufacture of Warships and
Submarines

5109, Bhri Shiva Chandra Jha: Will
the Minister of Defence be pleased to
state:

(a) whether 1t 1s a fact that India
has still to be dependent on foreign
know-how for making war-ships;

(b) if so, the names of the coun-
tries on which India has to depend;

(c) if not, whether India is in a
position to manufacture submarines;
and

(d) if so, at which dockyards?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
(a) and (b). Yes, Sir. Foreign assist-
ance is necessary for the construc-
tion of sophisticated warships in
India. At present, we have a colla-
boration agreement for the construc-
tion of Leander type frigates which
is with two ship-building firms of the
UK.

(c) and (d). At present, there is no
project for the construction of sub-
marines in India.

Pak. Protest against PM.'s Remarks

5110. Shri Kameshwar Singh:
Bhrl Sequelra:
Shri Nihal Singh:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government have
received a protest note from Pakistan

against & remark reported to have
béen made by the Prime Ministar ot
Ambikapur;

(b) if wo, the contents of this note;
and

(¢) Government's reaction thereto?

The Minister of External Affairs
(8hri M. C. Chagla): (a) Yes, Sir.

(b) and (c). A copy of Pakistan's
Protest Note as well as our reply
thereto is placed on the Table of the
House. [Placed in Library. See No.
LT-971/67].

Evacuation of Families of Indiam
Embassy Personnel in Peking

8111, S8hri D. C. Sharma:

Will the Minister of External Affairs
be pleased to state:

(a) whether the families of the
personnel of the Indian Embetsy in
Peking have been evacuated;

(b) if not, the stage at which the
matter stands at present; and

(c) the steps taken or proposed to
be taken in this direction?

The Minister of External Affairs
(Shri M. C. Chagla): (a) No, Sir.

(b) and (c). It has been decided to
bring back the families of the Indian
employees in the Embassy at Peking
in small batches; accordingly 16 mem-
bers of families including children
will be returning to India during this
month.
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Urds Dailles in the coumiry

5115, 8hrl Ebrahim Sulaiman Salf:
Shri Abdul Ghanl Dar:

Will the Minister of Information and
Broadeasting be pleased to state the
number of Urdu Dailies in the eoun-
try and how many of them have been
given accredition?

The Minister of Informatiom and
Broadcasting (Shri K. K. Shah): The
number of Urdu dailies in the country
as on December 31, 1966 was T6.
Accreditation with the Press Informa-
tion Bureau is confined to those newsa-
papers who have correspondents
based in the capital. Correspondents
of 15 such dailies have been given
accreditation.

Television Training Instituts in India

5116, Shri Onkar Lal Berwa: Will
the Minister of Information and
Broadecasting be pleased to state:

(a) whether there i1s any plan for
opening Television Trawming Institutes
m India, and

(b) 1t so, when and where 1t will
be opcned?

The Minister of Information and
Broadeasting (Shri K. K. Shah): (a)
and (b) There 15 no plan, at present,
for opemung Television Training Insti-
tutes This will be considered when
mure Tc'evision Centres are estab-
lished.,

Air Space Violation by Pakistan in
Barmer Sector

5117, Shri 8. K. Tapuriah: Will the
Minister of Defence be pleased to
state:

(a) whether the number of air vio-
lations by Pakistan in the DBarmer
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(b) if s0, the number of such vio-
istions in 1987 month-wise?
The Minjsier of State in the Minis-
try of Defence (8hri B. R. Bhagat):
(a) and (b) There hag been one vio-
lation of Indian air-space by Pakistam
wn the Barmer Sector of the Rajasthan
areg gince lst January, 1967 The vio-
lation took place on 6th January,
1087 A protest was lodged with the
Government of Pakistan in regard to
thug air violation
Salary Beales of Cantonment
Employees In U.P,
5118, Shrimati Sushila Rohatgl:
Will the Miuster of Defence be
pleased to state

(a) whether 1t 1z a fact that the
basic salary of the Cantonment
Boards' employees m UFP hag re-
mained more or less the same since
the last decade, and

(b) 1f so, the steps taken by Gov-
ernment to increase their salaries in
view of the present high prices of
eqsential commodities?

The Minister of Defence (Shri
Swaran Smngh) (a) No, Sir The
emoluments including basic salary of
the Cantonment Board employees all
over India (including UP) were
1ev1sed wath effect from 1st April,
1959 in terms of the Award given by
the National Industrial Tribunal
Bombay

In adaition the basic scales of pay
of doctors engineers and teachers
have been revised or are under rewvi
sion effective from 1st April 1865 on
the basis of similar revisions sanc-
tioned by the State Government to
the corresponding categories of its
employees

(b} Does not arise However,
mn~rease 1n emoluments to Canton-
ment Board employees has been sanc-
tioned from time to time after taking
into account the increase sanchioned
by State Government and adjacent
mumncipalities to their respective em-
ployees The said increases include—
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() DA. at the rates applicable
to BState Government em
ployees from 1st April, 1064

(i) Interxm rebef in D.A. from
1st January, 1965 as granted
by UP Government to its
own employees

(ui) House rent allowance, city
compensatory allowance and
high altitude allowance from
Ist August, 1965 to the em-
ployees of eligible Cantonment
Boards 1n U.P at the rates
and subject to the terms and
conditions prescribed by UP.
Government for State Gov-
ernment employees
(wv) Ad hoc relief of Rs 5 per
month from 1lst June, 1860
where similar increase has
been sanctioned by adjacent
municipalities to thewr em-~
ployees
(v) Revised DA from 1st August,
1966 at the same rates and
subjéct to the terms appli-
cable to the employees of the
State Government
(v1) Interim relief in DA from
1st January 1967 at the same
rates and terms as applicable
to State Government em-
ployees
Visit of the Third Secretary of
Chinese Embassy to Calcntia
5119 Shn Hem Barua:
Shrimati Sharda Mukherjee:
Shn Bedabrata Baru~:
Shrimati Sushily Bohatgi*
Shri Sradhakar Supakar:
Shr; Samar Guha
Shri Bal Raj Madhok:

Will the Minister of External Affairs

be pleased to state
(a) whether 1t 18 a fact that Mr
Hseth Cheng-Ho the former Third
Secretary of the Chinese Embassy in
New Delhi wisited Calcutta on the
22nd May and remained in the city
upto the 25th May, Im!

(b) if so, whether it is a fact that
while 1n Calcutta he met leaders of
a certain political party and educated
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them with the Chiness revolutionary
literature; and

(¢) whether it is a fact that the
cultural wing of that Indian political
party held in honour of the visiting
Chinese comrade, a cultural pro-
gramme on the 23rd May, the main
attraction of which was a play by
Utpal Dutt called Ajeya Vietnam?

The Minister of External Affairs
(Bhri M. C. Chagla): (a) to (c). Yes,
8ir.

Restriction on Indian Diplomats in
Cairo

5120. Shri Marandi:
Shri M, L. Sondhi:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that U.AR.
has advised our diplomats in Cairo
not to move out of the city limits

without special permission;
(b) if so, the reasons therefor;

(c) the reaction of Government
thereto;

(d) whether Government are also
considering such steps for the UAR.
diplomats in India; and

(e) if not, the reasons therefor?

The Minister of External Affairs
(S8hri M, C. Chagia): (a) to (c)
U.AR. Government have advised
diplomatic and non-diplomatic staff of
all missions in U.AR. not to move
out of Cairo city limits without special
permission. No reasons ' have been
given for this move, but obviously it
is for security reasons. Special per-
mits for moving outside the city limits
are given without difficulty. U.AR.
Government is fully within its rights
to impose such curbs since it con-
siders its security to be threatened.

(d) No, Sir.

(e) There are no security conside-
rations for imposing such reciprocal
destrictions on U.AR. giplomats in
India.

Written Answers 30866

Will the Prime Minister be pleased
to state:

(a) whether the employees of the
National Sample Survey have submit-
ted a Charter of Demands to Govern-
ment through the National Sample
Survey Employees' Union, Patna;

(b) it so, when; and

(c) the action taken by Govern-
ment thereon?

The Prime Minister and Minister of
Atomic Energy (Shrimati Indira
Gandhi): (a) and (b). The National
Sample Survey Employees’ Union,
Patna, submitted what it called a
Charter of Demands, to the Chief
Director, National Sample Survey in
May 1966.

(¢) The legitimate grievances, if
any, of the employees are always
looked into. But since this Union is
not recognised, ng action hag been
taken on its representation.

ALR. Station, Cuddappa
(Andhrg Pradesh)

5122, Shri Eswara Reddy: Will the
Minister of Information and Broad-
oasting be pleased to state:

(a) whether there is any proposal
to upgrade the ALR, relaying Sta-
tion at Cuddappa (Andhra Pradesh);

(b) if so, the broad details thereof;

(c) when the proposal is expected
to be materialised; and

(d) the steps taken to provide the
necessary buildings for the purpose?

The Minister of Information and
Broadeasting (Shrl K. K. Shah): (a)
to (d). In the technical sense in which
it is understood departmentally there
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is mo proposal to upgrade the All
India Radio station at Cuddapah, but
there is & proposal in the Fourth Five
Year Plan to convert the relaying
station at Cuddapah into a relaying
and programme originating station.

Illegal Bntry into Indla by Tibetans

5123, Skri Raghuvir Singh Shastri:
Shri Atam Das:
Shri Prakash Vir Shastri:
Shri Shiv Kumar Shastri:
8hri Y. 8, Kushwah:

Will the Minister of External Affairs
be pleased to state:

(a) whether it is a fact that 22
Tibetans have fled from Tibet and
entered into Indian territory unlaw-
tully;

(b) if so, whether the causes of
their fleeing from Tibet have been
ascertained from them; and

(e) it so, the details thereof and
Government's reaction thereto?

The Minister of External Affairs
(Shri M. C. Chagla): (a) Yes, Sir.

(b) Not yet. This would be estab-
lished by the interrogation which is
going on.

(c) Does not arise at present.

Reorientation of Alr Force Training

5124, Shnq K. P. Singh Deo:

Shri F. K. Deo:
Shri M. C. Majhi:
Will the Minister of Defence be
pleased to state

(b) if so, the details thereof?

The Minister of Staile in the Minls-
try of Defemce (Shrl B. R, Bhajpat)!
(a) Modifications considered necessary
as a result of the last India-Pakistan
conflict have been carried out in.
LAYF, training.

(b) It is not in the public interest
to disclose this information.

ALR, Station, Aurangabad

5125, 8hri Rane: Will the Minister

of Information and Broadcasting be
pleased to state:

(a) the reasons for the closure of
the Aurangabad Radio station;

(®) whether after the closure of
the Aurangabad Radio Station, there
was any proposal to open a new radio
station in Marathwada;

(c) if so, the reasons for not open-
ing it so far; and

(d) whether Government propose to
reconsider and re-open the Radio
Station at Aurangabad, where a Uni-
versity has now been established?

The Minister of Information and
Broadcasting (Shri K. K, Shah): (a)
The Radio Station at Aurangabad
which was taken over by A.LR. from
the erstwhile Hyderabad State In
April 1950 was closed down in Novem-
ber 1953 as it was found that the cost
of running the station was not com-
mensurate with the coverage achieved
by the very weak transmitter operat-
ing at this station.

(b) and (c). A transmitting centre
is being set up at Parbhani in Mara-
thwada which is scheduled to be com-
missioned during the current year.

(d) The Draft Fourth Five Year
Plan includes a provision for setting
up a radio station in Aurangabad|
Jalgaon area. The project would be
taken up for implementation subject
to the availability of necessary re-
sources and foreign exchange,
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Iuflan Pholographers a¢ Eathomadu
Alrport

5128, Shri D, C. Shairma:
8hri Atam Das:
Shri 5, M. Banerjeo:
Shrimatl Sushila Rohatgi:

Will the Minuster of External Af-
falrs be pleased to state

(a) whether 1t 18 a fact that the
Nepalese mrport authorities at Kath-
mandu did not allow Indian Photo-
graphers to go beyond the fencing to
fake photographs of the Chinese
personnel who had left India,

(b) whether it 18 also a fact that
the Chinese who were present at the
arport to receive them prevented the
Indian Photographers to take photo-
graphs even from fencing and the
Police authorities ghowed helplessmess
in the matter,

(¢) whether the matter has been
taken up with the Nepalese Govern-
ment, and

(d) if so, the outcome thereof”

The Muuster of External Affairs
(Shri M. C. Chagla): (a) Photo-
graphy without permission beyond
the fenemng 1s not allowed at Gau-
cher awrport Kathmandu

(b) No Sir, the Chinese attempted
to obstruct Indian journabsts n th
mg pho ographs hut on 24h June
1087, did not succeed 1n their 1illegal
action as thc INepalese Police inter-
vened to prevent trouble On tht
day Ind.an jnurnalists took several
photooriphs On the next dav Indian
journalists did not take thrir came-

rag to the arport
(c¢) and (d) Do not anse

Public School at Chail

5128 Shri Hlem Raj;: Wi'l the Mi-
nister of Defence o pleased to state

(a) whether 1t 183 a fact that the
Public School at Chail has been cater-
ing to the needs of the Hill Areas
and prepanng youngmen for their
entry in the Armed Services,

(b) whether it is a fact that it is
being shifted either to the Punjab or
Haryana; and

(§) 1f so, the reasons therefor?

The Minister of Btate in the Mi-
nisiry of Defemce (Shri B, R. Bhagat):
(a) No, Sir  Military (former
K. G) Schools, including -the ane
Chail, are meant mamly to provide
public school type of education to de-

for

are

-4

serving children of JCOs/ORs
whom 60 per cent of the seats
reserved Admission 15 not confined
to students from any particular area,

(b) and (c), At the mstance of the
staff who have found 1t difficult to
adjust to the conditions obtaining in
Chail the question of shifting the
school to a 'ocation 1n the plains was
raised but this has been kept n abe-
yance pending availabiity of an al-
ternative suitable location.

‘Transmitter for Simla

5129, Shri Hem Raj: Will the Mi-
nister of Information and Broadeast-
mg be pleased to state

(a) whether 1t 15 a fact that Gov-
ernment propose to mstal 3 strong
transmitter at Simla to cater for the
nreds of the Border Areas in the
North,

(b) 1f so why has 1t not been done
so far,

(¢) whether 1t 13 a fact that same
transmitter 15 now being sought o
be nstalled 1n Haryana, and

(d) if so the i1rasons therefor?

The Mimister of Informatwm ar’
Broadeasting (Shr: K. K. Shah): (a)
and (b) The delay has been cause
bv nnn-availability of g suitable site
Even the final selection of a hi'l-top
has raised the difficulty of prohibitive
cost Every effort 1s being made to
stick to the decision of installing a
transmutter at Simla unless circums-
tances force us to do otherwise,
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(0) and (&), Mo, Bir. Haryana will
ave an extra tranamitter in addi-
tion te the transmitter that will be
installed in Himachal Pradesh

Admigdieon of Children of Armed
Forota Personnel

§130, Shrimatl Sushils Rohtagi:
Shri 5. M. Banerjee:

Will the Minister of Defonce be
pleased to gtate*

(a) whether 1t 13 a fact that great
dificulty 13 expenienced by the Child-
ren of the Armed Personnel in get-
ting admission in schools ,n Delhi,
New Dejtu and elsewhere que to the
transfer of the Armed Forces, and

(b) if so, whether Government pro-
pose to give priormity to the children
of such Armed Personnel in the mat-
ters of admusson®

The Minister of Defemce (Shri
Swaran Sipgh). (a) Dafficulty 1s ex-
perienced n cases where admussion
15 desired in public schools and other
sermilar institutions m which the
available seats are Limited, or in the
muddle of a term in any school when
vacanmes may not be available

(b) Government have wrtten to
the State Governments, Union Admi-
nustrations and Public School autho-
rities to mve preference to the child-
ren of the Armed Forces m the mat-
ter of admission Further mainly for
ths convenicnce and benefit of trans-
ferable Cential Government em
ployees hsc Armed Forces person-
nel Government have also estabhish-
ed g Jarge number of ‘Central gchools’
in different parts of the country In
Centra] Schools establish~d at Regi-
mental Stations the children of the
serving Defence personnel are given
first priorty  In Delh1 there 1s one
Central School in Ramakrishna Pu-
ram and another in Delhi Cantonment

Accommodation for Defence Fer-
sonnel in Delhi
5151, Shrimati Sushila Rohatxi
Shri § M. Bamerjee:

Will the Minister of Defemce be
pleased to state

(a) whether 1t iz a faot that the
Officers of the rank of Major and
above in the Defence Forces find it
difficult to get accommodation in
Delhi after their posting here on
tranafers,

(b) if so, the steps taken by Gov-
ernment 1n the matter?

The Minister of Siste in the Minis-
try of Defence (Shri B. K. Bbagat).
(a) On an average, officers of the
ranks of Major to Brigadier and
equivalent, after posting to Delln
have to wait for period of about nine
months before they are allotted mar-
rned accommodation Married offi-
cerg who are not provided with mar-
ried accommodation are entitled fto
free single accommodation+and free
light and water facilities

There is no difficulty in the provi-
slon of accommodation to smngle offi-
cers, as well as of married accommo-
datmtooﬂcer;ofthgrankofm-
jor General and above and equivalent

(b) Officers ownung houses 1n Delhz
are permitted to reside in their houses
and claim re-imbursement of rent
under the relevant rules A limited
number of officers are also permitted
to hire private houses and claim re-
imbursement of rent 1n accordance
with the relevant rules A certain
number of umts of accommodation for
marred officers 1s also under cons-
truction Arrangemenis have been
made for prowvision of aslternative
accommodation to families of officers
who are posted out of Delh: to non
familv aress n cases where the farly
wishes to stav n Delhi thus releas-
ing accommodation to be allotted to
gserving officers
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Antl-India Propagands

5136, suri K. Lakkappa: Wil thy
ter of External Affairy by
to state:

(8) whether Gavernment have col-
mnformation in respect of anti-

Indly propaganda being varried on
other coutries;

(b) 1t so, the countries which are
“aTying on anti-India propsganda;
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{¢) the pctign which Goverament
Propose to take in-ihe matter?

The Minister of Extermal Afairy
kst M, C. Chagla): (a) Yeos, Sir,

(b) Pakistan and Chins

(c) As and when necessary protests
have been lodged with Pakistan and
the Clunese authorities against their
anti-Indian propagands, and this will
continue to be done OQur Missions
abroad have been instructed to count-
er such anti-Indian propaganda
through the locally available media
of mass commumcation

Audi, Visual Bducation Through
Films

5135, Shrimati Sushila Rohatgl:
Shri 8. M Banerjee:

Will the Miruster of Information
and Broadceasting be pleased to state

(a) whether it 19 a fact that films
are a good media for furthering the
cause of audio-visual education of the
younger generation,

(b) if so, whether Governmeant pro-
Pose to 1mtiate and start a seres of
children’s films or documentaries
depicting our glorious cultural past,
and hives of great men of all reli-
gwons of the country?

The Minister of and

Information
Broadoasting (Shri K. K, Shah): (a)
Yes, Sir,

(b) The Films Division has al-
ready produced 3 number of child-
ren’s films and documentaries relating
to India's cultural henitage and lives
of great men Some more films on
these subfects are on the production
programme of the Films Division

ela'ly for children,

produced i laid on the Table of tha
Wouse [Placed in Library See No
LT-912)87)

Developmont of Education Threagh
Fiimg

“wmm:
Shri 8, M. Banerjee:

Will the Miruster of Information
lﬂm‘hphuedtomie'

(a) whether i1t 1s a fact that films
can be a great sid in furthering the
cause of development of education,
and

(b) if so, whether Government pro-
pose to produce filmg 1n serial forms
under the captions like, Democracy,
Indian Independence, Scientific Evo-
lution, Industrialization, Dissemina-
tion of Knowledge through the Press,
State as a Welfare Organusation and
Nuclear age?

The Minister of Informatiom and
Broadoasting (Shri K. K. Shah): (a)
Yes, Sir

(b) The Films Division has already
produced films on the subjects men-
tioned 1n the question and some
more films on most of these subjects
are included in thewr production pro-
gramme for 1087-88 [Lists placed in
Library See No LT-973/67]

Films on Social Evils

5137, Shri 8, M. Bunerjee:
Shrimat; Sushila Eohatgi:

Will the Minister of Information
and Broadcasting be pleased to state

(a) whether 1t 18 a fact that Films
are a good medwa for moulding pub-
I opinion, ;_nd

(b) if so, whether Government
propose to bnng out filmg m senal
numbers regarding the somal evils of
black-marketing, drinking alecohal,
expensive living or on good citizen-
ship, prohibition, austerity, savings,
education and commumty living®

The Minister of Information and
Broadoasting (8hri K. K. 8hah): (a)
Yes, 8Sir,

(b) The Films Division have al-
Teady produced a number of films om
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the subjects mentioned in the ques-
tion, some more films on some of
these subjects aré on the Filmg Divi-
slon's production programme for the
current year [Lasts placed wn Lad-
rary See No LT-974/6T)

Newsprint Quota of New Prabhat
Publications, Ahmedabed

5138, Shri Madhu limaye:
Shri George Fernandes,
Shri Kanwar Lal Gupta:

Will the Mumister of Informution
and Broadcasting be pleased to state

(a) whether Government's atten-
tion has been drawn to the fact that
the New Prabhat Publications,
Ahmedabad have been obtaimng large
newsprint quotas by showing bogus
crculation of Prabhat' Daly, a bo-
gus Janata edition of ‘Prabhat’ Daily
and bogus circulation of over 18,000
copies of a bogus weekly “Navarash-
tra”;

(b) whether Government have
mnce cancelled the newsprint quota
of these publications or are still con-
tihuing at,

(e) it so, the newsprint quota given
to the various newspapers, weeklies
etc of the New Prabhat Publication
during the last 5 years,

(d) whether any cases have been
launched by Government against the
New Prabhat Publications for their
showing false circulation, and for
issuing bogus editions to obtain news-
print?

The Minister of Information and
Broadeasting (S8hri K. K, Shah): (a)
Government's attention has been
drawn to the allegation that the New
Prabhat Publieations, Ahmedabad,
had obtained newsprint on the bams
of exaggerated circulation of their
‘Gujarati Daily Prabhat’ regular and
and Gujarati Weekly 'Navsaurash-
trs’, published by them from

Written Answers 1057&
(b) Newsprint quota of the above
papers has not been cancelled but
reduced and adjusted on the basls of*
eirculation as determined by the Press
Registrar, as a result of verification
Hhﬁrcuhhm'l‘ummlﬂﬁndf

(¢) During the last 5 years, the fol-
lowing quantities of newsprint were
allocated to these papers —

1082-83 82 48 metnc tonnes
1083-84 204 63 metric tonnes
1964-85 #1 13 metric tonnes
1985-80 129 71 metric tonnes
1966-87 134 57 metric tonnes

(including Election Quota)

(d) No, Sir Departmental action
was taken to adjust the excess news-
print allocated to these publications
ag is done in other similar cases

Central Information Bervice

5139, Sbrl 8. Kundu:
Bhri M C, Majhi-
Dr. Surya Prakash Puri:

Will the Minister of Informatiom
and Broadeasting be pleased to state:
(a) whether the Government has
taken any steps of rationalisng duf
ferent grade structures in the Cen-
tral Information Service;

(b) if so, what steps have been
taken to improve the present Pay
Sealey and status of grade IV em~
ployees of the Central Information
Serviee;

(¢) when the recommendation of
the Chanda Committee about rationa-
lisation of different grades m CIS 1s
going to be implemented, and

(d) whether the officers Ppromoted
to grade IV and other grades of
CIS will be given training in the
Institute of Mass Communications,
New Delhi?

The Minister of Information and
Breaficasting (Shel K, K, Shah): (x)
o (¢). A small departmental ecom-
mittee  is currently shudying the
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various aspects relating to the pay and
grade structure.of the Central In-
formation Service with a wview to sug-
gesting possible improvements after
taking into consideration the relevant
recommendations of the Chanda
Committiee

(d) Vacancies of Grade IV of the
Central Information Service whach 1s
the lowest grade mn the service are
filled by direct recruitment through
Unuon Public Service Commussion and
not by promotion These and other
officers of the service are given tramn-
g at the Indian Institute of Mass
Communication, New Dell

Chinese Refusal to permit Indian
Alreratt {o go to Peking

5140. Bhri Hem Barua: Will the
Mimuster of External Affairs be p'eas-
ed to state

(a) whether it 15 a fact that Chuna
has refused to permit an Indian air-
eraft to go to Pelang to bring back
to India the wives and children of our
diplomatic personnel in China,

(b) if so, whether the Chinese
authorities have advanced any rea-
sons 1n support of this refusal and
if 30, what are they,

(¢) whether any guarantee for the
safety of the aforesaid personnel m
Peking hag been given to India, and

(d) Government's reaction to the
whole problem?

The Minister of Externa] Affairs
(shri M. C, Chngla): (a) Yes Sir

(b) The reason fiven by the Chi-
nese for the refusal was that none of
the Indian personnel in Peking had
been wounded requiring to be brought
back to India for medical treatment.

(c) Under International Law the
Chinese Government are responsible
for the safety of the Indian Embassy
personnel in Peking.

(2) In view of the Chinesse Govern-
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Appointment of High Commissleners
in Ceylen and Malaysia

5142, Shri 8. K, §ambandhan: Wil
the Minister of External Affairs be
pleased to state:

(a) whether any representation
from the Chief Mimister of Madras re-
garding the appontment of High
Commussioners in Ceylon and Malay-
ns has been received, and

(b) if so, the details thereof and
reaction of Government thereto?

The Minister of External Affairs
(Shri M, C Chagh): (a) No, Sir

(b) Does not aruse
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Teaders for Shipping of Indian Con-
tingeat from Gasa

5145, Bhrl Goorge Fernandes:
Shri J. H. Patel:
8bri Madhu Limaye:
Shri 8, M. Banerjee:

Will the Minister of Defemce be
pleased to state

(a) whether tenders were invited
from Indian andjor foreign shipping
lineg to transport the Indian army per-
sonnel in the Gaza strip following
the withdrawal of the UNEF.;

(b) the number of tenders received
and the rates quoted therein,

(¢) whether 1t 1s a fact that many
shipping companies refused to accept
the task of transporting our troops
because of the likelthood of the out-
break of war in the region; and

(d) what were the ships comms-
sioned to bring back the Indian con-
tingent?

The Minister of State in the Minis-
try of Defence (Shri B. R. Bhagat):
{(a) to (c) Enquiries were made
from three Indian shipping Iines
Two of these were no made to spare
any suitable passenger ship during
June 1967 and, therefore, did not quote
and rates The rates quoted by the
third firm were as under—

(1) Shs 55/- sterling, per dead

ed ig 8130 dead weight tons,

(1) For messing cabin passen-
gers, additional payment of
Rs. 1850 per head per day

(lu) Wages of passenger staff of
the shipping line carrieq for
period of the charter.

of all drinks, medicines
stores supplied 1o pas-

g

(iv)

ES
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sengers by the ship during
the currency of the agree-
ment,

(v) Miscellaneous charges on ac-
count of chartering the ves-
sel, eg. fuel ofl, Suez Canal
dues, hiring of tugs etc,

(d) The ship chartered to bring
back the Indian contingent was SS
MOHAMMEDI",

Alr-Lifting of Indlan Contingent
from Gaa

§148. Bhri Georfe Fernandes:
Shri J. H. Patel:
Shri 8. M. Banerjee:
Shri Madhu Limaye:

Will the Minister of External Affairs
be pleased to state:

(a) whether Government had made
a written request to the UN Secre-
tary-General to airlift the Indian
troops in the Gaza strip afte; the
UNEF. was officially withdrawn at
the instance of UAR:

(b) if so, when the request was
made and what was the reply from
the UN Secretary-General;

(¢) whether Government had offer-
ed to airlift the Indian troops at its
own cost;

(d) if not, the reasons therefor; and

(e) who paid for the final airlift-
ing of the Indian troops to India; and
the cost thereof?

The Minister of External Affairs
(Shri M. C. Chagla): (a) to (e).
The Sacretary-General was asked on
May 30th if airlift could be provid-
ed for Indian troops in Gaza ares.
The Secretary-General, however, ex-
pressed his inability to agree to eva-
cuation by air. He referred to the
schedule of evacuation submitted by
the United Nations Emergency Force
Commander which could not be chang-
ed by unilateral arrangements and
without prior approval of the Sec-
retary-General, As the Indlan Con-
tingent to the UN.EF. was entirely

1252 (al) W—35.
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under the command of the United

Nations, Government of India was

not in a position to do more than

make suggestions for urgent evacua-

tion which was done.

Financial responsibility for air-
litting Indian troops was that of the
United Nations and hence cost of ope-~
ration i{s not availab'e. Information
is, however, being obtained,

12.17 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED sTATEMENT BY SHmr Pr1zo ¥
LONDON REGCARDING TALKS WITH THE
GovernMENT OF INDIA ON Naga
PROBLEMS

shri K. P. Singh Deo (Dhenkanal):
Sir, T cal] the attention of the Minis-
ter of External Affairs to the follow-
ing matter of urgent public impor-
tance and request that he may kindly
make a statement thereon:

“Reported statement made by
Shri Phizo in London about
his intention to participate
in talks with the Government
of India on the Naga prob-
lems on certain conditions.”

The Minister of External Affairs
(Shri M. C, Chagla): Mr. Speaker,
Sir, attention of the Government of
India has been drawn to press re-
ports emansting from London that
Mr Phizo, in an Interview with a
Press correspondent, has indicated
his desire to return to India for ne-
gotiations with the Government of
India provided his presence is re-
quired by the Underground Nagas
and a ‘safe conduct’ is assured by the
Government of India.

The Government of Indla has not
been approached for ‘safe conduct’
for Phizo either by him or by the
Underground Nagas.

As the House s aware the Gov-
ernment's stand has always been to
geek a peaceful solution within the
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{Shyy M. C. Chagla,]
ff:“"" of the Indian Union. It Is
this reason that we accepted on
6th September, 1964, an agreement on
the suspension of operations and
have been continuing talks with the
Underground leaders. It is in pursu-
snce of this policy that, on g request
by the Underground leaders, we had
allowed the Underground represen-
tatives to visit London for consulta-
tions with Mr. Phizo.

Th views expressed by Mr. Phizo
to the Underground representatives
have not been communicated to the
Government of India either by the
Wolvevprsund ot 'wy oy vepteuene
tatives who visited London. Recent
statements made by Mr. Phizo which
have appeared In the press cannot be
treated as authoritative and Gov-
ernment have no in‘ention of pro-
ceeding to act on them

Mr, Phizo who is now a Briish
Citizen and therefore able to  wisit
India without a visa, would never-
theless need to be granted a ‘safe
conduct’ by Government if he did not
wish to be subjected ¢p the due pro-
cess of law under 5 warrant of arrest
pending against him since 1856 Gov
ernment of India would consider any
such pequest, if made, in consultation
with the Government of Nagsaland
State and others concerned T should
like to take this opportunitv of ex-
pressing our deep aporeclation of the
efforts made bv the Nazaland Gov-
ernment in maintainine law and order
inthe State in very difficult cirrumst-
ances and further prosrews achieved
by them in develonine Naealend eco-
nomically. The peovle of Nagaland
want peace and gecuritv. progress and
develonment and Government of Tndia
are glvine every suonot to the State
Government for achieving  these
objects.

Shel X, P, Sinvh Naa* Tn viewr af the
fact that the Chisf Minidter nf Nava-
{and has anid thet sinee Phirn was a
fovelon citizen  he shon'd not be
brought in the context of the Naga

1

in tolle 'on Nage
Problem. (L.

L

,.nﬂam.hlhtﬂe!m
held any talks with Phizo
tipely behind the back of the
erfment of Nagaland?

not

Shri M. C. Chagla. We do

to do anything behind the back
ot the comstituted Government of
Nigeland. If Mr. Phizo wants to come
hete we will first consult the State
Gpvernment before we take any decl-

scl:

8hri K. P. Singh Deo. In view of
¢ne fact that the House is aware that
the Government stand has always

n to seek a peaceful solution
withm ‘ine‘rramewoix 6r tne “Iridian
ynion, may I know....

L

An bon, Member: 8ir, only one
qaestinrn is allowed on a Calling At-
tention Notice

Mr, Speaker: 1 shall not repeat It.
1¢ Is only a mistake. T have called
him todav But it cannot be a pre-
czdent If he does not insist on his
asking the second question, I will be
WPPY.

Shri K. P, Singh Deo: All right, I
will not insiet on jt

oft wiwe wrer wew (Freelt wae)
£9 W wT wure v ¥e fv Re
% e few amnfes & ot o ary wr oft
aare w0 7 fiw fiay gfar & A 3
Ao & fagers et T ur d wre
aueT qxt quT wr Tud wny amiy
£ wf o swer waww ¥ owm fie
GTHTT ¥R B i wrey vy WYy sifirew
aft ¥ s Yo ang oY fadY fadelt
aifor Y gt et anel #
cuw B o voree W B & oy
o wrgat f fin war oy o § Ay
o fefred Y whwle ¥ ity &
afvw fafrere & wror aowre o e
#fre o< g o figar § fiw FaaY o oy
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o ¥ oY cv wrete ¥ wiftew ot
worr ity s ag o fir wrer woeTe

ot Py st & @ ifiee
oy off w@ W wfgg sw
wrery oY ot g W nfigg Wik
QT Ty T a0 wieg 1

8hri M, C, Chagla: The first part of
the ques.ion is based on the assump-
tion that we are going to permit Shri
Phizo to come here. As I said, no de-
cision has been taken on it and no
decision will be ¢aken without con-
sulting the Nagaland Government,

off wwe ar oy : s frfe
A WTRer GOwIT BY 7 FgT & ar Ak ?

Shri M. C. Chagla: I cannot dis-
close any correspondence of any talks
that take place between the Central
Government and the Chief Minister.
But T want to assure the House that
we will not go contrary to the advice
of the State Government of Naga-
land.

ft e orrer e : ¥ Tek wATer gy
v aft faar wr & ) W e
¥ i fafiree & ag ot wer ¢ f

Shri M. C. Chagls: Well, the same
answer applies.

Shri Bal Raj Madhok (South Delhi):

It wag in the press and people talk
about #&. Btill, you do not know
about it.

1223 hrs,

RE: QUESTION OF PRIVILEGE
i oF Lox SasHA procyen-
weos 3y UNI awp ImDiAx Exprras

Shri C. K. Bhattacharyya raised a
question of privilege againgt the UNI

report circulated by UNI.

The Editor of the Indian Express, in
his letter dated the 7th July, 1887, has
stated as follows:

“I have gone through the origi-
nal copy of the UN1 Parliament-
ary repoit and of the report pub-
lished by us in our issue of July
5, 1967. Let me say at once that
the mistake is ours. I find that
one of our Sub-Editors, while
trying to compress the copy for
reasong of space, cut out a para-
graph and in doing so created the
erroneous impresafdn that what
Mr. Dange said had been said by
Mr. Bhattacharyya. We are genu-
inely gorry about this mistake,
The Sub-EdXor concerned has
been taken to task.”

Shri Nath Pal (Rajapur): No, Sir,
He ought not to have been taken to
task. '

Mr. Speaker: 1T am reading that
letter. It says:

“The Sub-Editor concerned had
been taken to tesk. Moreover, we
made it a point t5 publish in our
issue of July 7 the PTT report of
Mr. Bhattacharyya's complaint
which makes it clear that he had
not said what had been gttributed
to him mistakenly in the Indian

Express

Shri Nath Pal: Tie mistake could
zwm.d without taking him,
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Mr Speaker: It goes on

‘T convey my apologies
both to the Speaker and to the
honourable Member concerned”

If the House, agrees, the Editor of the
newspaper may be asked to publish
the correction and his regret in the
next 15sue of the paper and the matter
be treatcd as closed thereafter

Some hon. Members: Yes

Wo T WAYEY wifga: (weor)
wprard wige ST S gEw ¥ W f
Lo

Shri S§. M., Banerjee (Kanpur) Sir,
I have a submussion

Mr. Speaker. You should not go on
raismmg issues which arc not on the
agenda like this?

Shri S, M. Banerjee I am not re-
ferring to this case

Mr. Speaker: Even if it 1s about
something else, without informing me
n advance, you raise something every
day I will not allow 1t It ;& no
proper You should inform me 1n ad-
vance what you want {o raise

Shri N Sreekantan Najr (Quilon)
During the zero hour we can  raise
questions which are not on the agenda

Mr. Speaker: Change the rules f
you want, I do not mmd it But,
under the rules as they are, nobody
can raise a subject 1n this way with-
out nforrung me It 15 a ymisnomer to
call ® the zero hour

Shri N. Sreekantan Nailr I want to
submit something

Mr. Speaker: Come to my cham-
ber We shall certainly dmcuss it
Now, papers to be lmid on the Table

1225 hra,

PAPERS LAID ON THE TABLE
Review or THE ACTIVrriEs or TRE Foop
CoRPORATION oF INDIA

The Minister of State in the Minks-
try of Food, Agriculture, Community

JULY 10, 1067

EC. Minuter 10490
Development and Cooperation (Shri
Annasabib Shinde): T beg to lay on
the Table— |

(1) A copy of the Review of
Activties of the Food Cor-
poration of India smce ts in-
ception [Placed m Library
See No LT-866/67]

(2) A copv of the Review of the
Food and Scarcity Situation
in India (July 1967) [Placed
m Library See No LT-887/
87

12253 hre

ESTIMATES COMMITITEE
MinuTES

Shr P. Venkatasubbaiah (Nandyal)
Sir, 1 beg to lay on the Table a copy
each pf the following —

(1) Minutes of the gittings of the
Estimates Commmttee relating
to therr First and Second Re-
ports on the Ministry of Infor-
mation and Broadcasting—(1)
Film Institute of India, Poona,
and (n) Board of Film Censors,
Bombay

(2) Minutes of the sittings of the
BEstimates Committee relating to
therr Third Report on the Min-
istry of Works, Housing and
Supply—Rural Housing

(3) Minutes of the sittings of the
Estimates Committes relating
to their Fourth, Fifth and Sixth
Reports on the Ministry of Edu-
cation—(1) National Museum,
New Delhi, and National Gal-
lery of Modern Art, New
Delhi, (li) Indian Museum, Cal-
cutta, and Victoria Memorial
Hall Museum, Calcutta; and
(ili) Salar Jung Museurn, Hy-
derabad; and Archaeological
Museums
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STANDARDS OF WEIGHTS AND

MEASURES (EXTENSION TO KO-

HIMA AND MOKOKCHUNG DIS-
TRICTS) BILL®

The Deputy Minister in the Minis-
try of Commerce (Shri Shafi Qure-
shi): Sir, on behalf of Shr; Dinesh
Singh 1 beg to move for leave to In-
troduce g Bill to extend the Standards
of Weights gnd Measures Act, 1956
to the Kohima and Mogkokchung dis-
State of Nagaland.”

Mr. speaker: The question 1s

“That lcave be granted o in-
troduce a Bull to extend  the
Standaids of Weights ang Mea-
wures Act, 1856 1o the Kohima
and Mokokchung districks in the
State ot Nagu.and"

Tne motion wa. adopted

Shri Shafi Qurcshu Sn
the Bill

I introduce

12.27 hus

DEMANDS** FOR GRANTS—contd

MiNIsTHY OF IRRIGATION AND PowER—
Contd

Mr. Speaker. The House wi.ll now
take up further discussion and voting
on the Demands for Grants under the
control of the Muusiry of Irrigation
and Power We have still got about
one hour more A large number of
Members want to participate in t. If
they take five minuteas each and ex-
plain some points, five or six Mem-
bers can really participate. Round
about 2.30 or 3 at the latest, the Min-
ister will reply

ASADHA 19, 1889 (SAKA) D.G. (Min. of Irrig. & 10§92
Power)

Shri M. N, Naghnoor
Sir, may I begin?
Mr, Speaker: Yes

Shri M. N. Naghnoor: Mr. Speaker,
Sir, 1 rise to support the Demands of
the Mums'ry of Irmgation and Power

Mr. Speaker: Will you please re-
swme your seat® I am sorry; I will
call you again An hon Member had
begun hiz speech the other day. The
time taken by hum 1s only one
minute, that means, he will now take
another five minutes

ot iteree dvgr (faeitey) :

neyer wgea & ferark s faorelt seft
T ST TAAT Y §T& FHEAET 0¥
ST MIETT FCAT G § | AR &
arg gurt 3w ¥ wg-fawior o sofa &
aga waw v gq § 1 ww AR X
qudiy afoamel & st A &t
wwat sy A fag § X ¥ g
REY T § g QLAY WA | AT
¥ o ¥ Wy g gy e v
wrfge fie 2w & oY o ¥ oft aaen d
foawt qog & gw auTT wT i w=f ¥
fawg a7 @ § W famw
aqg ¥ gw wenfaa WY fed
W € wwenm § @mel Wt
Y Wi ul 9% W SW A &
TOHA A T AW § 1 T awedr
¥ #TOT gH 7 ¥aw fadwy ¥, «few
ogt v A agm T AeE s
Qe

# sz sy wgan g e wamwl
NrefTwar darrsrorag § fe
R ¥ faark o gfeamw o fooslt
oy sqrrew % quica sata ot feut v
1 & ¥ waET qT Ay w1 oo fdw

(Belgaum):

*Published
dated 10-7-67
S*Mover with the

in Gazette of India Extraordinary, Part II, Section 2,

recommendation of the President.
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[t sitwre wmer ]

w1 ¥ v s unefr e e g
fis e &, o e figgeamr &
o ot ¥ & g & wirc fared Wirearr
w1 wgw wy7 figen §, v AR E
Aty ¥ Ty qoeTe oY OF TRt § )
TR T O AnEr T aft
72 500 ¥Oip w0 W TraAT § WiT
urenTr weTe & fag oy wewa T
¢ fr g swot wwifae w2 w9
WG §TT & T8 DT %Y 99T g
§ ¥ w7 favag w7 foar qr sl
T ¥ ueeft et # ¥ A WY
wfrere et § 5 78 0% O @
ore a2y wger ¥ Ao § o @
AT FOFTe W ff nOw g % ¥
)

# aw ¥ gro ag frdxT e
wrge § fe wror woere ® e f
TWEATT AT ¥ Trrat Y Wy Ay
¥ ¥ar wnfgw avife o 9T s 0 WO
vt g% g O § 6K wae 3T
qt areg & wrafeny ff fipar amar &,
aroek M ww Ew a7 § T EH
aqeres ff gft | e T ST wfas-
faer s o & v wmeAl A wedt
weul o €@ dtwar € g ot we
& | oy Ay I wg ¥ fag g
wgt Ureamr w1 agw a3 e g
wreaad 1 Qwarr R W e
srgaire aryire W AT *T gerer
{1 aft vwemT TgT Wi @) omdr
{ oY ox ¥r0 W T ¥ wEn
q1dwr afow 30 wrw OFF T STAE
ot g et @Y il | ¥ 1§ & ww
wg e f W A A g war §
fir aTT TR ¥ ag QA sl
¢ o § oY g # oY o oY
Wit § g arer T W R v e
faed w0 uw w1 www qu @

JULY 10, 1967 (Min. of Irrig. & Power)

;
10594

widr 1 & wre & g g ey wor
g § fe oo & wnT Wi
frgmmr % baw v ff wrg ¥ §
wg & wrorearer 1 Serdt afisrdt wamet )
QT @ Ay & ward wF anfr fiy
gt vt ware § Ot o wft O e
wwdft § « ¥fwT ag oft v § ww
Tw Wreat & ¢ ¥ Y Qv ey
favfer waw, ov osfi7 v1F & @ |
Wrars & @ @ @R R AR
O ¥ fay o 5% o ] ¥ fag
% Tl @R 9T dhar gl
W % @ W WY 9o g &
a f afw amr § e Wi w7 0
FENET TUWT EETRT Y W WK
Tl FOFT 7T AW Y@ e § dar
g

oY &Y I & www amy @ @l
g ©F ar g i W andl & awy
g qge W fi wge § fored fag
THYEH @I ¥ A ¥ &
afrer 1§ ag T F= wowT i
TR @ ot gt &
ag wear Wiim i ToeaTr wgT @
i it & 1 vardt ot TER
T 9T i W WY A e § we
agi avewde w1 At G for g
o &7 ol ¥ o agras e foy
wd ot g et T gOwa
& T4t § 1 nweqrr f s
winfae feafe & 1 wowr -fapk
figea Wirerr & 1 fiaror afearel figeur
arfeart garer §, A e 0
wgt o afr ey oA & wemr
Y- St ary Farf dYarand, oY @2
g i arawl o faeio e § oY
TaErT § wxe witr ¥ eqer ot
b | e # wmdwr wflw ¥
"y ¥ ey § dfer ofe g R
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o & gt yETeY ¥ B2 e
whr wiw we i darfy yat % oY
oYY fawrk QYoranedy ot e w4 @Y
g FTwen gurer gy awar § ufew ¥
wfire uw gat s H T wwr § W
WHIEW A T PR FR A
W WO §T AT B

g% a1 & arg ¥ e fadty feea
w7 gt § e g wfhrady areay
¥ qrenqw ¥ ¥ aF iy w2 T AT
7 fadea § e [ & w=x feamt
&Y T QY A} fEwTA ®Y QAT BY
e e g & wwi § it Sl Sy
faamk gYyorarel, aeg fasio arfz & 99
& Y T W T e § 1

ot o <Y ard fasrelt ¥ QX A oY
wEAT WTEaT § | Y & I qoea=
wire et sor & worr & difea § &
ag faoelt &1 nwam § ) 37§68
FRX WTTATY T TEX § T AT TR
§ v umer o gfe ¥ darame W
g ¥ awr ot § ¥fww faorcft &
awm ¥ aeear faoer gar § 1 w€
T ST X R § | ) A T
Y ot & 1 orr W fauret g QY
1 qaH ®T & TuER §1 wrfs
gfe & Wi ww ¥ daore Y gfee &
oY A FWT ST O wwar § | Wi
firorsfy & wwTy ¥ orgT WY WY WA Y

wyt aw Y o sty ek fe g Ty

ABADHA 19, 1889 (SAKA)

(Min.ofIrrig & 10406
Power)

grorrat 7 sficrm Ay EeT waw
R IE% g §f SRR Freamsl
¥ forg o § o faroeft ¥ fag WY e g
oY agr §o Twwr ¥ fag w1 awit |
1 Qe toew & fag wafeag
wel fis e faeer gwr area §
Tuat S faiw oo g Wi
aft ¥y fadaT § )

Shri M, N. Naghnoor (Belgaum):
At the outset, I would submut that
there 1& need to have a uniform policy
so that we may develop irrigation
uniformly throughout the country so
that there may be no regional imbale
ance Unfortunately, ever since inde-
pendence, 1t has been our experience
to know that only a few pockets of
our country have had the privilege of
being concentrated upon for the deve-
lopment of irrigation,

1 may pomnt out here that Mysore
has had very little irrigation develop-
ment The irriga‘ion there 15 of the
order of about § to 7 per cent whereas
Madras and Andhra Pradesh have the
privilege of about 30 to 40 per cent
In the north also, Punjab and UP have
a very high percentage of uwrigation
development I may submit here that
the development of irrigation in the
south and particularly m Mysore has
been done i1n a somewhat indifferent
manner Mysore enjoys the advan-
tage of natural resources It les in
the Krishna basin But with all these
water resources at our
unfortunately, all the propasals that
are envisaged for harnessing the
Upper Krishna Project are not being
realised In spite of our best efforts,
in spite of the best efforts of the
Mysore Government, 1in spite of the
efforts, two former Irmgation Minis-
water dispute betwean
Mysore, Maharashtra and Andhra
18 s ill unsettled. This 13 a very un-
fortunate and sad story to speak about

;
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[Shri M. N Naghnoor]

the matter be referred under the
Inter-State Water Dsputes Act, 1056
This was suggested as early as 1861
Bul no aclion has been taken In
1868, the Mimster of Irrgation and
Power here made a statement making
an ad hoc allotment of water Mysore
has peen allotted 600 TM. cft of
water, while Andhra has been given
the Lons share As 1t is, the deve-
lopment of Myaose 13 retarded by in
adequate supply of water So it 15 our
duty to harness the water resour-
ces gt our disposal to that end 1
know, when you, Sir, were the
Chief Minister of Andhra, you and
the Chief Minister of Mysore did
your best to bring about a solution
Unfortunately, this ad hoc allotment,
the mterim arrangement, has ope-
rated to the detriment of Mysore It
18 necessary, therefore, that ymmedi-
ate action be taken to refer the mat-
ter to the appropriate authority under
the Inter-States Water Disputes
Act for a far allocation of water
Mpysore deserves by virtue of its natu-
ral advantages at least 40 per cent of
the Krishna basin wat.r There are
normal convértions for allocation ot
water We have take nto account
the famine conditions prevailing 1n
the respective States the area shown
population the cultivable area and so
on But unfortunately I do not knox
on what basis Mysore has been given
600 TMecft of water

Mvsore has already been utllising
550 TM cft Are Government going
to give gnly §0 ThMcf more of water
for the posperity of Myso e We have
got irrigation projects to irmigate 25
lakh acres I shall quote the figures,
Works 1n operation prior to 1047
82 TMcft works alrcady sanctionea
after 1947 and which have come into
operation, partly or fully, 280 TMecft
Tungabhadra High Level Canal 18
TMC, Malaprabha 37 TMC, small pro-
jects under construction 65 TMeft
drinking water 60 TMcft industrial
purposes 50 TMcft For Madras, we
have reserveq for drinking water 5

JULY 10, 1087

(Min of Irng & Power) 10598

In the light of this, I ask are we tv
build up the prosperity of Mysore for
the figure with only 50 FMcft of
water” 1 submit great injustice haa
been done to us The time has come
when we are forced to doubt the bona
fides of the men at the helm of affars
because of the treatment that 1s being
meted out tg Mysore

1 therefore submut that immedate
reference be made of the matter, to
the authority contemplated under the
Inter-State River Dusputes Act It
no immediale action 15 taken, Mysore
will have no alternative but to ap-
proach the High Court under art 227
of the Constitution and get a writ of
mandamus calling upon the Govern-
ment of India to take necessary action
to settle this dispute Otherwise, thus
matter 18 going to bring disharmony
and chaos between the Centre and the
States It 15 very unfair that the
matter should have been allowed to
be prolonged so long In fact, when
Mr Hafiz Mohammed Ibrahim made
a statement in the House allocating
600 TMCI'T as an ad hoc arrangement,
he also made a statement that there
will be river boards constituted which
will go into the question of distribu-
tion of water, but no action has been
taken On the other hand it hag been
shelved

Secondly, there was also a proposal
to investigate the proposal of divert-
ing Godavam water to Krishna,
because the Nagarjunasagar Project
has been already unauthorisedly uti-
lLising the waters of Krishna without
bemng allotted by any authority which
was competent to allot water

I may submit here that the Govern-
ment of India has also no legsl
stand: to ‘make allooation of water
It 18 unfair that things are dragging on
without any decision being takep
Therefore, immediately an arbitrator
should be appointed

According to the report of the
Gulati Commission, uition should be
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taken to divert the Godavar surplus
to the Krishng basin Ag 1t 1s, the
Krnshna water 18 being diverted to
non-Krishna basin population Maha-
rashtra and Mysore are dying for
water There are 34 taluks according
to the report of the Gulati Commission
which are suffering from famine con-
ditions where the rainfall 1s not more
than 15 inches I will just read a
couple of sentences of the Gulati
Commission report

sShri Banga (Smkakulam) You aie
drawing 1l away in th Arabian sea

Shri M N YNaghnoor The Gulati
Commuissi0on says

Some parts of Krishna and
Godavar) basin suffer very fre-
quently trom failure of ranfall
during cuitical periods 1n agricul-
tural rotation Scarcity conditions
then prevail land revenue 1s sus-
pended and other relief measures
are taken On a study of these
areas made taluk-wise the Com-
mussion has found that there are
84 taluks 1n which 75 per cent or
more of the annual land revenue
was suspended twice in 10 years
period

Mr bpeaker Everybody has tead
that You are taking away not only
time Maharashtra water also!

Shri M N Naghnoor I submit
statement was made by the predeces-
sor of the Irrigation Minster to divert
Godavar: waters to Krishna About
310 TMC could be very happily divert.
ed That was the report of the Gulat
Commussion Why 1s 1t that for the
past flve years no action has been
taken? Is it because they want to
complete the Nagarjunagar Sagar
second stage also” It 1s going to be
unfair

Shei M N Reddy (Nizamabad)
t is due to the obstruction created
the Maharashtra Irrigation Minis-
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shri Sonavane (Pandharpur) The e
very selfish people here
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Shri M N Naghnoor. I go a step

lurther Unless immediate action 18

taken, we members of Mysore will

not participate in the next session 1

hope Maharashtra friends will jon

me And this 1» the last ultmatum
we are gIVing you

Mr Speaker We have only 15
minutes If members are a little short
and only make their points, I ecan
allow a few more speakers The only
1me remalning 1s that of the Congress
Party All the other parties have ex-
hausted their time The Marxist-
Communists have sent a name I will
call on¢ from them Stll if there is
time I will eall one or two others
also there 1s no difficultv Shri Kunte

Shri Prakash Vir Shastr (Hapur)
What about our group?
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Shn Dattatraya Kunte (Kolaba) A
reference to the seventh jchedule, Last
2 Entry 17 will indicate that both the
questions of irrigation and power are
State subjects If at all the Central
Government intervenes 1t ought to
ntervene in these matters and spend
national money 1n national interest
If this position is accepted, let us see
whether the Central Government 1s
doing that way or not If any state
government 1s to be helped in the
matter of irrigation and power, 1t must
first look to the conditions in the
country today The hon Food Minis-
ter tells us that he depends upon the
stateg to procure foodgrains In case
they do not procure sufficiently and do
not give um foodgrains, 1t 15 conven -
ent to import foodgrains from the
Uniteq States and other countries
rather than procure foodgrans in one
State for another state Yesterday or
the day before there was a report in
the papers that Haryana had collected,
48000 tons of wheat and if T mustake
not they have stopped further procure-
ment This means that the Centre 15
not able to procure more from
Haryana even though the agricultur-
18t there seems to be prepared to give
it We find that the Food Corporation
of India 15 not being encouraged for
one reason or another by the States,
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Shri Ranga: It is a wasteful organi
sation.

Shri Dattatrayn EKunmte. Maybe, it
13 a wasteful organisation but Shn
Ranga also will agree that the states
are not gaving all the surplus food-
gruns to the Centre Whether 1t 1s
the Corporation or the State govern-
ment, the Central Government 13 not
able to procure more gramns while at
the same time al] the States are
demanding that they be given more
food Under these circumstances the
Central government should reorientate
its policy 1if 1t had not already done so
and should assist only the deflcit
states so0 that there 1s no nvalry and
there 15 no difficulty That way the
sum of Rs 118 crores which are being
spent this year on foodsubsidy would
have been better spent

Comung to the inter-state water
disputes, whether it 15 Krishna-
Godavar: waters or Narmada waters,
these disputes ought to be settled, not
on the basis of the capacity of a parti-
cular state to use the water or on the
bas:s that a state had already started
a scheme What do we find in the
case of Nagarjunasagar dam® My
friends from Mysore were giving a
threat, I do not want to do it I learn
on good authonty that they have al-
ready started the second stage I am
sure the Andhra State will utilise that
water usefully But then the Andhra
State will also have to realise that
Maharashtra 13 a deficit state and if
Andhra wants to be self-rehant .n
food, Maharashtra State also wants to
be self-reliant and grow its own food
and it should be encouraged to grow
more food But we find that a number
of schemes put forward by Maha-
rashtra during the Third and the
Fourth Plans had not been given
ciearance by the Centre under the
garb of the Planming Commission
Therefore, I referred to the Tth sche-
dule, list II

Shry Ranga: Deal with that guilty

man thare
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Shri Dattatrays Kunte: “Hon. Shri
Ranga will have his opportunity and
We can cross swords with him it
necessary The Planning Commission
wanted to come in because the Gov-
ernment of India has the money and
other resources What are we finding
now? There are States in this coun-
try where there are non-Congress
Governments and they want a proper
distribution of the resources at the
disposal of the Government of India
The framers of the Constitution, in
framung the Constitution, have put the
best resourceg at the disposal of the
Government of India, and it becomes
the responsibility of the States to go
ashead without the resources' This has
got to be remodelled and re-modified
Therefore, 1n all these aspects, whe-
thor 1t 1s power or irrigation, the
Central Government has to reorganise
their policy, modify it, so that all the
Sta es are helped according to their
needs and not according to thew capa-
city only (Interruption)
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shri Sonavane Shr1 Ranga 1sinthe
habit of making a running commen-
tary, Sir

Mr Speaker- As Jong as it does not
disturb the speech, it does not matter

Shri Daitatray: Kunte: I need nnl
have any protection from Shn Sona-
vane I can protect myself

Now, Sir, I want to refer to page
28 para 311 of the Report of the Min-
istry of Irrigation and Power It is
about rural electnfication, and it reads
thus

“The role of electricity in effect-
ing revolutionary changes in the
socio-economic pattern of rural
areas needs hardly any emphasis,
Concerteg efforts are being made
to extend supply of power to the
vast millions of the tural popula-
tion™

It is such a nicely worded sentence.
But what do we find? This Central
Covernment which has been rumning
these three Plans for the last 15 years,
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and is now thinking of the fourth
Plan—how does it bshave? Is it be-
having judiciously?t We are talking
of § per cént of the villages having
got electricity But what do we find?
Is thers equitable distribution? Almost
every village in the Madras State is
elecirified I am very happy that that
State hay made that progress Next'
mught be Maharashtra But what do
we fing elsewhere? Bihar does not
get sufficient electricity, they could
not put up sufficient pumps

Shri D. N. Tiwary (Gopalganj) It
18 atepmotherly treatment for Bihar

-

Shri Dattatraya Kunte: Same is the
condition in Uttar Pradesh Why is
1t? Because the Planning Commission
of the Government of India have not
applied thewr mund, and I am afra.d
my friends Likke Bhrn Tiwary, when-
ever they got something out of the
Government, they yielded to the Gov-
ernment and allowed the Government
to be mnjudicious mn their distmbution
I am not putting up the case of Maha-
rashtra or Andhra Pradesh against
them I am wanting a very real,
judicious distribution and a proper
policy to be adopted by this Central
Government Otherwise, the Plannung
Commassion ought to give up its res-
ponsibility and the Central Govern-
ment has to hand over the resources
at ity disposal to the States so that
they will behave judiciously On the
other hand, the Home Minister thinks
of bringing a Bill here, of putting down
those people who want to secede from
thig country Who would like to
secede from the Centre, 1f the Centre
will help honey and milk flow in each
State? But if the Centre is going to
be stepmotherly, as my friends Shri
Tiwary from Bihar is telling us,
naturally, the first thought would be
self-help Therefore, without going
into the details of the report which Is
there, which says in a roundabout way
that 9 per cent of the villages have
been electrified g0 far,—rural electrl-
;teatim is said to be such l:t ait;: hc:;n—-

me whuln this: ver
waters be distributed properly; Jet
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there be judiclous distribution. Judh-
cious distribution could be said to have
been done at that stage when the
Government which has found that
States do not co-operate m giving the
people sufficient food, that some States
are deficit in food, enables the States
to produce their food in larger quan-
tities by giving them power facilities
and urigation faclities first, so that
the other facilities may come in later
on

Shrt S, D. Patil (Sangh) Mr
Spesaker, Sir, I rise to support the De-
mands for Grants of the Ministry of
Irngation and Power 1 do pot wish to
take the valuable time of the House by
dealing with the Central Government's
role and the efforts they have taken in
giving rrigation facilities during the
Plan period to our country Much has
been said by all the Members with
regard to the necessity of irrigation
20 years have passed since we
attaned Independence, and we have
not succeeded in making our country
self-sufficient 1n respect of food pro-
duction In spite of the concerted
efforts during the three plan periods,
we have not become successful in this
respect Still we have to go to various
countries abroad like America, Russia
and Australla, spending milhong of
rupees, thereby hampering our own
progress in many other spheres In
order to overcome this difficulty and
make our country self-sufficient in
foodgrains, we must provide all pos-

* s1blg 1urrigation facilities and increase
our food production Cultivation re-
quires irrigation fArst and then come
facilities lhke fertihser, improved
seeds, chemicals, mechaniseg methods
of agricultural operation, ete But in
spite of these facilities being provided,
if there i no irrigation, there is no
possibility of agricultural productien
being increased Therefore, under any
circumstances and at any cost, we
must provide irrigation facilities Then
only we can expect increased agricul-
tural production We camnot ask our
agriculturists to wait for the rainms
which are very uncertsin insufficient
and which gre there for a very short
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time in many parts of the country.
Therefore, urrigation has become the
essential thang 1f we want to have
self-sufficiency in foodgrains

Iriigation 158 of three types—major,
medium and munor Major and medium
irrigation 13 a multipurpose project,
gving both water and power facilities
They are heavily expensive and they
require longer time for completion
Therefore, their actual benefits are also
achieved late. Many of these projects
have started at the begihning of the
first plan and stil] they remain incom-
plete,

In this connection, I would remind
the ministe1 of a project in my con-
stituency in Maharashtra—the Krishna
Canal Extension, which has been start-
ed in the beginning of the second Five
Year Plan It 15 not a very costly
project It costs only Rs 50 lakhs.
irrigating about 50,000 acres of fertile
land on the banks of Krishna river
Its execution was started, but it 15 left
half-executed. I do not know why.
1 request the minster to see that thus
project 18 completed s00n

Siumilarly there 1s another project--
Warna project It is a major project
which 13 going to irrigate 2 lakh acres
of very fertile land It has received
the sanction at all levels—administra-
tve as well as technical I do no'
know exactly, but I learn that financial
clearance has also been given. So, I
1equest that this project should be
taken on hand and started immediate-
ly.

13 hrs,

1 would hke to say a few words
about the problem of Krishna-Goda-
var: waters The inter-State problem
with regard to distribution of water
between Krishna and Godavari rivers
has been awaiting a final decision for
the last 7 years. But it has not been
decided till now and no fruits have
been achieved. The Union Minister 1n
1968 made a categorical declaration
that the 1951 agreement between the
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three Stateg of Mysore, Andhra and
Maharashtra is null and void and
therefore any arrangement made gub-
sequent to that is without any legal
validity. Immediate steps were ex-
pected to be taken by the Central
Government 1n this respect to bring
about a fresh mutual agreement or to
invoke the provisions of the River
Water Disputeg Act of 1856. But un-
fortunately, the Central Government
did neither of these two things and
therefole, the situation has become
very criiical In this context, I would
like to 1emind Dr. K L Rao of the
commitment made by the Government
of India solemnly on the floor of this
House Shri Haflz Mohammad Ibrahim,
the then Mimister for Irrigation and
Power, in his statement on 23rd March
1963 had categorically declared, that
Nagarjunasagar Stage II will not be
allowed till the question of diversion
of Godavar: 1s finalised But, Sir, to
my surprise and to the surprise of the
House 1t 15 now learnt that efforts are
being made to install gates and thus
precipitate Stage II evepn without the
consent of Mysore and Maharashtra
States I would, therefore, like to
impress upon Shr1 K L Rao that he
should take a note of the seriousness
of the situation and try to avoid any
unhappy turn being given to it. In
order to understand and realise the
seriousness of the situation, I will give
the figures to show what will be the
position if the gates are installed.
Withdrawals of water in Stage II of
Nagarjunasagar without gates will be
264 TMC (1000 MCFT), and with gates
there will be more withdrawal to the
extent of 160 TMC making a total of
424 TMC Looking into these figures
the seriousness of the situation will be
seen and What injustice is going to be
done to Mysore and Maharashtra
Therefore, I humbly request the House
as well as the Minister concerned to
realise the seriousness of the situation
and take immediate steps before the
situation takes an unhappy turn.

Mr. Speaker: The hon. Member's
tyme 15 up. He may resums his seat.
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Shri 8. D Patil* Sir, kindly give me
two more minutes

Mr. Speaker No Sir He has col
cluded hig speech There is no more
time

Now before we adjourn for lunch
I want to make one thing clear There
are three more names on the Congress
side and one or twg on the Opposition
side also Of course after Maharash-
tra naturally Andhra would like to
speak and I would ke to give a
chance to Shry Naravana Reddy and
Shr1 Pun also If only these names
are there they can all be accommo-
dated Wha' I would like to suggest
15 after these three hon Members on
the Congress side speak and one o1
two from the Opposttion I will call the
hon Muynster round gzbout 245 to
reply

Shri Amrit Nahata (Barmer) What
are the names of the Congress Mem-
bers?

Mr Speaker You are there The
athers a2re Shri Gajraj Singh Rao and
Shri1 Chandrika Prasad We shall
now adjourn for Lunch and meet
again at 1400 hours

1305 hrs

The Lok Sabha then adjourned for
Tunch till Fourteen of the Clock

The Lok Sabha re-asgembled gfter
Lunch at five mmutes past Fourteen
of the Clock

[Surt C K BHATTACHARYYA n the
Chair ]

DEMANDS FOR GRANTS 1867-68—
Contd

MinisTRY OF IRRIGATION AND Powen —
Contd

Shri B K. Modak (Hooghly) M-
Chairman, Sir, the problem of irriga-
tion has sssumed tremendous impor-
tance in the context of the present
alarming food situation Food deficits

ABADHA 18, 1889 (SAKA)
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have spread to most of the States and
food debates in Parliament and State
Assemblies are taking place frequent-
ly We are complaining and shouting
agamnst PL 480 doles while the Gov-
ernment has been promusing self-
sufficiency 1n food iIn no tme But in
spite of this the sense of national
urgency 1s not reflected in the perfor-
mances of the Ministry of Irrigation
Had it been s0 they would have
allotted a far bigger sum on irrigation
projects during the Fourth Plan period

10608

It may be claimed that huge sums
have been spent It 1s true they have
spent Rs 1300 crores in the three
Plan periods They have set apart
R= 820 crores for the Fourth Plan
But may I ask 1s it sufficrent to meet
the demands of the situation®” I want
to emphasize that this seemingly huge
<um appears paltry when the immense
dimension of the problem 13 set before
us It 1s quite mnsigmificant and mcom-
mensurate with the regquirement of
the times through which we are
passing

With our growing population the
created irrigation potential must In-
(1ease many more times But with
the vast sum spent in 15 years of
three Plans the irmgation potential
stinds at 19 million acres only And
even this irrigation potential 13 not
utilised in full At the end of the
Thurd Plan only 15 lakh acres of land
could be 1rrigated from this potential,
20 per cent of the created potential
could not be utihsed In terms of
percentage it may soung inmgnificant
But this means that 40 lakh acres of
land cannot be irrigated, though the
water 15 there locked in dams 1In the
name of paucity of funds the totality
of process from headwork to fleld
channels could not be synchronised
Thus the water remains locked 1In
dams and the farmer cannot use it
That 1s the pitiable picture of most
major and minor irrigation projects

The Government should plug this
gap 1n utilsation of potential by quick
synchronisation of totality of works of
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& project and for this adequate funds
are necessary So, if substantial funds
are provided for minor irrigation pro-
jects 1t may be possmible to advance
towards increasing food production

Next I want to pomnt out the whim-
sical fashion with which Central funds
are allocated to States, to wvitally
affected regions I want to cite the
case of my own State, West Bengal, 1n
this regard Allocation to West Ben-
gal on irrgation projects during the
Third Plan was only Rs 167 crores
out of a total provision of Rs 372
crores on major and medium proje.ts
This 1s 3 per cent of the total provi-
sion All other States get over 6 to
17 per cent but West Bengal and
Kerala remain lowest in the rung The
reasons are gquite obvious

West Bengal 13 a wvitally affectcd
region Here the food deflcit 1s well
nigh 15 per cent and chronic, popu-
lation 1= dense and the influx of new-
comersg unending Two conseculive
drought; have gone by This State
should get at least a serious attention
from the Ministry in respect of funds
for the development of irrigation

1 learn that the West Bengal Govern-
ment have sent an integrated plan of
irrigation demanding Rs 75 crores
during the Fourth Plan The plun is
a bold attempt to attain self-sufi-
clency in no time But this has been
denied Because of this refusal, work
on many major projects 1s likely to
be stopped half-way and the potential
created would remain unutilised

For instance, I can cite the case of
the Kansabat: project m West Bengal
Kansabat: when completed will create
irrigation potential to the extemt of
about 10 lakh acres But during the
long ten years of the Second and
Third Plans, only one reservoir dam
has been completed, creating a poten-
tial of 3} lakh acres only At pre-
sent, just a little over gne lakh acres
of land is being irrigated, and this is
because distributory channels ecould
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just a little over one lakh acres could
be irrigated I submit that this is
a serioug indictment on this Minlstry
And you must know that because of
thig delay, famine is now ragmng In
Purulia and Bankura, the command
area of Kansabati project

The second dam will create another
6 lakh acres potential and the Wust
Bengal Government have asked for
Rs 19 crores for this But thig has
been callously denied to them by the
Central Government

The Central Irrigation Minustry had
included this scheme as one of the
four prionty schemes in the whole
of India and had recommended an
additional sum of Rs 2 crores during
the current financial year But the
clanning Commission has curtailed 1t
to Rs 1 crore only Can we ever call
1 a serious approach towards the
burning issues of the people? It 1s
quite well known that West Bangal
gives enough in foreign exchange by
terming 10 per cent of its land unde.
paddy to jute cultivation This is
done under the policy of the Govern-
ment of India for the cul‘ivation of
jute But can we not demand that this
loss of land due to the Central neces-
sity be compensated by the Govern-
ment of India by giving us more funds
for irrigation purposes to wipe out the
food defiait by intensive cultivation?

Coming to the question of mingr
{rrigation projects I admit that Gov-
ernment have given some funds but
thev are only doing hip service Let
me coite the case of deep tube wells
The performance of this Ministry in
regard to supply of electnicity to these
tube-wells 15 a dismal failure

In west Bengal, 15643 deep tube-
welle have been sunk during the Third
Plan Out of them 703 are not work-
ing because they could not be ener-
glsed due to lack of electric connec-
tlon Out of the remaining 840 tube-
wells which are in working order, 351
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can irrigate about 135 to 150 acres, the
maximum capacity, and 480 can cover
only 35 acres on an average. An
amount so big as Rs. 20 crores has
becn spent to irrigate only 66,000
acres of land This is due to bad
planning and also due to lack of any
coordination between the Department
of Irrigation and the Department of
Food. There seems to be no sense o.
urgercy in the matter of planning
and spending money. So, there is no
co-ordination in this regard between
two Departments. What is needed Is
greater coordination between them.

Another question that I would ask
is this. Why is this Mimstry so much
allergic fo ithe recommendations of
the non-Congress West Bengal Gov-
ernment regarding the appointment of
the chairman of the DVC, which post
13 going to be filled up soon? A major
vortion of the amount contributed to
the DVC is given by West Bengal
Mav I ask why the name of Shri R B
Chakravarty, a great engineer whose
nameé has been recommended by the
West Bengal Government could not
be accepted? Is there any reason for
1t? I would request the hon. Minister
w answer this question

Lastly. I would point out the ques-
tion of the protection of the Chander-
nagore town from the erosion of the
Ganges. May I remind you that a
solemn promise was made by the
Government of India to take up the
work at the time of the merger of
Chandernagore with the Indian
Union? 1 hope that this time the
promise will be kept up by this Minis-
try.

Shri Gajraj Bingh Rao (Mahendra-
gorh): It is admitted on all hands that
irrigation is the lifeline for all pur-
poses, specially at this juncture of
the country's circumstances. I would
further say that our national survival
and honour are in the hands of Dr.
K L. Reo. Efficient Minister that he
{s. why has so much been said and
complained about that this profect is
not comoleted, or that scheme has not
heen finished and so on? He may
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not say it perhaps out of courtesy, but
1 would say that the reason is the
non-co-operation between the various
States and regions. This is respon-
sible for the delay and non-execution
of essential projects. States and re-
gilons consider themselves as if they
are separate countries, not part and
parce] of and as constituent units of
one State of India. That is the whole
trouble.

¥ have got concrete cases before me
which are hanging fire for the last
twenty years. They are not com-
pleted or settled becausa of this trou-
ble. This was the reason why the
plane could not be executed and have
not been executed; otherwise, these
could have been done very easily.
What it cost one paisa to do it before,
it now costs 50 paise to do the very
same thing. Still we are not think-
ing about these things. On the gther
hand, we choose to be beggars ask-
ing for foodgrains from abroad. If we
are serious and help our friend, the
Minister of Irrigation and Power, and
he is in his turn helps the people of
India, the farmers of India, we would
rease to be beggars This I can say
with confidence and experience.

As I said, food production is inti-
mately connected with irrigation. 1
would urge only a few points Take
the case of Haryana. Some places
are flooded and they cry there is that
there should be drains while at other
places there is drought and there is
nn irrigation available, and they are
starving. I would mention about two
places, the Rewari area and Mahen-
dragarh or Narnaul district. They are
the worst sufferers. Why? Because
in 1857, in the Gadr, the first war of
independence, they wan‘ed to turn
out the Britishers I have shown
documents to al] the politicians to
show and prove that there were posi-
tive orders of the British authorities
that people of these areas should be
punished and wictimised for this
*crime’ and they should no* be allow-
ed to develop.

As Chairman of the District Board,
T helped the Gurgaon district to have
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small irrigation schemes, bunds and
pucca works. This was done without
and out self-help by people themselv-
s and money was provided by the
Punjab Government for Pucca works
cnly 1 say this to show that it we
:re serious, we can get the things
one,

IlHow take the case of Bhakra. A
ciy has been raised But the papers
are there The persons concerned are
hving It was we who stood up and
sad 1 the Punjab that this scheme
should be there Why should the peo-
ple of Haryana be now victimised?
And bow long should this victimisa-
tion continue? After much of our
efforts, the Government conceded that
Bhakra 18 meant for Haryana and the
Bhakra dam would supply water and
the Nangal subsidiary scheme would
rrovide electricity to Haryana Now
like two separate nations, Punjab and
Haryana are quarrelling over this
matrer  Whatever it s, the fact 1s
that Bhakra 15 meant for Haryana
Tl.e axgument they advance 1s strange
that because Bhakra is situated in
T'un,ab, thercfore, i1t should belong to
them 'The headworks of the Agra
Canal 15 1n Okhla situated in Delhi,
it passes through Punjab and then to
UF 1t 15, and 15 called UP Canal all
the same Why” Also double the
rate 15 charged when 1t passes through
the wunfortunate Gurgaon district
This 1+ on record Further, when it
gves to UP the rate is halved

I vould only submit that as far as
the Gurgaon Canal 15 concerned, the
highest-level engineers, Kanwar Sain,
IKhosla etc., approved it, but for 20
vears it has been lying there, because
as true successors of the Britishers,
they must also punish these people of
Mahendragarh and Gurgaon' That
can be the only answer; otherwise, for
20 years why should that grought-
affected area be left jike that with no
water being supplied to it?

There was a scheme of Sahibi Nadi,
the stream which floods Najafgarh
and other big places in the Delhi

DG.
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area. Breaches are made every year
n the metre gauge line at 30 or 30
places. Crores and crores have been
spent; according to my estimate, more
than Rs. 50 crores have been spent in
these 30 years on repairing these
breaches reclaiming damages to Najai-
garh and other areas, but Rs. 2 lakhs
could not be sanctioned for the scheme.
the tiouble is that some of the affect-
breaches reclaimmg damages to Najaf-
than, some area is 1n Punjab, some
area 15 1n Delhi and UP. So, it
rould not be done. I need not dilate
on this. Mr. Raoc saw all the papers.

Shr1 Ranbir Singh, the Irrigation
and Power Minister of Punjab, wrote
to mne on January 8, 1963 as under

“In response to a representa-
t'on regarding sweetening the
hrackish underground of the tract
of Gurgaon and Rewari area, I
enclose herewith a copy of g letter
under reply supportng this
scheme to the Union Irrigation &
Power Minister, Haflz Mohd Ibra-
him I hope the scheme will be
malerialiced before long, provided
the funds are available”

And thep 1in his letter of 27th Now-
ember 1964, Dr Rao wrote to me-

“] am returning herewith the
papers you had given to me, re-
garding disposal of flood waters
from Sahibi Nadi I made use of
them during today's discussions
on inter-State flpods with the
Chief Ministers of Punjab and
Rajasthan and the representatives
of U.P and Delhi Administration
The papers were very useful and
1 thank vou for the =ame.”

Director of Irrigation and Power,
Punjab, Dr. M, L. Uppal wrote to me
on 11-6-1962- You have a lot of valu-
able data regarding Sahibi Nadi.
Send those data to me for analysis and
studv I shall do my best to carry
water of Sahibi to Rewarl area for
changing brakish water during this
season.
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Mr, Chairman: The hon member's
timg Is up.

Ghrl Gajraj Biagh Rao: Only two
minutes.

Mr. Obalrman: Those two munutes
will have to be taken frem somebody
clas.

Shri Gajraj Singh Rao: These
schemges have been pending for long

Haryana has been pumshed, espe-
cially the distmcts of Mahendragarh
and Narnaul Whle the rate of n-
terest of wors' usere; is 8 per cent
they have been charged 10 per cent
us wictimisation and purushment
1857—1867) For 110 tp 120 years
this has gone on When would this
punishment end, or would this go on
1n the same way, and they would say
no irngation for these areas

I am afraid Bhakra and Nangal
may not benefit Haryana as conceived
and meant for

Mr, Chairman: The hon member
must close now

Shri Gajraj Singh Rao: Even fo
the fertiizer factory at Nangal, you
would be surprised to know, they re-
fused to supply electrieity Is it in
tbe national mnterest or not, that
karua kartas do lke that?

I would say that if we have to save
our honour, respect and prestige n
the world, we should all comblne as
Indians, and the necessary schemes
should be taken up rmmediately We
should not think in terms of thus
Statle being superior and that State
being inferier Unless we co-operate
we cannot get md of these difficulties,
and we would be beggars as we are

o gt Wty Q& (TAvr)
awrefy wirem, et Wit 3w @ wiis
fave ® we fawrk o faorsht wr
frer T § O WY g Wl e
wodt ey & W § S W & ol
1252 (Ai) LSD—#

ASADHA 19, 1080 (SAKA)

(M. of Irmg.
& Power)

TR ¥Y ag 78 wowr oed fg N
gae et wr 73 sfinew weivd
® fwgre f e Mengy s
7 wfmer oy & fawre @ ford weft §
gAY W AW W W @ WEA R/
# wrer Frde awr ot § | R weoelt
foird & e & 6wy e
AW g W oWy R oareaw & & ol
g ¥ qo e § i o gt o
aifa Jrorr 7 Iy w7 oy 12 5 Prfaey
uwx wfw # fawrf w08 wr ot wr ?
I wrdt §f Tt R qaemw § e
gt s 5 fafems ger i o ferg
@ A § 1 Ix AT wer A g
arr & Rfier 37 o s wer ww @

¥
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lﬂe qﬁmtﬁ]
e w @ § IR gl o o et
o S § R Lo o A
wer 3@ ¢

- R R T T da ¥ e

NETHTT | R T a@E A
J¥ 2 & v ¢ w1 v ARt o)
doviih woee § AR | B A
e vl § e v Ao 9 s
fr s Ry sy, Sfer f g
¢ nl mewr & & g
§ fe o ol awg & § fe agr o i
sttty Toere § | W A, &t & win
san § fe waew dor & frw
¥ ver fagre # wgo e dtw & e
0 o § , S0 e F wfae
we fomr a1

# wR & F T TEAT HY W
sft weft TEET w1 e fammT g
§! feRt at ww AR e
e dn § @ § aw I v v
fis fire 7o7C QU A TR da W
st (@ § o
QY 1 ol Ot v gk @ e et
ot A Tt 43 B @ e S
form § fis St w1 wor woft ot wew
off § 1 T ymiwferdt § gl
W AT | TR IW W Qe e
wieer feqr oY @ ¥ Tx § mar
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afee qrow & ag vy a1 fie wamr
o folto & v s00ZqwIw AR
T HY agt aga wed faerk Y s
TR T AP A E 1 & ww§ Anaw
¥ o w ¥ geAr wgm § 5
% 800 gwAA) * gkew, @
TR e Y, ag v wwifaa 0,
I N AT FEANRE?

mmﬁ{rtﬁ‘qﬁwim
30,000 ofmT Wew & oxfwew
gare §, wher ofsn B w R WY
e ¥ fad gxew a7 v dare P
T} 1 o1y Fg3 § 65 2,000 o AT
o Rz & fed e o )
dfer ag dw 7wl o 1 wwR
‘ﬂﬁ!ﬂ‘ﬂ'oﬁoﬂoﬁalmﬂ'ﬁ
2 v 30,000 afwdww a9t gk § wT
T fad afegrdc i § 1w
d1470F wi # " % fawm
¥ gt 3gr FXF 30,000 9fEqT
¥z o awT g ATy @ #r oaew
&€ sary Y fear 7 1 gk fearé
qat & v 1T S Famrd dawg
T eqT9 TF WX WTiqq fear & wfer
fETf g7 R oA A e qran § )
wiTsrad & fF fegit fre wcgame
wrde Fagrgm ) F ol wgrw
w1 e 39 WX e sgan §
fam s # PR ¥ar §, aaQ
fagre & a@ ¥ w9 F) ow aE WY
garIw W wd & fad § gl &
(argarT & ) 93F ¥F 9 § 1 T
¥ A guer &7 gWEE A A
&

RN R For AT N ow
fer @ 1527,50 arw vy qfa A
ferar€ gyt AT Taw ww xw fayg
o gor ¢ fs sl woerT W
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¥ v @ fay dw Y P €
& ddr wEew ¥ fadew w€m fe ag
WATHE AT R |

wix gt daw darw Sow A4
e T gAgT € W Y AR dR
T T 7 APy Fr sqrA feeman
g & g7 9w s wefRa S
§T 7 § qraAT FvAT 9mgar g T ag
T QYA By A ¥ |

fodtar @ § mr fae @
faor€ & fou et T & gy fean
T gwar ¢ | AfeT il aF Faw
grormd v Erg fe fem oed & @AY
AT w7 AT 74T F AT snd WK
fire s AT fa FY oY fagr and
afT st v w1 I OF A
Lol

TF T w5 @ g fw w
92§ FWIT IFT AW F A 1ef
AT oHT @ A g aifamge
Tamer, awfx, gaar wyx  afwe
% Rt ¥ grawar & | afww Iy foale
gores@Eg 9w 7 wifed &
as & fs qfF ag efim wowg At @
7 fan 7 &1 7 forar spdar | /e
@ Aa" 7 F1E wor gy fam
mar g

FFTT &R ¥ o7 fowrfow
N q & AR dEva § e
# fatr oo wrio dre a1 fold &%
¥ dar far w1 & g9 AwiewT #
W qdt wgRT W s feend ge
qg wrAAT gan § fF xw fewr & ag
FIT-97 w0 I W ?

¥ qrga § f forw ag ol
F v (dfgEn  qefafrge @
@ @iRfeinr & fag arf gz

ASADHA 19, 1880 (SAKA)

(Min. of Irrig.
& Power)

wO¥ T QY e o fear g
w ag gt ek dfew wafed
a1 #iT WT s gt feanT fear

o
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Fag W wgm g fs e ag &
aret  gfewmgdwm qfte T gwn
T ag ¥ UK R T W
ar gfeempiew  gfre w1 WY e
farar wmdt o

a7 o @ gAfelfedt o
¥ s & dgow ww A
TTEHT BN & | Wel} WEIET WY K AT
A gw @ Y fewr & waem W

waﬂﬂwﬁéwwﬁq#ﬁuﬁm
& fr x7 oiw #Y gfer 7 wwT =
# gafefedt Sivst & e W
fawr & FrdaTdy ¥ w1 AT |

Shri M. N. BReddy (Nizamabad):
Mr. Chairman, Sir, I support the
Demands of thizs Ministry, because
this Ministry fortunately is headed by
an internationally reputed engineer,
Dr K. L. Rao, who has been very well
looking after the affairs of this Minis-
iry. But unfortunately I may also
mention that in spite of our three
Plans and so many projects running
into about 250 in number which have
been completed, we were unable to
bring a large area of land under culti-
vation. You will be surprised to
know, Sir, that in all, about eight per
cent, that is, only two-crore acres of
lands is now under assured water-
supply, whereas we have about 27
crores acres of land under foodcrops
all over the country. That is the state
of affairs during the last several years.
In spite of our best efforts and large
amounts spent on various projects and
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plens, we were unable to increase the
area under irrigation by more than 8
per cent &3 a whole This is perhaps
because our Government, particularly
some munsters and members of the
Plagning Commission have given un-
due weight and regard to the use of
fertilisers in increasing food produc

tion They immagine that if we use
fertilisers in a Jarge measure that will
augment food production without hav

g to ;ive much regard to irrigation
But as you know Sir wnthout the
basic input of 1rmgation, fertilisers
cannot be used

The second fallacy of our Govern-
ment 18 that one dose fertilisers can
produce 7 times more or rice and
other foodgrains 1t may be possible
on paper 1n the calculations of thos~
who have no practica] experience of
mgriculture But I come from a
femuly which 15 agricultural \and I
kncw that one cannot produce more
than 3 tmres by using fertilisers i the
present circumstances As a result of
the land ceilings Acts and other Land
Reforms Acts, the fragmentation of
iand is so much that we do not have
large holdings The poor farmers
cannot get as much fertilisers as they
require It 1s very costly and 1¢ being
sold in black market Therefore the
primary necd for them 1s irrigation
rather than fertilisers Fertilicers no
doubt help but irrigation 1= more Im-
portant So I request the minister to
gve more gtten*ion to irmpation and
not depend on fertilisers which are
not avallable in sufficient measure In
our country

Much has been said about the con-
troversy created by pohticians for
their own ends regarding the Nagar-
funa=agar and other projects 1 would
Fay that we should take up all those
projects which are in gn advance stage
frrespective of the region or the State
This parochialism, chauvinism and
narrow mentality of the politiclans is
farming nationa] interests. That s
why we are not able to produce
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(Min. of Irrig & Power) jo08az

enough food or good peaple, but we
produce only petty politiciang all over
the country Therefore, all those
projects whether in Bihar, Andhra
Maharashtra or any other State, irres.
pective of the region which are 1n an
advanced stage must be taken up ana
completed with utmost expedition,
vithin a year or two so that we can
make the country self-sufficient We
can defer all those projects which are
vit to be started or which are m a
verv imtial ctage We must bring to
bear some practical wisdom on our
plans and in our approach and not
merely tom tom about the physical
targets only to say at the end of five
years that we could not achueve the
target which we never meant to
achieve in the beginning Let us be
pragmatic m our gpproach to this pro
blem of 1rrigation and food production

Some frunds from Maharashtra ana
Micore were 1ather emotional about
the Nagaijunasapar project There 1s
ah<olutely no second stage It was
never envisaged in the plan Putting
up gates 1s part and parcel of the first
=tape itself If there 13 any =uch con-
trcversy that can be easily resolvea
by the machinery that 13 mentioned in
ti e Inter-State River Water Disputes
Act There can be an arbitrator for
re<olving it

1 would like to ask Mr Chalrman
ac to who ohstructed the plan to divert
tc so called surplus waters of Goda
wars into Krishna When the central
tcem for investigation and survey of
the quantity of surplus water in Goda-
1 arm went to Maharashtra it was the
Mgzharashtra Irngation Ministry, parti-
cularly the Mimister of Maharashtra—
I have great respect for him because
he originally belonged to Hyderabad—
who obstructed the survey and investi-
gastion They did not allow the cen-
tral team to do its work These facts
can be verified from the Ministry
Sir this should not be our approach

Mr Chalrman, The hon Member
shruld conclude now
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Shri M. N, Reddy: I want to say a
word about minor irmgation We
must give moTe priority, more promi-
nence to minor irrigation and the pro-
vision that could not be made in the
State budgets—they could only make
provision for Rs 80 crores whereas
the actus]l requurement 15 comething
like Rs 120 crores gs suggested by the
expert team on agriculture—should be
gwven by the Cenire The shortfall on
provision for minor irrigation should
be provided by the Centre g3 central
astistance whether within the Plan or
outside the Plan

Andhra though it produces, 1n terms
of rice production, little less and it
i{s only the third largest rice-producing
State after West Beneal and Bihar,
exporis more than six lakh tons of
rice to deflcit Stales

Therefore, having regard to the
fact that

Mr Chairman: Please resume your
seat now Your tume is up

Shri M. N. Reddy Let me com
plete my sentence Therefore, having
regard to the fuct that Andhra ex-
ported so much rice I would submut
that Andhra should be provided with
more central assistance because des-
pite Andhra Pradesh producing less
rice it 18 exporting more because the
people there have changed their food
habits and that 1= how they are able
to export to West Bengal which 1s

the largest surplus State 1n the
country

off vy g (IrEAT) AWty
witea, ar wafe & efagrr syl
9 77w ) faorr w1 ofogre & AR
AR TR 6T Twwy srehww
uFH AT AAAIT TEET 6T g L AT
wrer &% oot 7EY Fn7 | wgr aw wwfr g
fawg &7 qoT &, Wraes & gt dw R
syl aT faqa ST F wr A fawre
£ EwT wwmfier o oW T wmEw
wek § Wt R Ty wEi g o et
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gYar & e T R 3 sogfir oy ot it
¥ TR T FO ¥ g gy NS
w® &1 ¥ et dar ot ame ot wela
Ty AT T IW FATH wreT § oY T
T AT F e e wwfaw & &
fryg o famr ¥ v FOT wigen
g | & WA & 39 80 gNTT whdfre
@a AT T W E WG TN
@A TH Y I W § ) gw wefte §
qr STEHT B § 11T w1 R awelts
Ty & 1 AT ¥ 2 g o T gt ond
Y § T Wiw § 1 gafeg Iewr St
s 7 &1 T oy T €
fam X, TR wew T & gfee-
o ¥, TE { @raTy W gy e dar
w0 ¥ fag w1 g # gean & gfte-
wror & & g wgar g fF afe o
AT FY WAL QAT ¥ AW wwen
oy M FF ar=Er o wwe § A g
TaTa@EET TE BN | a8 A & shwe
form@T g qAT AT & | wEw fag
FoqAT =1f3Y, Taw fog qew wigg
7Y W 9% T €@ AN W e
FT Fr | gfrar & Afrrdfa-
ST wTer gfar F1 wad v g
2w ¥ e, fipx, wsr arefa,
oA e g1 e ot § arw
e & T S o Y § ¥
20 % a1 Wt wrey wrene g &
go fauw ad frar o oer o o,
g A= o g Wt 3w it
sifge 1| A7 ot & gk 2w A, o€
WY F1 A€W TE § A wEw ¥
o S T gAT AN A AN R | qw
% afedr &1 qr e & arar § ) gl
T &Y T X T AT AT agy AT
wrelt &, Y Y et § ww g dwie
araT & 1 a8 Tar da & s, fe o
anfaa firar § e gt aoet ¥ wiltw
FEWTEATY & 1 TF BT ¥ gt 3 o
AT WTE, TEW AT AT G AW W
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T 9T weaw wAreT § 1 &Y afe qr
AW &7 ¥ wmar § oY v 7y Ax Ak
fge * faem wwar & 1 & wow
R TR T | T ST X 6 AT
ST A ¢ A Y aha § sroge s
9T JG FUOT QAW TWIA AT TS § |
T a9 FUT WG & § 5 ¥ 0% gre-
faat ® qa g qrosade fear o1 wwar
& oY 38 v FOF weH 30 FOT
wrefiat #Y faemy %1 a7 fggear ¥
a1 FTERN R 1 W FUS g7 AN
O qATH F qF FW § | FOF) v@r
afear o sc et s 8 1 Rwr &
AT T H 3T FAT & 1@ A
T WIEW LY, T g A A} weqAT
) fs g ww &r 7 fafaa sy o
R/ FIZTEEMT §T WA gT K
¥ T=T FT FUCT QLA AL TAOXA, AY
wg ¥9d ? qF w47 Tow Tgr q4@r
aed §, O T Wivs Uo7 awr avd
&\ o N Rfaniiagr agr azr frgren

wwan § afz fad 7 QYoamg g 1 ard,

w1 aga wiaw Qrqam # sravawar
aft § 1| ¥ A7 FwAC TfT T W
AT WY T 9%g 7 { g3 ) A7 /Fqy
g @ oF T dfaeifrar fggem &
WO Y W § | A ¥ W Ay
¥ TT g TE WA WY w97 £,
X WA agy Gar fvat oy s 30
ag i Ty #T § ag ¥ a@r
WA |

qET § IATAA TG | 7 WERT
wAX § BaT I ¥ | W OF @A G
AT AT X | qrardy & g
IR DA aar€ f vorea TR
afeT q@at & sawt a7 A fwar,
TH AR B TAW E GO o 7
i fran 1 wrondy & are ag A gt o
o DA oy @ fs gfrr & 7w &
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wealt gy ape et wna faw & 150
frr Afgtaw § WX 600 o et
g A< & 1 T a5
it fs gt ot & femazes § ™
b o frerar o+ ot oo wr aaré
gt sfaw =& T & gl o A
T 70 @ TTE AT A diw
wEt oF ) Wi W AT A AR A
70 TW Q¥T FT g fa% Ur @
gwr Idw dr=y Tf @1 %A @ 70
g ¥ T FE TF qr@w qww
uw feafr ag & fir @ @Y 7gv &
£ fgama & T Fr o aY 20 AW A
FAd AT IT F a1 W qar A q@
o g @ A7 uwEemT §Ing
& way feft B gameT ag A9 fean
q1 f oF g@f aar§ snw worqm
T guFT ¥ fg) Sty gt
& wrvaras fear a1 fF g% a9 fear
AGM 1 F BEAE FHUA T@T QT
@t Ty "ET w1 wgr war
s o a9 7% § gafew wmo
#1487 ¥ FA F) €T W T
¥ w7 13 wU w1 wfer T
AT WIATT FT FAT| §HT @1
ATHT W94 WIVETRA & qHT €
ag qarf@ af @At 13 ®T Ty
Tt & A 9% W@ § AR G
@ % qgt wa gy faasw
e i A wrETaT § 9w A g fear
Y, TAqE A7 QAR 791§ 1w
oY I TgT B % ¥ wwg g0 Fvar
arg | ga W § e, ader
TgT A M rEdy aar § I gaeraw
¥ e ft—uF A7 P fomy
W, AT WX XFGE W oA @
Wrem Ao aFd § W ¥, wrEr
qFe T w oS o gwar 4 o
Y Dt B T R & fag &
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g g wigm s fad Toegrr e
QU aff woeqm & x@ e
) Ty ¥ fag, giewd o< & fag
qF Lieaxr tai gifevaa qqifedr
T W) we gt wOR wwr
&1 v RE ¥ qarfet & fag wie
qix &t $q¢ syar Qfww, T@ T
& WAT TG A G QAT e

safg & sre ¥ frdaT woam smgar
fF 2w & wmrEwRT W awen g
WA+ & wien-fdar o1 awrmn &, &
ﬁﬁmwﬁmhﬁmﬂm
Efe waaw fosw wsora fag
qF ¥ad gifevwa Qofcer warfee
B WF1 FqAE |

Sbri N. Shivappa (Hassan): Mr.
Chalman, at the very outset I want
to speak a few words about the mis-
ery handed over to us by this Gov-
ernment all these years, The repre-
sentatives of our government have
been visiting so many countries like
Japan and Germany and other agri-
culturally advanced countries. What
- ig it that they have learnt and
brought from those countries? They
have brought us nothing but misery.
Some years back, in 1944 or there-
about when the war was in full
swing, a thickly populated country
like Japan was short of food and the
people there were eating dogs as
food.

But what is Japan today? They
are telling something about popula-
tion and family planning. They are
spending g lot of money on that.
That apart, what is it that Japan has
achieved in agriculture? It is such
a hilly country that it has no comp-
arison to our golden lands of the
motherland, Unfortunately, there is
maladministration in our schemes.
The heads of the taluka boards, dis-
.. trict boards and all the persons who
are the heads of these particular
organisations give the pump gets
under minor irrigation schemes to

- thelr relatives, With regard to the

major projects there will be a contract
between the Chief Minister or other

ASADHA 19, 1889 (SAKA)

about Andhra, Mysore, Krishna waters
Nagarjunasagar waters and all those
things. How is it that this problem
has been created by the Centre
or that such g thing has been
allowed? When the Centre is ad-
vancing money and has got direet
control over this major irrigation pro-
ject, why should it not directly deal
with it? Where is the question for
Andhra or any other man to ask
and question certain paj ?
should these papers be
this way and that? I do
why this procedure is adopted
why this problem is pending,

i
FE

Pe

is a question which the common man
or his representative can ask, I am
sorry to say that local patriotism has
been lost by this Government be-
cause people who have got their own

faces of

problems have n&t seen

¥

Now 1 point out a particulas

stance from my area. I come. from
a place called Hassan which iz & pro-
minent place of pilgrimage. Belur,

Sravanbelagola and Halebed are
known worldwide, There as long
back a8 1924 Sir M.
one of the distinguished
statesmen of this

up a project at Gorur
estimated to cost Rs. 30

:
]
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matter iy pending for all these four
Plans end has not seen the face of
certain papety for ciearsnce It 1s

pomnt about the mmportance of
a project? I humbly submut and
the Government about this

|

the forest area 13 jocated, the rest 1s
a drought area and not even four
mehes of ran 18 there The rain 1s

ject which will cover up not
than 2 lakh acres at the cost of
Re 20 crores This neghgence on
the part of this Government 15 a
matter which is geng to be question-

I am not gowng to take any partal
view with regand to Mysore and
others but 1 have got to submut for
considerstion of the Government
Senrmed Chlbef
abd not capable emough

Mad-

sod ery and will

graresyue

5g§g§i§a
H
by
i

i
£
i%
S‘%g
£

i
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they would not
offer 1t to Mysore and other States’?

ance, if they are prepared to band
over their foodgrains to other States
then we shall thank them and we
shal]l say all right, let their projects
also get some money But when
others aie suffering when others are
hungry, why should these people who
have eaten wel] and developed their
belly well be given moie and more
money for the Nagarjunasagar and
Krishna and other projects” I just
cannot understand this Thus may
sound somewhat parochial, but I
would subrmut that I have no athitude
of parochialism towards our broth-
ers We all belong to one country,
and we thank them for what they
are doing and let them take whatever
assistance they want But I would
ke to invite the attention of the
Government even at this late hour
to lovk into the particular problems
which T am going to mention pre-
sently 1n the interests of a national
outiook as well as for the solution
of the food problem that we are fac-
Ing 1n our country

First 1 would mention the case of
the Narmada valley' project. Thare
15 an inter-State problem stiil
regard to this besutifu] project.
should there be such inter-State
blems and why should the papets be
tossed here and there? Is it a paper
project that we have been expecting
all these years?

Mr. Chalrman: The hon Member
should be very brief ang he should
conclude now

Shri N. Shivappa:
brief

Lhe

I shall ba wery



they are utilising or
ing their pnivileges. 1 regret 1 have
to say al] this But I am mentionung
1s in order to point out the neces-
aity for setting right thre admamstra-
tion so that several projects could b-

&

Furst, 1 must thank the House for
its unammous support for wurigation
as being mnecessary for producing
adequate food That 1s a very im-
portant fact which the nation and
the House must bear in mind because
sometimes we are accustomed to
swerve to other factors

ABADHA 19, 1080 (SAKA)

(Min. of I'mg 10632
& Power) 063
centrated 1n a few months and that
too in & varymng degree Under these
conditions India should have bean
barren and desolate had it mot been
for the fact that 1t 13 favoured by
numerous ugeful nvers In fact, 1t
15 the sexrvices rendered by these riv-
ers to our ancestors that have made
this nation prosperous. That is why
we hold our rivers in great rever-
ence The early snake-worship s
ascribed to thus

Bhri Sonavane: Let us come fto
the subject proper

Dr K. L. Rao: 1 gm only trying
to point out that irrigation has receiv-
ed great attention from the wearly
times and 1t has to recertve such at-
tention in the future as well In
other words, I want to emphasise that
the fertilising waters of our nvers
are India's greatest treasure During
the last century, the urmgation waters
were used to break the chromwe and
very Irequent ang devastating fam-
ines That 15 an important lesson that
we have got to bear in mund. We
have got to adopt the same attitude
and the same discrphne now if we
want to eradicate the fammnes that
oc~ur chronically and also the other
famunes, though not severe, that vist
this country now and then

In thus connection, I would like *
refer to the great

over the country and was responsi-
ble for the banithment of famine
from this country during the jast cen-
tury He said TLet us not abuse God
that He 13 causing these famunes by
not giving the ramns, as a matter of

tant observation



10633 DG

[Dr K L Rao)

waste and we could not have it when
we wanted it

15 hrs.

That 15 why my hon. fnend Dr
Pur; complamned that the Mohane
project and so many pther reservour
projects should be bwilt 1 entirely
agree That 13 the only way out of
our dafficulty Shri Mudnka Sinha
also said that if we had North Kol
project with storage ecapacity, we
could have 2} lakh acres in Gaya
district under irngation

Therefore, 1t 13 very essential that
we should have storage reservoirs
They are very important If the
waters are gllowed to go waste, they
represent not only waste of watu
but also an increase in the sacrifices
and sufferings of the people who are
subjected to the effects of famine -
ngation thus helps us not only to
grow food but alsgp to overcome the
effects of these famine conditiuns

Hon. Members have said that we
have not gone envugh in this regard
I wish to say one or two words in
thig connection Before independence,
just at the time of the inauguration
of the plan period, we had 56 mullion
acres under irrigation Today we
have 88 million acres under irriga-
tion In the course of 15 years, we
have increased irmgation to cover
ncarly 32 milhon additional acres
which 1s really a very creditable ach-
wvement The effect of this 1s that
while we were producing at that time
about 55 mullion tonnes of foodgrains
today our average production 1s B0
mulhon tonnes, an increase of 25 mil-
lion tonnes—merely because we have
increased our irrigation I entirely
agree with hon Members 1f they say
that this 15 not enough Having re-
gard to the increase 1n our population,
we should have had more irrigation
projects, keeping in view our popu-
lation increase we should have pro-
grammed accordingly Qute so If
we had done that, probably we would
not have had this trouble
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For example, between 1056 and
1965, a period of ten years, we have
imported 40 million tonnes of food-
grams We produced in the courtry
in this period 780 million tonnes That
12 to say, we have had to import only
about 5 per cent of our production
Nevertheless, in terms of cost, these
40 million tonnes of import nave cost
us more than the cost on all the
wrigation projects during the same
period All the irrgation projects,
munor medium and major put toge-
ther have cost us Rs 1460 crores
whereas the cost of the 40 million
tonnes of foodgrains we have import-
ed 1s of the order of Rs 1880 crores
This 18 g very important factor we
have to bear in mind, that we can-
not afford any more to depend on 1m-
ported foodgrains Therefore 1t 1is
necessary for us to make up this de-
ficiency within the country as early
as possible

Then comes the question what
should be our mimimum requirement
for irngation” What should be the
alea” We have 88 milhon acres
under wrrigation now —Why I am
saying this 15 that many times there
appear 1n the press the wviews of
some people specially from foreign
countries comung to this country
that arrigation 15 not necessary
Thus they try to deflect the correct
thinking in this country That is
why I am going just a Lttle into
deta1]l 1n this respect

How much 1s the area really ne-
cessary for us in order to ensure that
there 13 no food shortage m the coun-
try? From my calculations I find
that if we have 1|5th of an acre irn-
gation for every person in this coun-
try, then sufficient food can be pro-
duced irrespective of any other input.
That 1 to say, for our population of
510 rullion today, if we have 102
million acres under irrigation, instead
of 86 million now, we can bring about
self-sufficlency in food, Thers can
be no doubt about this
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Tterefore, it 19 necessary for us to
make up that backlog of 14 mullion
acres at the earhiest opportunity,

In addition to that, we must also
keep m mund that our population is
wncreasing by 10|12 mullion every
year, which means again that we have
to add every year 2 mullion acres by
way of irrigation 'We are set for that,
and we are going to add that 2 mllion
every year by way of major and
mec um irrigation. What we have to
do .8 to ensure that the backlog of 14
milbon acres 1s also made up This
mcens that we have to accelerate the
prosects we have undertaken, and take
up new projects where necessary.

Shr1 Chiranjt Rai made a very use-
ful contribution. He asked why have
you taken 500 projects” Why don't
you confine yoursel! to a few? Why
do you want to take up new proyects?”
As I have shown you just now, what
we have taken up till now 1s not
suffcient Out of 500 projects, 428 are
medium costing on an average only
one crore and so on, and they will
yield only 9 mullion acres benefit when
completed We are going to Thave
them all completed in a short while
Put from 72 major projects which cost
quite a lot, we will get a benefit of
35 million geres That 1s a very large
frrigation potential Therefore, it 1s
that we have got to take up major
projects as well

Trese major, minor and medium
schemes are all complementary to one
anvther The hon. member adovocat-
ed preference bemng given to minor
schemes, and not to medum and
major schemes, but at the same time
qunted 2 number of projects, he
wanied the Rajasthan Cansl, Sarada,
Vamsadara etc to be proceeded with.
Every one of them is a major, not
even a medium, project. We must
unde*stand what exactly is meant by
raajor, medium and minor projects.
Many members may be new and they
may not know what we mean by them,
s0 T will explain A minor project is
roally an artificial distinction, costing

ASADHA 10, 1888 (SAKA)

(Min of Irmg 10636
& Power)
less thapn Rs 15 lakhs each. That is
the only defimtion, and nothing more.
Olherwise every project costing more
is foimed either medium or major.
The minor irrigation projects are con-
troilled by the Agnculture Minastry.
There are two classes i it. One is
underground water utilisation and lift
iIr.agation schemes, which are extre-
nely good ones Utilisation of ground
water 13 not a new idea, because we
Lave got 60 lakh wells supplying
weter for irrigation. Nearly one-
third of our rrmigation source 13 due
to these small wells supplying under-
giound water The only thing that s
new 15 the invention of these mechani-
cal 11gs because of which tubewells
also go further deep and take out
water from great depths We are
using that also We have got 12,000
tubewells 1 the Gangetic plain, and
ore lakh tubewells, of not so great
depth, owned by private people All
11ese together give 5 mullion acres.
Tubewells are quite good, because
they supply assured water and can be
located in areas hike Gangetic plain,
1 areas like Narmada and some few
places in the coastal areas, and they
yive water all round the year But
we have to remember that there 1s
no ccmparison between them and sur-
fa~e water [Each 1s complementary
tc the other It 1s not correct to say
that minor urmgation costs less than
te cther On the other, hand, if you
go mto very mathematical calcula-
tions, you find that tubewells will cost
more than surface mgation, for a
tubcwell has to be repeated every 15
veurs, 1ts hife 13 15 to 20 years, after
taat 1t goes out Already tubewells
that were put m the first plan are go-
irg out, we have to replace them by
new ones ‘Therefore, it is not reslly
a question of cost or anything like
that What is important to remember
18 that this irmgation water, whatever
may be the source from which it
comes from surface water or under-
ground water, from medium or major
or minor project, should flow into our
fislds. Our flelds must be watered;
they must be given adequate water
50 as to grow more crops. We have



Candak project, taking over the Rajas-
than canals, etc. These projects are
under very good engineering manage-
ment, the engineers in the respective
stales are doing very well, there 15 no
question of any engineering defects
Then, what 15 meant by ‘taking over'?
What the states mean 1s the financing
of these projects should come from
the central budget, they should not
be tied up to the state budgets That
bas got some force in it. We have
been trying to look into this matter,
it is only the question of flnances
The tight financial position 18 comung
mn the way But then 1t 1s very im-
portant that when we have taken a
project hike the Gandak project which
wrtigates thurty-six lakhs of acres, it
should be our endeavour to complete
it an the shortest possible time That
is recognised on all hands The only
question 18. how to achieve 1t in the
present financial stringency? We have
tc see how much more money should
be allotted That i3 the man prob-
lem connected with that, Otherwnse,
there can be no two opinions about the
Gandak project and its utihty. The
effort should e to complete it as
early ag poasible,

Sbhri D, N, Tiwary; Is 1t a fact that
the Bihar Government had asked the
omntre to take it overt

" JULY 10, 1987

(Min of Irrig & Power) 10638

Pr. K, L. Ras: Yes, the Governor of
Bihar has requested the centre; the
Bihar Minuster is earnest that the pro-
Ject should be taken over I have al-
ready explamned what 13 meant by
takmg over' It i3 not phymcal tak-
mg over The engineening staff,
enerybody 15 doing well It 1s a
guesiron of financing I cannot be
very plam on this subyect Suppose
this project involves an expenditure
of Rs 20 crores this year, 1t should be
n ade available so that the project may
be got through On account of the pre-
sent financial conditions 1n our coun-
try at the moment 1t may not be pos-
sible to grve all that money To that
exlent the project will be retarded
Perhaps what people connected with
1t feel 18 that ,f this project goes into
tne hands of the Government of India
then the work will proceed quicker
at any rate then they will be held
responsible and one can criticise them
more That 15 the main advantage m
tht

Bhri Hem Ra) (Kangra)
about the Nepali aspect of it?

Dr, K. L Rao, That 1 not difficult
w¢ have gol very good understanding
a1th them There 15 no dafficulty
cbout that

Shri E. K. Nayssar (Palghat)
‘What about the Idiki project?

Dr. K, L. Rao. I will fimsh this and
teen take 1t up I shall refer to the
Huasthan canal [ should not exceed

the time-limit I shall talk about it
later

With regard to Rajasthan canmal,
there has been a persistent demand

What
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especially when one sees, for instance,
the Ganganagar district, how wonder-
fully that district has been convert-
ed—a big desert gving to be convert-
ed—into flourshung, smiling flelds
Everyone would naturally feel that
the project should be finwshed as
quickly as possible Fortunately, we
bave done most of 1t, On the Rajas
than canal, we have done 185 miles
out of 250 nules in the first phase
That 15, we have to do only T0 mules
The money that we have to spend
still is only Rs 28 crores Therefore,
it is really not very much out of our
possibility of completing 1t as early
a3 possible If we spend every year
at the rate of Rs 6 crores to Rs 7
cTores, we can try to complete 1t 1n
the fourth Plan itself which 1s very
recessary in order to utilise the waters
to the fullest extent possible

Again, as 1 said there are two diffi
culties m this matter Firstly to find
the money from the Centre and the
second 15 to adjust 1t under the State
ceaung It has to come into the State
ceiling  Here 1s an instance where
the Centre 1s prepared to give the
money but the State 1s not able to
adjust with regard to the ceiling We
are trymng to solve some of these
problems the matter s stil] under
discusmon I think 1t 1s important for
us to see that this project 1s complet-
ed as quickly as passible

Shri Amrit Nahata. Two-thirds of
the staff are facing unemployment
there

Dr. K. L, Rao: The hon Member 1s
currect, because, at the moment, the
that the Rajasthan Govern-
ment 1s able at adjust 1s only Rs 38
crares, and 5o, while the Central Gov-
ernment has allotted somethung hke
Rs 7 crores, it is a question of theiwr
trying to find out how best to get
over this problem, whether the State
Governmment can adjust a liftle more,
or— (Interruption) —I know the whole
difficulty
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8hri Bal Raj Madhok (South

Dellu) Even if it 1s completed, as

you said, it will touch only the fringe

c¢f the problem. Rajasthan 1s a very
promising State 1n the sense that you
can convert all 1ts deserts into grow
irg fields Then, as my friend Shn

Nu] ata had said, there 1g the ques-

iton cf making use of foreign experts,

pa~ticularly from Israel who have
much experience 1n this fleld Are
vou considering that aspect also?

10640

Dr, K. L. Rao There 15 nothing to
consult anybody Indian 1rrigation
enzineers are the best in the world
If one says that Israel knows more
an this then 1t 15 entirely a incorrect
Wnat I should like to submit to the
ITouse 1s that 1n the matter of irriga-
tion engineering, Indian enginzers are
the best All that 1s done 1n Istael u
thye The amount of water that 15
avdilable 1f I remember aright, 1s
gbout 16 TMC, 1t 158 a very small
amount and they have got only
a small arema to deal wnth
What they are trying to do (s,
thev are doing sprinkler irmgation,
an 1'mgation technique which 1s a cost.
ly one they just sprinkle water on the
lands, there 1s nothing mysterious
about i, there i3 no speciality about
m what Israe]l 18 domg What I am
submutting 15 that there 13 nothmg
tor us to learn from anybody on this
score, the only thing that we must
learn 15 how to get the money

Shri Plloo Mody (Godhra) Then,
how do you explain the wastage of
money that goes on in this country®

Dr. K. L, Rao* That 15 for the hon
Member to find out What I was
irying to say a little moer 1n detaul
was this but some hon. Members drew
my attention to the other pouwnts
which drew me away a bit Now, if
once we are convinced, if once the
House 15 convinced that irrigation
ghould have over-niding mmportance
then you will find the money But
then when the Demands for Grants
relating to, say, communications, come
up my hon friends want more of
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telephones Then, another hon. Mem-
ber says he wants more hospitals
1hat 15 the whole trouble, If only
the hon Members stick to the con-
viction that irrigation 18 the most im-
poriant and that irmgation should
have the highest priority, then, 1t will
be very easy 1 was only trying to
convirce the House on that point

Shri Piloo Mody* We approve of
that

Shn § Kundu, That 15 making the
matter simple ‘The question 15 this
About 50 per cent of the money given
to you 1s wasted, we saxd so How
are you going to remedy these affairs?

Dr K L Rao You mean in the
irrigation sector” I do not know
wheth-r the hon Member refers to
the Government as a whole or to irri-
gation part:cuhr‘.ly

Shn 8 Kundg (Balasore) In the
irrigation department crores of rupees
are spent What the Members alleg-
ed was that the waste 15 due to cor
ruption owing to corruption large
sums are wasted and sometimes 1t 1s
done with connivance of the officers
Ministers and the contractors and
nothing 1s done to catch them Some
projects are lingering for 15 years and
corruption perpetuates a case in point
1s salandi irrigation project in Orissa

Dr E L Rao You are privileged
to say all that You must prowvide
the money to cover up all these things
and to achieve finally the object of
providing necessary irrigation faci-
Iities

Dr Karm Singh referred to it
irmgation He 13 not present but I
must answer his point, because he has
been taking a lot of interest in this
particular project He will be the
happiest man—and so also myself—if
laft irngation 1s brought into actual
implementation He has been plead-
mg for it for a long time and T have
been accepting 1t for a long time, but
still the lLift irrigation canal has not
come up so far because there have
‘been so many opinions There 15 an
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area called Lunkeransar, where there
15 no water even for drinking, it is
completely saline The drinking
water for that area 15 brought from
Bikaner and given to the people
Such an area must receive our atten-
tion first There are an excellent 2§
lakh acres there Earlier there were
some complications about light irriga-
tion scheme, whether pumping should
be to this height or that height and
80 on We have simphified all that
now and decided that we will take up
a limited amount of light irrgation.
We will take water up to Lunkaran-
sar We will take g canal of a thou-
sand cusecs upto Lunkaransar ang we
wil]l take a small canal of 100 cusecs
unto the Maharaja's place i e, Bikaner
to supply water and also for the in-
dustrial development of that area
We have called for the estimates I
am sure the estimates must be com
ing 1n the next few months I
sincerely hope that my officers would
~%51st me by seeing that this project
1s started soon and when I come be-
fore the House next I shall be able to
say that this canal has been stfarted

Mr Onkarlal Berwa said that we
are not proceeding with the Rajasthan
Canal because of pressure from Pakis-
tan Actually there 19 pressure about
the Farrakka Barrage not about this
one because if we grow more food
there they can smuggle 1t into their
territory  But actually there 1s no
such pressure gbout Rajasthan Canal
We are not worred about what Pakis-
tan says so far as the development of
our country goes

Shri Ganga Reddy referred to mlit-
ing of Nizamsagar This has come to
my notice Actually T was trying to
go there and see because I myself
was not quite clear how it can get
silted so much upto 50 per cent It
18 g problem which has to be looked
into and the necessary precautions
wil] be taken

Mr Eswara Reddy was talking about
the Famine Eradication Board and the
Pulivendla project Famins Eradi-
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cation Board is a subject dealt with
by the Agriculture Mimstry. He must
find some member to take up dur-
ing the discussion on the Agriculture
Minustry’s demands With regard to
the Pulivendla channel, I entirely
agree with him that 18 a very good
one It goes right into the heart of
Cuddapah district It costs Rs 1}
crores He should persuade the
Andhra Government to make some
beginming somewhere I will also
Jjoin him and assist 1n that

Mr Kotok: from Assam mentioned
about hift irmgation scheme In fact,
1t 1s a very good project I am thank-
ful to him for making that suggestion
for raising a second crop Assam has
got plenty of rainfall, more than 100
inches, but the whole occurrence 1s
over 1n 4 months and afterwards 1t 1s
dry The land 18 very good and
there 1s plenty of water in all the
nivers Lift iurrigation will be really
valuable there 1 am <ending one of
my ¥enior officers to that area imme-
diately to find out what can be done
We are very anxious about it and we
want to see that something ;s brought
about even within the coming rabi
period

The hon Member, Shr1 Lakkappa
has found fault with me I gm sure
he would not have done 1t if he knew
the real facts about the various pomnts
that he mentioned He said tha' none
of the projects m the Mysore territory
has been sanctioned He must have
known—I do not know how that es-
caped his notice—that Ghataprabha
project that he mentioned was sanc-
tioned in 1958 1050 ;s pretty far
away We are today in 1887 Eight
years back this project was sanction-
ed How is i1t that the hon Member
does not know about it*

8hri K. Lakkappa (Tumkur): Finan-
cial gssistance has not been made and
the work has not been completed.

Dr K L. Rso: I am talking of the
sanction about which the hon Mem-
ber mentioned in his speech Siml-
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larly, the Mealaprabha project was
sanctioned 1n 1963 Another hon
Member, Shr1 Naghnoor, this mormng
mentioned that the Upper Krishna
pnoject has not been sanctioned I
am surprised. This has been cleared
four years back All these projects
have been cleared g long time back
Asking for funds is a different affair
Saying that all these projects have not
been sanctioned and there has been a
certain amount of partisan attitude 1s
something different

Shri M. N. Naghnoor. You have
sanctioned it, but where 1s the water
for the project?” What 15 the water
required for the Upper Krishna first
stage agnd Upper Krishna second
stage” “Where 1s the water left for
Mysore” 7T gave an anglytical position
of the project You have allotted 600
TMC out of which 550 TMC has al-
ready been utilised Only 50 TMC £t
18 Jeft

Dr, K, L. Bao. I am coming to tha!
Without water Government does not
sanction a project (Interruptions)

Mr. Chairman. Order, order Please
allow the hon Minister to proceed.

Dr K.L Rao: I can assure the hon
Member Shr1 Naghnoor that Govern-
ment does not sanction a project
without water (Interruptions) The
hon Member, Shr1 Lakkappa found
fault with me for not sanctioning
Kambadaguda and Bheema projects
Where are they®” They are not even
mvestigated, not even sent to the Cen-
tre How can we sanction g project
before we have seen it (Interrup
fions) I am on my legs now The
hon Member has given his view
points I am only replying to those
points If hon Members could come
and discuss things with me 1 will only
be too happy to discuss with them
and at least correct these facts which
would only kill down emotion in the
House The hon Member said that
Hemavat: 18 a non-scheduled nver
and asked why should this project be
not sanctioned. The factis, it is a
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scheduled river Just the opposite is
correct. Again the hon. Membar sald
that the fiood problems of Mysore are
not beang looked into at all and 1t
recerving a stepmotherly atutude The
rea] fact of it 15, the &rea that
affected by floods in Assam 15 70 to 80
lakhs, 1n Brhar it 12 a ssmular extent
and m Mpysore 1t » ane-third of a
lakh Even s0 we bave constituted a
Flood Conf'rol Board and o State
Technical Committee and every pro-
ject has bcen sanctioned There 1s
only one project which is a muiti-
purpose project, the Manchanabele
project for which Shri Hanumanthaiyy
and Shr Nylalingapps have been re-
peatedly agitating very much
That 1 a project for wrigation
combkined wnth protection of
Ram Nagar That project ig costing
too much I therefore suggested that
I will go there personally myself and
see how to reduce its cost and bring
it mtp frurtion Therefore to what

ever part of India the project belongs

the soil of the whole of India 18 sacr

ed 1o us and it 18 our inten‘ion to see
thet whatever happens to the utmost
extent possible, all the projects are
taken up and executed

Shry Maharaj Singh Bharati, I must
submsy made the best contribution
He has studied the subject thoroughly
One of the steps that he has suggested
13 the Ghaggar river Project He is
mpatient with us He is correct in
saying that 1t 13 one of the best rivers
in the country He saud that 40 lakhs
of acres can be irrigated by Lft urn1
gation dam But there 13 no necessity
for pumping We can get it by
gravity itself. Thius scheme is under
semous consrderation and investiga-
tion, preparation and I hope that a
beginming of that project will be
made very soon It 13 3 very magn-
ficient project whuch wall irrigate 40
Jakh acres of land between Ganga and
Ghaggar, which 15 the best fertile land
in our country in the Gangetic basn.
Its aren s equal t> the whole of
Madras Btate and it will be brought
under irrigation
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Shri Rajeram (Salem). What about
Pot®le living there un the South?

Dr, K. L. Rao: It 18 not a dam, it i
@ diversion, because the river is peren-
il  Unlke the nivers in the South,
the dvers here are perennial

ft sgrerw teg et (933)
WTE} QYT FT ST KORTT F qweny
T ady fwqr

Dr K L. Ba0. I am only
Just gne point from the speec!
each Momber so that I may
cover the points raised by all
Members who have spoken THen, I
have got to deal with flood, power and
30 on -

Shri Rajaram The hon Mimster
has 41l along been speaking about the
rivers jn the North Now may I
invite im to the South”

Shyi P K. Déo (Kalahandi) Before
he goes to another subject, may I
know whether he wall throw some
Light on Upper Indravath: project?

Feak

Dr K. L Rao The hon Member has
1ot farticipa‘ed in this debate, other-
wise ] would have dealt with it
Nevertheless, as the hon Member 13
a distinguished friend of mine, 1
woulg say that the Upper Indravathi
Project 15 one of our very good pro-
Jects which will supply water to 3}
lakh geres of land 1n an area which is
subject to famine econdiions very
often The hon Member 1s taking a
lot of interest in that project 1 have
myseif gone over there and seen that
area  The whole trouble ig sbout
money 1 have discussed the matter
with the Chief Minnster of Orissa and
he has agreed that the project should
be taken up and it 18 only a question
of trying to get some finamce This
matter 13 recelving serious sttention
along with other small projects

The hon Member, Shri Naghnoor,
has raiged the Krishna-Gotlavari ques-
tion 1 will couple with that the
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names of Shr1 Patil and so many
others who have spoken on this
Furst of all, I must remove the appre-
hensions of the hon Member, Shn
Naghnoor, about water The whole
Krishna-Godavarn: discussions, I wnll
briefly state, started in 1951 Untud
then nobody thought about either
Krishng or Godavar1 First there was
a discussion when everybody was
liberal m trying to adjust with each
other Madras wanted something and
Mysore said “all right, have 1t";
Maharashtra said (Interruptions)
I am giving the history in 1951 No-
body knew the extent of utilisation of
the waters in their respective States
It went on til] 1960 By that time
various States were formed and, for
the first time, 1n September 18680 came
the controversy Since then 1t has
been there in various intensities As
a result of that the Government of
India took some steps and, finally, my
predecessor, Shr: Hafizj: layd a state-
ment on the Table of the House in
March 1983

Now we a1e gomng strictly according
to that plan Ever since the contro-
versy arose and ever since I came into
the picture the amount of water sanc-
tioned for ‘fiharashtra 1= 161 TMC
(thousand million cubic feet), for
Mysore 130 TMC and for Andhra Pra-
desh only 7 TMC

Shri K Lakkappa Before integra-
tion or after integiation?

Dr. K L Rao I would humbly re-
quest the hon Member to hear what
1say Itis very simple to understand
that the amount of water sanctioned
after the controversy started was 161
TMC for Maharashtra 130 TMC for
Mysore and 7 TMC for Andhra Pra-
desh  Out of the allotments, the
projects submutted by each State
have been completely sanctioned sub-
ject to the Limutation of our finances
In the case of Mysore there was no
such lnutation also For the sanc-
tioned projects, the total amount of
Wwater now allotted so far, being used
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in the projects in Mysore State, 18
450 TMC and they have still got 150
TMC for which they can produce any
number of projects (Interruption).

Shri K Lakkappa: More than 600
T™C

Dr. K. L. Rao: When the hon Mem-
ber was speaking, I never even pose
and said anything

All that I can say at this stage 1s
that the matter 1z receiving our ut-
most attention It 18 under discusmon.
I do not want to say very much on
the subject I can only make two
statements Firstly, Nagarjunasagar,
second stage, will not be sanctioned
except in accordance with that state-
ment and that does not arise now,
Secondly, we have now come to the
stage of adjustments We have gone
on talking, all that i1 over agnd now
we are in discussions at the very high
level m regard to this matter I
only hope that in the best interests of
the country, a solution for this will
be ere long found

Shri Sopavane: Is 1t true that the
gates have been ordered?

Dr. K. L. Rao: T will request the
hon Member

Mr Chairman: Let 1t not be expect-
ed that the Mimster can reply to all
the questions of all the Members dur-
mng his speech

Dr K. L Rao: I have said very
clearly and distinictly that the second
stage of Nagarjunasagar 1s not goung
to be sanctioned and approved

Shri Somavane: Does it fall under
the first stage or the second stage?

Dr. K. L. Rao The hon Member
may come to me and I will explamn
the wholg thing to hum Gates also
have not yet been approved

Shri Chengalaraya Naidu (Chittor):
Without the gates how can the pro-
ject function®
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Dr. K. L Rao: I said, not yet ap-
proved

The hon. Member, Rao Gajra) Singh,
has very rightly pointed out the :m-
portance of expanding irrigation faci-
hities to Mohindergarh and of seeing
that Sabr Nadi gnd Gurgaon Canal
Projects are taken up as early as
posstble I entirely agree with.hm
in that respect

The hon Member Shri Puini talked
of Navadha tubewells At Navadha
which 15 one of our worst famune
areas there 1s a very good layer of
sand at g depth of about 150 feet and
if we drill holes up to that depth we
can find water which w11l be sufficient
for a lakh acres That 1s gne of the
discoveries of our talented Geological
Sutvey of India By using the tube
wells we can exploit that area very
well and the lamine conditions there
can be barushed I hope and 1 am
sure the hon Food Mimister will see to
it

Shr1 Mudrika Singh (Aurangabad)
What about the high levecl Son~ canal
and North Koil Canal?

Dr K L Rao The hon Membel
was not here 4t that ime 1 had
dealt with tha jiready

I am sonty I cinnot spend more
time on this because there are other
subjects that I have got to touch upon
The next pomt that I would lhike to
deal with 15 about flood control Many
hon Members have not touched on
this except perhaps just one or two
Members It has got to be remember-
ed that in regard to flood control
there has been g very great advance
from 1954 yp t>» date and we have
done g lot of work in this field

Shr1 Rameshwar Rao (Mahbub
nagar) The hon Minster has not told
us anything about the Narmada Valley
Project We are all anxious to know
what has happened to 1t

Mr Chairman It should not be ex-
pected that the hon Muuster would
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1eply to every point being rased by
every Member He 15 only replying
to the debate

Dr E.L Rao As regards the
Narmada Valley project, I would sub-
mut that that 13 again subject to a
discussion between the Chief Minister
of Gujarat and the Chief Minister of
Madhya Pradesh and at the present
stage, I undeistand that talkg aie
going on very well between them, and
1t 15 expected

Shn Pilog Medy They will neve:
ctome to an agreement

Dr K L. Rao that 1n the
course of the next few months 1t wiil
be possible to filnahse something on
thus subject

Shrn N Shivappa What about the
Hemavat: project®
-

Dr K L Rao Before the flood
control plans staited we v ue iy
having some vety little emban mea s
here and their in the (ountrv frum
the river Cauver: right up to G i1dak
we hid only some simple flood banks
here and there But now we have
taken up a scientific treatment of the
flood control works ind an enormius
amount of work has been done 1n
this direction and 1t has been jossi-
ble for us to free one third of the
irca which was subject to flood con-
ditions fiom such flood onditions
now Anybody who sees the Kosl
project at the present time and who
has secn thes. areas during previous
years would be convinced of this 1
have visited these greas myself anl
I am sure several of my friends from
Bihar also would have wvisited them
and they would b - nut what I am
saying namely that there 13 a abvo-
lute change of life 1n those areas and
great prosperity has come In there
Similarly, we have yet to treat the
other areas So far as floods are
concerned, at present, Assam 15 In a
very difficult position, because we
have not been able to do much for
Assam. In the case of North Bihar
also, we are having similar problems
still
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But there is one point that I would
like to submit in this connection and
it is this. We have been constructing
so many embankments and essential
embankments and erosion protection
works, but the stage has come when
it is very necessary for us to realise
that the maintenance of these em-
bankments is also very important.
Without the embankments, the banks
are no good, and they are as good as
not having been constructed at all.

I was very distressed to find this
morning that there were 12 breaches
in the Brahmaputira walley on the
Brahmaputra and its tributaries. We
had spent crore and more of
rupees last year on the construction
of the banks and on the repair of the
banks, but again the whole thing is
gone now. It is due to want of pro-
per maintenance. People must rush
in there and see that they are main-
tained properly. But. uunfortunately,
some people came over here for some
political settlement.

Shri S. Kundu: Let him flx res-
ponsibility on the officers concerned.

Dr. K. L, Rao: What I must sub-
mit is that wherever the embank-
merlts or banks may be laocated, they
_‘gust be protected and taken cave of.

_is only when we guard them pro-
perly that we can have protection
from floods. That is happening in the
case of the Kosi embankment., The
Kosi embankment has been guarded
very well; the river attacks it very
violently at some places, but we find
that it is able to hold on. I hope
that will hold on for many years to
‘come. But in the case of the cther
banks what is happening is that the
moment the water comes even though
it does not reach any appreciable
g breaches occur I am emphasis-

s point here so that hon. Mem
impress upon the State
ents ang the State Depart-
s eoncerned that the mainten-
of these banks has become neces-
It is no use constructing 4500
‘miles of new embankments if they
‘are not going to be maintained and
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guarded. It is no use if starting with
some simple breach here and there,
the whole embankment gives way
and year after year we go on spend=
ing money on them, This is one
lesson that we have got to learn.

10652

Now, I come to the subject of
power.
Shri Mudrika Singh: What about

the North Koil Canal and the Sone
high=level canal?

Dr, K. L. Rao: I had already dealt
with it. The hon, Member was not
here at that time.

With regard to power, hon. Mem-
bers have said that we should have
perspective planning, That is quite
true. In fact, we have got g very
clear perspective planning on power
development. In vregard to power
development we have done very well.
Before the plans we had only 2.2
million k.w., but now we have multi-
plied it by five times. We are today
having about 11.5 million k.w. But
I know for a country of this size and
for our wants and needs. this is not
sufficient and we should have much
more. In the Fourth Plan, we hope
to taken it up to 20 million k.w. or
so. We have also planned that by
1980 we shall reach at least 60 mil-
lion k.w, of installed capacity. Thas
is the absolute minimum required to
sustain a modern civilisation and
modern needs for our country. There-
fore, we have this perspective plan-
ning.

Unfortunately, in the case of power,
there are some States—nearly seven
of them—where there is a heavy im=-
balance, where the availability of
power is much less than the average
of the country. It js very necessary
to bring this up to the gverage level
of the country; otherwise, when we
are in the higher reaches of the power
limit, it becomes very difficult to ree-
tify the imbalance. Therefore, it is
necessary to rectify it in stages now.
We are taking steps for that, to see
if some industries and some loads can
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be built up in those areas and we

can develop power 1n those particular
areas

Shri P. K, Deo Which are those
States?

Dr K L Rac Giving the names

will give rise to a lot of heart-purn-
ing

Mr, Chawrman Let the hon Min-
ister proceed

Dr. K, L. Rao, I must accept that
in the power sertor, we have not been
able to hit the target we had set For
example, thig year we had a target
of 2 milion kw whereas actually we
could achieve only 1 3 mullion kw.
This kind of going back 1s not good.
We had appointed a committee to
look into thus and have submit-
ted a very valuable report Also I
have asked each member of the Cen-
tral] Water and Power Commussion to
look after this matter on the spot
look 1nto the problem that arises then
and there and attend to 1t so that the
projects get along on time and on
target Otherwise, we are losing a
valuable amount of power in this
respect

One of the important aspects that
come to the forefront in recent days
18 this  In many States we find that
on arcount of lack or insufficiency of
wnter-connections, there haz been a
very acute shortage Wherever taere
are inter-connections we have been
able to avoad this Madras for ex-
ample, has drawn as much as 800 mil-
lion kw hours from Mysore—a very
big amount of power It 1s as much
ag the amount consumed by Rajas-
than in a whole year That much
has been drawn by Madras from
Mysore Similarly from DVC we are
gving to UP for the last two vears
at the rate of 15 lakh units per day
Unfortunately, m the case of Orissa,
this was not possible, if there had
been more transmussion lines, there
would have been no necessity for even
the eut that was imposed If we had
the requsite Lne, we could pump
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about 7-8 lakh umts per day to the
Orissa gnd

In the case of Rajasthan, it stands
1solated It hag no connection with
any important place with the result
that there has been heavy suffering
this year having to bear a cut of 65
per cent on the industries for want
of electricity This 13 a very unfor-
tunate thing We are trying to take
steps to avoid this situation For this
switable inter-state links have got to
be established as early as possible

What happened was that we had to
function under the himitation of funds
In any plan the cost of transmission
lines must be equal to the cost of gene-
ration That 15 the general rule,
whereas we spent more on generation
and only half of that on the transmis-
sion lines With the result that this
kind of trouble has come about But
in order to build up the regional
grides and then an all-India grd, it
18 very necessaiy to have these trans-
mussion lines We are trying to see
how best we can meet the situation

There have often been complaints
about power failures voltage drops
ang excessive losses In transmis.10n
In the Indian system, the loss n
transmission 1s about 20 per cent
That 1s to say 20 per cent
of our power 18 lost 1n the course of
transmission whereag 1t should not
exceed as m a developed country
anything more than 10 per cent.

In order to look mnto these three
aspects 1n detall and in depth and
suggest remedial measures suitable
for particular localities 1 am appoint-
ing a committee I hope 1t will give
ug a very valuable report

Now I come to the question of rural
electrification Hon members were
very definite that it should be more
Quite agreed ‘The number of villa=-
ges that have been electrified so0
far 1s about 63,000 I have been
reminded hy Mr Charanjit Ral that
we should have one lakh villages
by Gandhiji’s Centenary 1 sull hope
that that ides will be reached, but
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due to force of circumstances we are
now giving more priority to the
pumping seis avoiding the villages.
We have added nearly 13 ‘'ackh
pumping sets this year, which is tke
largest for any one year. So, while
we are happy that pumping sets
are coming up, I should also be very
glad if it is possible to see that the
target of 100.000 villages is reached
by 1969. We have to add only 37,000.

Some hon., members say that the
number of villages is 5} lakhs, and
we have electrified only 9-3 per cent,
it is very discouraging and so on. It
is not so bad as that, because we
have electrified wvillages with the
largest amount of population. If we
calcuiate the population, it is 12
crores, or one-third of the rural po-
pulation; it is not 9 or 10 per cent
of the population, All the villages
with a population of more than
2,000 have been electrified, maybe
there is some exception here and
there which can be brought to my
notice,

- The pumps and electric connec-
tions in the pumping sets get out of
order, they require servicing, and
because of this very often they are
lald aside, I have addressed the
v ‘Electricity Boards to take up
ork on a no profit-no-loss
anise somé units so that

'hé‘l,b‘. to the rural people in repairing
these things quickly.

" The hon. Members of the previous
Lok Sabha were pressing for a Cen-
tra]l Electricity Counecil, that Mem-
~ bers of Parliament may be there so
as to advise on generation and other
acts of power development. Ac-
to thelr wishes, I have consti-
entral Electnclty Counecil.
that will be formed, Thatl
e hon. members can give

has again men-
[ ana project. Un-
is noi here. It is esti-
there will 20 million
s of lignite available there, of
‘which the minable portion will be 10
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million tons. We are not sure about
it. We have requested the NMines
Ministry to do more borings to estab-
lish it before taking up any thermal
power station. Shri DMaharaj Singh
Bharati has pointed out that from
Obra project, coal is being fetched
from distant Raniganj instead of {rom
Singrauli, I find that the reason is
because of the differences betv cen
the NCDC and the electricity depart-
ment in fixing the rate of coal sup-
plied. I am taking steps to see that
this is settled. It should not siund
in the way of utilisation of cecai
which is available nearby. The hou:
Member Mr. Mayavan has 1ialked
about Hogenakkal project in Madras.
There are two types of projects—
Hogenakkal project suggested by
Madras and another one suggested by
Mysore; one of this has 1,000 m.w.
and the other 500 m.v:. It it under
discussion and investigation. It is a
project which has got to be dealt
with carefully because it has to cater
to the requirements of the Cauvery
delta and one has to be careful about
calculationg about the availability of
water for irrigation and simultaneous-
ly for power also. This is a hydro-
electric project on the border which
will be useful to both the States,
We are going into it and I hope we
will make some progress.
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I am sorry Sir, I am taking more time.

Mr, Chairman: The hon., Minis-
ter should try to conclude now.

Dr, K. L. R2o: I was warning my-
self regarding time. I am thankful
to the hon. Members for their con-
crete suggestions. There are a num-
ber of eminent engineers who are re-
tiring, who have got experience ot
the whole developmental work for a
number of years. We are thinking
whether the services of these people
could be given to the other countries
which are in need of them it will be
a valuable service to our brotherly

nations. If there is any single re-
medy to arrest the cost spiral and
carry forward our economy, it is

through irrigation and rural electri-
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fication, Both these aim at energis-
ing the eighty per cent of our rura!
public and make the best use of our
land and water I was happy that
hon. Membere were one with me and
all are agreed that these two aspects
must be given the utmost attention.
I wish to express my admuration and
my appreaation for the excellent
hard and devoted work put in by the
Becretary of the Ministry and 9!l the
other officers of the Ministry ard the
Central Water Power Comm . ion.
Thank you ... (Interruptions.,

sft qeellare wvew  (arereAt)
Frofr awe- § 0F aees e
e amm g PR e a2
WY T AT @A T dife o

Mr. Chairman: So many que<lions
have been answered I see th o mary
Members rise in then scals icse
gllow me to priocced I +nall now
put all the cut mutions to the vote
of the House

All the eut motions were put and
negatived

Mr, Chairman: The question is:

“That the respectivi sums not
exceeding the amounts shown in
the fourth column of the order
paper, be granted to the Presi-
dent, to complete the sums neces-
sary to defray the charges that
will come 1n course of payment
during the year ending the 3lst
day of March, 1968, in respect of
the heads of demands entered 1n
the second column thereof against
demands Nos, 63 to 65, 128 and
120 relating to the Minusiry of
Irrigation and Power."

The motion was adopted.

[The motions for Demande for
Grants which were adopted by the
Lok Sobha, are reproduced below—
Ed.)
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Demanp No, 63—MinisTay oF Inmrga-
TION & Powen

“That a sum not exceeding
Rs. 21.88,000 be granted to the
President to complete the swmn
necessary to defray the charges
which will come 1n course of pay-
ment duiing the year ending the
31st day of March, 1968, 1n cew=
peet of ‘Mimstry of Irrigation
and Power'"

Demanp No G4—MuLtr-rurrose River
SCREMES

“That 3 sum not exceeding
Rs 1.45,06,000 be granled to the
President to complete the sum
necessary to drfray the charges
which will come in course of pay-
menl during the year ending the
31st dav of March, 1968, 1n ros-
pect of * Multi-purposc  River
Schemes'."”

Deviann No, 65—Otinrp Revenus Ex-
PENDITULRE OF TIE MIsisTIy or [ARI-
GATION AND IOWER

“That a sum not exceeding
Rs 6.01,17000 be granted to the
President to complete the sum
necessary to defray the charges
which wil] come In course of pay-
ment during the year ending the
31st day of March, 1988, in res-
pect of '‘Other Revenue Expendi-
ture of the Mimstry of Irrigation
and Power'."

.
DEMAND No. 128—CAPITAL OUTLAY ON
MULTI-PURPOSE RIVER SCHEMES

“That a sum not exceeding
Rs, 16,33,45,000 be granied to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1868, in res-
pect of ‘Capital Outlay on Muilti-
purpose River Schemes'"”

Demand No. 120—OTAER CAPITAL OUT=
LAY OF THE MINITRY OF IRMICATION
Anp Powrr

“That a sum not exceeding
Rs. 11,40,87,000 be granted o the

M
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President to complete the sum
necegsary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1868, in res-
pect of ‘Other Capital Outlay of
the Muustry of Irrigation and
Power' "

16 hrs.
DEPARTMENT OF COMMUNICATIONS

Mr, Chai'rman: The House will
now take up discussion and voting on
Demand Nos 93 to 97, 142 and 143
relating to the Department of Com-
munications for which 3 hours have
becn aliotted

Hon Members present in the House
who are desinous of moving theiwr cut
motions may, send ships to the Tahle
within 15  mnutes mﬂ;{:atmg tne
selial numbers of the cut motions
they would like to move

Demanp No  03—DEPARTMENT oOF
COMMUNICATIONS

Mr. Chairman: Motion movegd:

“That a sum not exceeding
Rs 834000 be granted to the
President to complete .the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1868, in res-
pect of ‘Department of Commu-
nications'.”

Demanp No. 94—Ovinseas COMMUNI-
CATIONS SERVICE

Mr. Chalrman: Motion moved:

which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Overseas Communica-
tions Service'.”

ASADHA 19, 1889 (SAKA)

(Deptt. of
Communications)
Demano No. 95—Posrs anp TELE-

GRAPHS (WORKING EXPENSES)

Mr, Chairman: Motion moved;

“That a sum not exceeding
Rs. 1,17,09,67,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1868, in res-
pect of ‘Posts and Telegraphs
(Working Expenses)".”

DeMAND No, 98—Posts AND TELE-
GRAPHS DIVIDEND TO GENERAL REVENUE
AND APPROPRIATIONS TO RESERVE FUNDS

Mr, Chairman:

“That a sum not exceeding
Rs 13,61,86,000 be granted to the
President to complete the sum
necessary te defray the charges
whith will come 1n coutse of pay-
ment during the year ending the
31s¢ day of March, 1968 1n res-
pect of Posts and Telegraphs Di-
videng to General Revenue and
Appropiiations to Reserve
Funds'."”
Demanp No, 97—OtuErR REVENUE Ex-
PENDITURE OF THE DEPARTMENT OF
COMMUNICATIONS

Mr. Chairman: Motion moved:

“That & sum not exceeding
Rs 21,80,000 be granted to Jhe
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Other Revenue Expendi-
ture of the Department of Com-
munications’.”
Dmmann No. 142—Carrrar OvrLay oN
Posts ANp Twsceares (Nor mzT
FROM REVENUE)

Mr. Chalrman; Motion moved:

“Phat & sum not exceeding
Rs. 96,42,00,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay=-

10660

Motion moved:
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ment during the year ending the
31st day of March, 1868, in res-
pect of ‘Capntal Outla,- on Posis
and Telegraphs (Not met from
Revenue) "

Demanp No 143—OtHER CAPITAL
QUTLAY OF THE DEPARTMENT OF CoM-
MUNICATIONS

Mr. Chairman Motion moved

“That a sum not exceeding
Rs 1,15,57,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come 1n course of pay-
ment during the year ending the
31st day of March, 1968, in res-
pect of ‘Other Capital Outlay of
the Department of Commumnica-
ml "

shri K. P. Singh Deo (Dhenkenal)
Mr Chawrman, Sir, within the limted
time at my disposal, 1t will not be
possible to go into the detals and a
lot of things which I would have
hked to point out But I should hke
to refer to some of the crying needs
whuch requre a rational change in the
PAT departent. Furst and foremost,
before we sanction this huge amount
of Rs 256 crores to the P&T depart-
ment I would hke to pomnt ocut the
working of the P4&T Board. In the
report of the Department, it 11 said
that the P&T Board and the Direc-
tor-General, between themselves, are
responsible for the development,
maimntenance and expansion of the
posts and telegraphs throughout the
country as also in admumstrative mat-
ters When the P&T Board was first
set ‘up, it was with a wview that it
would function like the Ralway
Board, as an automomous body But
now we find that the Becretary of the
Communications t iz the
Director-General, who is a civil ser-
vant, devoid of technical knowledge of
the department, who is a rank outsi-
der, and who 1is placed above the
seniqr engineer and the postal officials
who had for the bDest part of thelr
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Lives spent their time in this depart-
ment Without any previous know-
ledge about the department, this Sec-
retary 1s placed above them.

I would now Iike to quote from the
report of the Estimates Committee—
report for the year 1860-61—which
says

“It 15 high time that consistent
with the responsibiity and the
social obligation of the depart-
ment, due recogmition was given
to its commercial character by
conferring on the P&T Board
powers smumilar to those enjoyed
by the Railway Board or at any
rate the substance of powers en-
Jjoyed by public undertakings
which may enable 1t to approach
the problems of management and
orgamsation with a more business-
like mind and a greater sense of
enterpnse "

Tl today, we are far from that objec-
tive It was also pomnted out that
unequal status of the members was
not conducive to efficiency The in-
equality was Tremoved in 1961, dus
unfortunately, it was reintroduced in
1966 The Committee also said that
in course of time the functioming of
the Board would have to be so ar-
ranged as to provide the service chuefs
to become the rea] functional heads
and the Chairman exercisng only
powerg of co-ordination and polecy-
making So, comparing this with the
Railway Board, we find that the Board
consists of seven members, there is
one semor member of the Finance
Ministry who has got the authonity
without any responmbibty And
whenever there is any matter of
policy, this brings in bottlenecks and
red-tapism There are a lot of difi-
culties in expansion and other pro-
gressive work in the department I
would submit that the present ‘board
be reduced to members of equal sta=
tus  The Secretary should cease to
function ag the Director General and
the member from Finance Minstry
should find no place in the Bosrd.
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The members of banking and insur-
ance, who have background of finance,
should act mn fus place The Chair-
man should be the semor-most among
the 5, having a definite peortfolio

The reorganisation of the P&T
Board has been promused by such
emunent predecessors of our present
manister like Shri Lal Bahadur
Shastr: and Shnn S K Patil, but tll
now 1t has not been done If the
present membership of 7 1s reduced
to 5, thuis would lead to economy,
betier coordination, better working
and more efficiency

Since P&T 18 considered a commer-
cial orgamsation, having social obli-
gations too, 1t 1s expected that its
revenues should exceed 1ts expendi-
ture, 1ts projects should be remunera-
tive and the overal] capital loaned by
the Government of India from its
general rescrves should pay a divi-
dend If we look at the difference
between the postal branch and the
telecommunication branch, we see that
the postal branch 15 a labour inten-
sive orgamsation, havmg about 4 lakh
workers and a capital of Rs 5 crores
It needs labour-saving devices to in-
crease productivity and stop losses
But the tslecommunication branch is
capital-intensive ‘They have a capi-
tal of about Rs 350 lakhs, but it 1s
not sp labour-intensive It needs its
capital utilisation to have more pro-
ductivaty and better technology

In a Welfare State, health and edu-
cation are considered basic and social
necessities So 13 the postal service
In India during the successive plans,
the limit of permussible loss on open-
ing post offices in rural areas was
raised because of the objective of pro-
viding even the remotest parts of India
with post offices Today few people
realise that whenever one makes a
telephone call or books a telegram or
hires a teleprinter, he 1s being indi-
rectly taxed exclusively for the run-
ning of the postal department, which
18 runmng at a loss From 1851 till
today the postal department has jn-
curred a loss # times to the extent of
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even Rs 120 milhon per year, but
since both these branches are treated
as one entity, the losses are made
good by the telecommumecation branch
On the other hand, telecommumcea-
tion has steadily increased from 165,000
lines m 1951 to 965,000 in 1867 Tele-
printer exchanges and subscriber
trunk dialling for long distance have
also increased the general growth by
64 times, which 1s greater than the
postal increase Now 1n spite of the
rapid advance that telecommunication
has made 1n manufacturing equipment,
etc, still there 1s a waiting list for
telcphones to the tune of 350000
against 150 000 1in 1851 Is it logical
or 1 accordance with any law or prin-
ciple that to subsidise the losses on
the postal services the telephone users
should be asked to pay an indirect
tax” The first step to avoad 1t will
be the separation of the postal depart-
ment from the telecommumncation
depariment

If we go into the workings of the
portal and tele-communications 1n ad-
vanced countries like Japan, Bntain
and Sweden we see that they have
also thought of rationahsing this In
Japan 1n 1943, after 84 years of tele-
phone service, they had about 108000
subscribing lines By th end of the
wal, near about 1952, half of it had
been destroyed So Japan in its way
to rehabilitate the telephone services
floated government loans for telephon-
es and telegraphs It was not suffi-
cient and, therefore, they thought of
having a Corporation which was fin-
anced by the Government Ths cor-
poration was exempted from
coporation taxes and 1t was free
to subserve 1ts own finances
wnihout getting on to the red-tapism
and other bottle-necks that exist in
our present structure of the P & T
Board In Britan, in 1861 they came
up w1th a new Act by which the Posts
and Telegraphs Corperation was en-
unciated and even till now 1t has re-
mamned as a new form of State enter-
prise different both from the normal
government department or the normal
nationalised undertaking.
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Comung back to the difference bet- of the department §s non-existent.

ween postal and telecommunication
seTvices In our country, we see that
the losses suffered by the postal depart-
ment are ke a mill-stone round the
nech of the expansion scheme of the
Telecommunication Department whach,
if sepirated could give at the dis-
posal of the Telecommunication
Branch additional funds to expand
and to make available to the public
telephone. and other faciities at a
quicker and much cheaper rate

1 would like to say something about
the Delhi Telephones which we have
in out capital today First of all I
must say, a large precentage of tele-
£ ams pe bang sent as ordinary mail
thereby deccving the publhic  Even
if a telegram worth Rs 100 15 sent 1t
goc. at the slow-coach speed of six
pai ¢ nost eard sa that the puhlir s
ciucated to 1 gredat extent although
the M msle categor ally dennd « -
mnp a Calling Attention some months
back and said that jt was not a case
of misappropriation of funds nor was
it a case of cheating

I now come to the question of iele-
phone bills 1in Delln  In case of non-
payment of telephone bills a8 call 15
g.wven from the Delhy Telephones in-
formung the subscriber, whether he 1s
pre<sent or whether some one else
lifts up the receiver, that his bne 1s
being cut off He 15 expected to main.
tain records of bills which he had
pmid for the last five or ten years to
prove that he had been paying the
ils m full I am glad to say that
the department has come out wath de-
facing of stamps

Mr, Chairman: He should conclude
now

Shri K. P, Bingh Deo: Since the
time at my disposal 15 very short, 1
will switch over from Delhi Tele-
phones t6 my State of Orissa Al-
though the postal sde of my State
has been given the status of a Post-
Master-General the engmneering side

For want of time I am not able to
deal wath 1t m detal So, I would
request the Mimster of Communica-
tions to go through the cut motions
which I have moved so that he will
come to know some of our crying
need= or pressing problems During
the last March session also I had
demanded certain facilities for the
Onssa circle  Dhenkanal and Kala-
handi districts have been suffering a
lot due to delay in the conveyance of
postal articles So I would request
the Minuster to introduce mail motor
seivice and thereby incerase the effi-
cicncy The coal-mumung area of Tal-
ctar and the nearby vast industrial
arca; are put to considerable hard-
ship because of the delay and shor-
tage of hands in the postal department

Before concluding I would hike to
refer to the work to rulc’ struggle
whith the telegiaphists have 'aunched
for 86 epic days They were assured
bv the hon Minister that a one-man
arbitrator would go into thewr de-
mands ‘That assurance is yet to be
1mplemented I hope he will look
mnto it

Then, the houses of class 3 and
class 4 employees are 1n a deplorable
condition The hon Mimster of State,
Shr1 Gujral had gone and seen for
himself that accommodation meant
for 400 people 15 used by 1,400 people
‘Though he has promised to do some-
thirg 1n the matter, that remans un-
fulfilled so far In Orissa a lot of ex-
tensions and alterations are needed to
the existing post offices, because they
were constructed 20 years ago or even
earhier and are paying rent to PW.D.
Yet, it has not been attended to

Since for want of time I could not
deal with all the topice 1 wanted to,
1 would request the hon Minister to
go through the cut motlons which I
have moved and do something for
Orzsa, which is a backward State 1
also thank you, Sir, for giving me in
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opportunity to in this

debate.

Shri Shashl Ranjan (Pupri): Mr.
Chairman, we all know that P & T.
is the biggest organisation, next only
to the railways, not only in the matter
ot 1ts size but also in the service that
i does to the people. This depart-
ment 1s spread al] over the country
and I think i1t 1s more widespread
than the railways It has got greater
iniporfance because 1t serves the cause
of the poor in the remote areas It
gives employment to 5 lakhs of peo-
ple Of course, that should not gine
us <rtisfaction because 1f it 15 more
well -managed 1t can give employment
to another 5 lakhs people without
much difficulty

participate

The Postal department hag done
ver, (ommendable work in zil spher-
es of work and for that I must con-
gratulate that department. It has
man¢ 1ts contribution and impart felt
in administration, defence, education,
comin erce and jndustry, transportation
axd earning of foreign exchange. It
has cdone 1caly commendable work On
the banking side also 1t has a very
good record. The percentage of de-
falcation and fraud in the banking
side of the postal department 1s very
much less, compared wrth other bank-
ing corporations, which is praise-
worthy. Also, it pursues cases of dr-
falcation and fraud to the maximum
cxtent possible and ensures that the
money 1s actually realised.

1 will tell you and the House a very
interesting story. A defalcation case
against a gentleman and his family,
who contested against me in the last
election, was going on for the last six
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the maximum amount of money spent
by them. Stll, knowing full well
that he 13 going to be an MP, the
Postal Department did not slacken its
endeavour 1n reahsing the money due
to them Ultimately, only a few days
back the man hag been finally con-
vicled and it has been found that
neitner he could defraud the bank
nor the voters,

Shri R. Barua (Jorthat) What about
the money”

Shr1 Shashi Ranjan: Money certain-
v wil, come

An hon. Member: He wants to

know hig pame

Shri Shashi Ranjan: He knows it;
he 18 hi, party-man He has given
him the tichet He enntested against
me ftom the Papri parhamentary con-
stitueney  He tan find out the name
Wiy should I give him the name?

I must tell you that the condition of
ths Postal Depariment employees is
not good. They nced more amenities
and more caie,

I quite agree with my hon. friend,
who has just now spoken before me,
that the Board must be further streng-
thened and must be given more
powers ‘There is no doubt about it.
But just as in the railways there is
the RPF for the safety of stations and
other things, there must also be arm-
ed persons to safeguard the post
offlces where huge amounts of money
and public property are there. Un-
fortunately, there is no such arrange-
ment made by the Postal Department.
I will request our very efficient and
able Minister to take note of it. In
many post offices where I have gone
they have personally told me that this
is their position.

Their living conditions also need a
liftle care. They do not have houses,
They have to live in a very humble
way, much lower than they need,
Their amenities are not there. So, I
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wili request the Mimster to look imnto
the matter

There are certain grievances of the
gccounts branch of the Postal Depart-
ment I think I will pass them on to
the Mims vr who will five a8 hearning
to it and see 1f there 18 reason 1n that
He must .vun 1nto 1t

Then, 1 would Like to say a few
words regarding the mcrease 1n postal
ratcs and about services Every time
when there has been an increase in
postal rates, the minsters, right from
Shrn Kidwai, assure the House ana
trc people that all the letters will be
wnt by air but I think most of the
ledters are not bemng sent by alr
There 1s delay in the matter of dell-
very of letters of three to four days
even from here to Patna, Muzaffarpur
etc which are district headquarters
With the increase in the rate I hope
the Minster will fulfil that assurance
and he will see to 1t that letters reach
early

Fxpress delivery letters have abso-
lutely no meaining You will also
bear cut with me that express dell-
very has no meamng It takes more
of stamps but the purpose 1s com-
pletely lost, no special care 1s being
taken

Mnany people while speaking on the
Budge' have said about the increase
in the postal rate for newspapers
Realls 1t 1s very pinchngIt must be
viewed with very seriousness that in
a country which 1s developing and
wants to develop 1ts education and
way of life we should increase the
postal rate from 2 paise to 5 paise for
100 grames and from 3 paise to 10
paise for 200 or 260 grammes

These things must be looked into

Mr. Chairman: The hon Member
should try to conclude now

Shri Shashi Ranjan: I have not yet
touched the other part of the work
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of this Ministry I would request you
t0 glve me some more time

Mr, Chairman: Only 3 hours have
been allotted for the whole debate

Shri Shashi Ranjan. I am the first

speaker from my party So, you may
kindly give me some more time

1 hope that the hon Mimnster will
do something about the postal rates
for newspapers There are many
newspapers which are priced at only
3 p but we find that they have to
bear a postal rate of 5 p This speaks
very badly of our postal system This
1» a matter which deserves considera-
tion

I would request him also to see that
juvenile hiterature gets priority

Mr. Chairman I hope the hon
Minister will appreciate these things

The Mimster of Parllamentary
Aftairs and Communications (Dr. Ram
subhag Singh). Yes juvemle htera-
ture must get prionty

Shri Shashi Ranjan After having
spoken about the Postal Department,
I must say now that the condition of
the tele communications is very hope-
less Of course, the lines and services
have increased enormously, but in the
same proportion efficiency has decreas-
ed You will bear me out when 1 say
what 1t matters to get a telephone
call matured and how discourteously
the subscriber, be he a Member of
Parliament or anybody else, 18 treated ;
by the Telephone Depariment The
improvement 1n the tele-communica-
tion System during the last twenty
years cannot be said to be adequate
Often, 1t 18 a well stated fact that &
letter reaches 1ts destnation earler
than a telegram As such the tele-
gram does not serve the purpose for
which it is meant, even though it is
affair to book a tele-
gram Similarly, the jrksome experi-
ence of walting for a telephone call
1o mature ia also a well known thing
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Everybody knows it very well Simi-
larly, to have a telephone connection
13 also a very big achievement Every-
body knows that there is a long queue
of persons waiting at several places
to get telephone connections 1 feel
that 1f more equipment could be
manufactured at Bangalore by the
ITI and the BEL and more connec-
tions could be given, it will certainly
give more employment to the people
and 1t will also bring 1n more revenue
to the public exchequer

I shall now try to sum up But I
do not know whether I shall be able
to sum up because I have many things
still to say

The failure of the commumeation
system 1in certain parts of the country
13 an every day affair Our tele-
communication system 183 mostly
dependent on physical lines, overhead
or underground Faults develop here
and there every now and then and
the whole communication system fails
in that area for the period till the
fault 1s cleared Also, there 15 the
theft of wires, sabotage and fractures
or breakages of hines due to natural
calamities ete thereby affecting the
physical system of communication
There may be several carner chan-
nels on one physical line be 1t over-
head or underground coaxial cable
If the overhead line or coaxial cable
fails along with 1t fails the entwre
system of 30 or 40 carrier channels
that go over it This 13 happening
because the maintenance of such a
vast physical system 1s very hard
indeed For example, the communi-
cation between Delhi and Calcutta 1s
now dependent on the physical system
only

1 would submut that telecommunica-
tion ean be well divided into the phy-
sical system and the wireless, and the
wireless system can be further sub-
divided into high frequency and
microwave systems I can under-
stand that the introduction of the
ticrowave system is a costly affair,
and since the microwave equipment
it not being manufactured here, We
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may have to spend a lot of foreign
exchange on it But since the BEL
15 manufacturing high frequency and
very high frequency equipment, I do
not know why the system cannot be
introduced very easily in our country

I shall tell you one very concrete
example about how the v.hf systemr
15 being worked An estimate for
hnking up Patna and Muzaffarpur
with a repeater station at Bhagavan-
pur was sanctioned 1n 1864-68 The
equipment for this was received more
than a year back But the system has
remained yncommissioned as yet for
want of masts I am told that three
masts are required For want of
these masts, the matter 13 being kept
in abeyance for the last more than
two years I had written to the hon.
Minister and pownted out that these
masts did not involve much of techm-
cal know-how and they could be
manufactured anywhere But the hon,
Minister replied to me that they had
ordered it through the BEL on one
Calcutta firm The Calcutta firm had
manufactured those masts But since
they owed some money to the State
Bank of India, the State Bank for-
feited those masts and they were not
made available to us Then Govern-
ment ordered another set of masts 1
could not understand the logic behind
this action Where was the meed to
place a fresh order for masts when
by paymng the money to the State
Bank those masts under their custody
could have been released and the pro-
ject completed and commissioned?
Because the money was not paid, the
State Bank did not release the masts
Still the matter is hanging fire because

they have ordered new masis This
appears to be very funny
Our Minster comes from Bihar

When he comes to Patna, I will ask
him to book a call to Muzaffarpur
He will find for days together, the
call does not materialiee From here
to Patna, there is a direct line with
10 channels

Shri Rajaram: Is it possible for him
to book a call from here to Madras?
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Shri Shashi Ranjan: It may not be.

From here to Patna there is a direct
line with 10 channels. Most of the
time they remain idle. 1 cannot
understand where is the fun in having
10 lines. The VHF is alsc very impor-
tant from the point of view of our
security and defence. So there must
be a duplicate system of VHF and
HF along with physical lines.

In these days when other countries
are advancing at a rapid pace in the
matter of tele-communications, we
cannot lag behind. Of course, on
record we have increased our lines
enormcusly. But along with that the
services have deteriorated in the same
proportion. I would request the
Minister to improve upon the service.
At leasl he must see that once a call
is booked, it materialises within
24 hours. But as it is, for days
together, it does not. At 12 o'clock
in the night, they ring up the man
who has bonoked the call and say that
the call is cancelled and he has to
book a fresh call. I cannot under-
stand it. When it is an ordinary call,
you cannot get it for days.

Mr. Chairman: He may conclude

now, The Minister has certainly
followed it with interest.
Shri Shashi Ranjan: Then I will

take some other opportunity. I will
also meet the Minister personally and
explain to him what I actually mean.
I thought that being the first speaker
from this side 1 would get at least
25-30 minutes, and so I had come pre-
pared with notes, But I am sorry I
am nipped in the bud itself.

Shri 8. Kandappan (Mettur): The
Minister in charge of this Ministry,
Dr. Ram Subhag, as we all know,
is a very able and hard-working man.
But however capable he may be, I
think with his preoccupation with
multifarious activities, he is not able
to spare much time for the manage-
ment of this department. Ewven the
little time he has is, I am sorry to
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say, being mostly devoted for the pro-
motion of Hindi in the department,
with the result that the management
of this service has gone from bad to
worse.

Even a perusal of the audit reports
show that the same {ypes of omissions
and same types of negligence are
committed repeatedly in spite of audit
objections. Without going into detail,
I would draw attention to gne remark
on p. 14 of the audit report for the
current year where it is stated:

“The total number of objections
raised upto 1964-65 and remain-
ing unsettled at the end of August
1966 was 61,369 involving an
amount of Rs, 10.13 croves.”

Though to a member of the Bhim
~lub, this is a small amount, I think
in reaiity this is a very big sum. It
is time that the Government see that
these things are rectified and the
record is put straight.

1 say this because when this depart-
ment was handed down to us by the
British, it was quite a well-knit and
organised undertaking, and there
were enough checks and counter-
checks in the department itself. So,
how do these anomalies occur in the
administration of this depariment,
incurring such huge losses? This
amount should be made good, and I
think the Minister should pay some
attention to recover the losses,

This department deserves condem-
nation in the strongest terms for
accumulation of arrears with regard
to telephone dues. It is really wvery
strange that dues in respect of bills
issued up to 31st March, 1966 were in
arrears to the extent of Rs. 6.11 crores
on 1st July, 1966. How such a huge
amount is being allowed to accumu-
late reallv I am at a loss to under-
stand. Actually, in Delhi alone a total
number of 55 subscribers were allow-
ed a large amount of arrears. The
most interesting part is that they have
not paid dues ranging from one io
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seven years, and even after seven who collect the money. If there 1s

years their telephones were not dis-
cogeeted This 15 ponted out by
au

In my home town of Twruchengode,
every month, even before the due
date, we receive repeated calls, insis
tent demands verging on harassment,
that the bill should be paid within
the stipulated time

Shri Nambiar (Tiruchirappalli)
That 1s Madras efficiency, this 15 Delhu
inefficiency

Shri 8. Kandeppan: I wish other
parts of the country get the Madras
effictency in this matter The bills
have o be paid within a month If
they do not pay 1 do not know why
action is not luken against them

Aciyally 1t wa< brought 1o my
notice thal 1n une place in Salem even
afte: the durs were pard the tele
phone., were discornected It was a
factory When there were some wide
fluctuations 1n the marhet and there
were hec'nic calls to be put thiough
to sales managers etc at wvuous
places suddenly they found that theit
telephones were disconnected They
thought 1t was out of order The
matter was jeposted  After some hime
they were told that 1t was dis
connected for nolL paying the dues
They 1ummediately i1ushed to the
authorities with the receipt, but 1t
tock some time for the guthoritics to
trace whether they had paid the bill
or not, and the telephones were con-
nected only the next day In fact.
damage to the business was already
done, and not even an apology was
offered to that irm When such s
the position in some cases, this kind
of ncn-payment 1s allowed in Delht
and other places 1 do not want to
attribute any motives but really this
15 the helght of inefficiency and 1t
must be rectufled within the shortest
Posmible time,

The Minister should also see whe-

ther there is any hsison between
those who fssue the bilis and those

no liaison, 1t 1s hugh time this is recti-
fied There 15 no point in harassing
the man if the bill has been paid on
the gne hand, while you are allowing,
on the other, Rs 64 crores of arrears
in the case of some other people, the
privileged class Really [ envy those
people as a telephone user, but at
the same time regret that ] have to
foot their bill.

Shri Nambiar: There s&re moie
VIPs in Delh: than common citizens.

Shri 5. Kandappan: Let them all be
ticated equally

I find a' page 28 1n this 1eport:

Telephane Directories n
R g1 nal Languages—It has been
decaded to bring out telephone
ducctories m regional languages
(other than Hindi) througn pri-
vale publishers undet lhwcence
1ssued by the Deoartment ®

1 do not know why 1t has not bc.n
done sc far and only now the Govern
ment 1» thinking of bringing out thest
things It 15 strange that wheneve:
these are published in the national
languages first it 1s done 1n Hindi and
then only it is taken up after a lapse
of somctime in other languages 1 am
at a low to uderstand why thege
should be ths timelag Perhape
they want the olher languages 1o be
kepl al a respectable distance behind
Hind) 1n order to enhance the pres-
tige of Hindi If 15 very objection-
able Il can be done simultaneously
m all the languages What harm 1s
there? How can the department
afford to neglect basic things” I am
very sorry to observe this Govern-
ment should see that as far as possi-
ble all the languages should be accom-
modated and in all the regions, the
directories should be brought out m
the regional languages

There is a provision to give tele-
grams 1n all the languages in the
Devanagan script It 13 impossible as
far as Tamil i concerned to use the
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Devanagar: script I am a student of
language 3nd I know what I am talk-
g about With a little modification
1t 15 possible to introduce that script
for other languages but not for Tamil
I would challenge the Minister to
show a single instance where Tamal
message was transmitted through the
Devanagan script At least in Taml-
nad there should be some provision
for people t{p transmit messages
through their own language When
the late lamented Dr Subbarayan was
the Mimster of Communications, he
came down to Madras and 1t was
demonstrated to him by an employee
of the telegraph department how the
messages 1n Tamil could easiy and
quickly be transmitted and he pro-
mised to look into the matter Un-
fortunately he 1s no more there 1
would request the hon Mumster to
see that this 13 done Even conceding
that Devanagar1 could be wused for
Tamil messages, there will be hardly
a few hundred people who are well
versed with that script but hardly
any person is ignorant of the Roman
script  Therefore, I would suggest
meanwhile that the Government may
permit the use of the Roman script
with necessary modification for trans-
mafting messages m Tamul

A lot of wasteful and umnecessary
expenditure goes on in the department
due to duplication of work owing to
bilingualism Government should
rectify this It 15 a public under-
taking and profit should be the
motive, or at least no-profit-no-loss
should be the basis of its working If
that 18 so, why should they go on un-
necessarily incurring this expendi-
ture® They are not doing anything
to rectify these losses They are
because of this bihingualism duplicat-
ing all the work and incurring a lot
of avoidable expenditure I mean the
use of Hindi They have got a good
number of Hindi typewriters but they
have not discarded nor could they dis-
reard the English typewriters which
are slready there It 1s double work.
A lot of accounts ere maintained
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simultaneously 1n Hindi and English.
Is there any sense in putting up some
mgn boards in a remote corner of
Taminad ;m Hindi? Is it not an
msult and a humiliation to the Tamil-
1ans to put up huge signboards in
Hindi in the heart of Tamilnad? If
at all, the Government can argue that
they want to run this department 1n
the language of the people, then it
must be run really in the language of
the people You cannot equate Hindi
with the language of the people It
would be a travesty of truth to say
that Hind: 1 the language of the
people of this country Even fanatle
protagonists who plead the cause of
Hindi will concede the pomnt that
more than half the population of India
if not two-thirds 1s alien to Hindl
So, what 13 the purpose in saying that
they are running the department in
the language of the people? If this
15 the case I would insist that bilin-
guism should be Enghsh and the
regional language of the particular
region and not Enghsh and Hindl
everywhere We cannot accept
English and Hindi everywhere The
Government should really give serious
thought to this basic proposition
There 1s no meaning in brushing aside
my argument a8 very unpatriotic or
{hat 1t 18 the DMK way of Jooking at
things 1 am speaking t 1 feel
trom the bottom of my heart Unless
you make us feel that we belong to
this country, really there cannot be
any real unity in this country So,
I would urge upon the Minster to
make a beginning in this matter, if
they want to keep bilingmsm in this
department, let 1t be English and the
regional language of that particular
region Otherwise, there 13 no msu:-
ing in claiming that they are support=
ing the populsr languages and giving
scope for the language of the people
in the parhcular regions
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that is being spent for the purpose
of propagation of Hindi in this depart-
ment, which {8 not the business of
this department,

With these words, I conclude.
17 e,
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wArvx faar ) 181 v fou fear
waamar - f& e g % § gvar
w1 ¢ 5 7@ 15 faae W
T 1 40081 YT FIATKAT W
at g At wpre firer | AT wEw
¥ T & fag oF ar @ W
TraT Tww wifge arfe wae ag

180-181 AT 40081 &% W

feft firt @ s o

‘a’ﬂ'

433

374

i



10683 DG
for wob Gy Srafteey ®) sy 9%

e ATl s ¥ A
qiferafz w1 T § | & 2R @-
TR W
N AR O s o § I
*t £ wgr fe ol gy fafgwe w1
WY ware § agr I feeww o sl

vy fer fe g ad am
o Y ¥T @%Y | Qumw WA
w ¥ fag ok o § xuy feewwr w1
1] vy e Qo 4 w1 A
T § N I vy o v frar W
wx Hfod Fefy v a7 Faw w7 T
ug forpa gt € 1| Wt e = ofar
NI AR T AR
ar fet #7 wor T¥0W ? w7 ofama
fefra § st HH AR I@| A
dtZAT a8 Ao oy
qure § & oo 1 o A @ & fan
TXwewR 2 e B @t SwE
qEaTsAl #342) § 3w ¥ wea< fefere
st tfear Y e ara) faad
X TREY AT &1 I 9T 77 feewwa
g wfgw

q!a_\farﬁtfa“anem:ﬂo Te A
% fay T o< ¥ afer wox e
¥ 0¥ e fi¥o, Ao THo QRo, FYfATTT
wifad WX a9e T WS SHE
¥ Wy ¥ Frmd ¥ 1 IT W fer e
¥ o ¥w g T g gEt W AT
TR 3T 7T A F WG IWEAE N
waegri wr fears v ¥ 0 e
ol I T TR aTw § Wy
oF Ay # wrE ol ¥ 37 & e
T a7 AT 3AR @I B gver qg

ASADHA 19, 1889 (SAKA)

(Deptt of
Commumications)

o g 3w 97 ) AT geny £ s o
! T AT W § IT N gt
¥ wgr wrm wfge fe @ @ ey
wfed ¥ TR TR FART o Yo,
THo THe q, wufrader wfuerd
wifs @91 & fee@ @ 97 * difer
T @ mfs 9 N I v %y
avAIs ¥ SfeTeE § I W as
w fear Ot q% 1| 9w T ST
o1 a1 gt e & @re drowy
F vyt fe 97 &1 et TWHED | v
o & wgr mav fis I Y fagre o amar
& wife agr 37 A = gEw o
fARiegn o &7 7 5% W AN o
e Fre witg § 3T & Wi A wgw
wifgr f& @@ ar qre dre, wde
o u-,ﬂﬁh‘tlﬂt{ffk
I & A ok ax w1 Gaer faar
L |
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TF 99 %% % & wor e o
- fomra T § ster & wore g gt
aMg W TRT  wTW QA gET
R YT 987 AT QAT § | U '
AT ¥ &WA & | agr Yo o me
€ | WA W@ T OEEE WET AT
a1 a1 gat wE, W M g R g,
ATCIE, WATATE, FAGTACT I
arar, shieTe, AgT T SEA ) fenrer
g 7 N Nt T A glear faw
JIAAY | g6 & S WY sare famr oA
Trfgy | of fafres g 3 dar
frar &Y & g7 %1 wwr 9N g Al
arw w7 g fe o @19 §3 s d e
& FUT ag WS ®GT |

L
Mr. Chairman: Hon Members may
now move the cut motions to Demands
for Grants relating to the Department
of Communications, subject to their
being otherwise admussible
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Shri Ramavatar Shastri (Patna) I
beg to move

“That the demand under the
head Posts anq Telegraphs (Work-
ing Expenses) be reduceq te
Re l')

{Excessive erpenditure on hiwgh offi-
cals (7))

‘That the demand under the
head Posts ang Telegraphs (Work-
;g- Expenses) be reduceg to

1"

{Inadequate expenditure on ordinary
employees (8)]

That the demand under the
head Posts ang Telegraphs (Work-
g Expenses) be reduced to
Re 1"

[Inadequate attention to employees’

amemities (9)]

‘That the demand under the
head Posts and Telegraphs (Work-
;1: .Fxpemes.) be reducegq to

1

{Failure to ymprove the condition of
RMS employees (10)]

‘That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced to
Re 1"

{Unnecessary delay in providing tele-
phones to subscribers (11)]

‘That the demand under the
head Posts angd Telegraphs (Work-
ing Expenses) be reduceq to
Re 1"

{Fatlure to improve the condition of

telephone employees (12)]
Bhri Ganesh Ghosh (Calcutta
South) 1 beg to move

‘That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduceq to
Re 1"

{Favlure to ymprove the pay scale of
the departmental stamp vendors
(13)]

JULY 10, 1967

(Deptt of
Communscations)
“That the demand under the
head Posts ang Telegraphs (Work-
ing Expenses) be reducegq to
Be 1"
[Increaning the rate of telegram, tele-
phone and postage rates on parcels
(14))

Shri P Viswambharan (Trivan-
drum) 1 beg to move

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Need to smprove the conditions of
service of the extra-departmental
staff m the Postal Department
an)

Shri Kundu I beg to move

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
R‘ lm "

10686

[Need to duisburse qusckly the over
time bills to the trunk telephone
erchange class III employees of
Onssa and other postal employees
of clasg Il ang Class IV of Onssa
(18)]

“That the demang under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Re 100 *

[Need to provide more post and tele-
graph offices in the districts of Bala-
sore and Mayurbhany of Orssa
191

“That the demang under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Need to upgrade the Bishunpur and
Dighalbanu post offices of Bihar
(20)]

“That the demang under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

|Need to ensure proper running of
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teleprinter service at Pury and qtick
delwery of telegrams ang letters »m
Omnssa  (21))

“That the demand under the
head Posts and Telegraphs (Work-
mg Expenses) be reduced by
Rs 100"

[Need to open a telephone exchange at
Thakurgany wn Bithar (22)].

*That the demang under the
head Posts and Telegraphs (Work-

g Expenses) be reduced by
Rs 100~

|Need to open automatic telephone ex-
change at Cuttack gnd provide new
telephone connections to persons
who applied more than a year back
(23)]

“That the demanq under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

telegraph office at
(24)]

|Need to open a
Kaliagany 1n Bihar

“That the demang under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Need to promde a separate postal
dwston at Baripada wm  Orssa
(25)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

INeed to open telegraph offices at
Bahadurgan), Sontha and Bisunpur
in Bshar and to construct new poat
office buildings there (28)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Need to yeconstruct the postal build-
mg at Kishanganj, Bihar (27))

ASADHA 19, 1889 (SAKA)

(Deptt of
Communications)

“That the demand under ths
head Posts and Telegraphs (Work-
g Expenses) be reduced by
Rs 100"

[Need to abolish extra-departmental
cadre of class II1 and class IV postal
employees of Orissa and absorb it 1n
the regular cadre (28)].

Shri Ramavatar Shastri:
move

“That the demand under the
head Posts and Telegraphs (Work-
mmg Expenses) be reduced by
Rs 100 '

[ Drserimination mn the matter of trans-
fer of Posts and Telegraphs emplo-
yees (30)]

‘““Phat the demang under the
head Posts and Telegraphs (Work-
mg Expenses) be reduced by
Rs 100"

10688

I beg to

[Excesswwe expenditure on the ameni-
ties of high officials (31))

“That the demand under the
head Posts and Telegraphs (Work-
g Expenses) be reduced by
Rs 100"

[Need to remove the difficulties re-
garding servce conditions of Posts
and Telegraphs employees (32)].

That the demang under the
h~ad Posts and Telegraphs (Work-
mg Expen<es) be reduced by
Rs 100"

[Need to prowvide adequate medical
facihities to P & T employees (33) ]

“That the demang under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100°

[Shortage of medicines and absence of
other facilittes mn P & T dispen-
sartes  (34)]

Shri K Ramanl (Coimbatore) 1
beg to move

“That the demang under the
head Posts and Telegraphs (Work-
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g Expenses) be reduced by
Rs 100"

[Farlure to upgrade the existing

Branch Post Office to a sub-Post
Office in Irugur Nagar Panchayath,
Palladam Taluk in Madras State.
(35)].

Shri Ramavatar Shastri:
move:

“That the demand under the
head Department of Communica-
tions be reduced by Rs. 100.”

{Inadequacy of means of communica-
tionsg 1n the country (55)].

“That the demand under the
‘head Overseas Communications be
reduced by Rs. 100.”

[Non-delwery of letters and telegrams
n time. (56)].

“That the demand unde; the
head Overseas Communications be
reduced by Rs. 100."

[Misappropration of money orders.
(57)]

“That the demand under the
headl Overseas Communications be
reduced by Rs. 100."

| Housing arrangements for postal em-
ployees. (58)].

“That the demand under the
head Overseas Communications be
reduced by Rs. 100.”

[Need jor lwing wage to the Posts and
Telegraphs Employees (59)1.

“That the demand under the
head Overseas Communicatigns be
reduced by Rs. 100.”

[Inadequacy of Post and Telegraph
Offices in eastern and central dis-
tricts of Uttar Pradesh, (60]

Shri N. Sreekanian Nair: I beg .0
move:

“That the demand under the
heaq Department of Communica-
tions be reduced by Rs 100."

{Unsatsfactory service conditions of
the employees of the extra depart-
mental posts offices. (61)].

1 beg to

1967 (Deptt of 10690
Commaunications) -
Shri Nambiar: 1 beg to move:

“That the demand under the
head Posts ang Telegraphs (Work-
ing Expenses) be reduced by
Rs, 100.”

[Victimisation of the Telegraph Traffic
Employees by treating sick leave
supported by medical certificate as
‘Dies Non' (74)].

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Need to refer the upward revision of
pay scales of telegraphists to arbi-
tration. (75) ).

“That the demand under the
head Posts ang Telegraphs (Work-
ing Expenses) be reduced by
Rs. 100"

[Need to remove “show-cause notiee”
threat to withdraw the recognition

of the AITTE (Class III) wunion.

(76)].

Shri K, P. Singh Deo: I beg to
move

“That the demand under the
head Department of Communica-
tions be reduced to Re, 1"

[Functioning of the Posts and Tele-
graphs Board (TT)],

“That the demand under the
head Department of Communica-
tions be reduced to Re, 1.

[Failure to mmprove organisation of
the Department (78)]

“That the demand under the
head’ Posts ang Telegraphs (Work-
ing Expenses) be reduced by
Rs. 100.”

|Need for formation of mnew poastal
dwisions at Baripada and Dhenkanal
in Orssa (79)].

“That the demand under the
head Posts ang Telegraphs (Work-
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ing Expenses)
Rs 100"

be reduced by

[Need for reconstitution of Telephone
J(ldvuow Commattee wn Orissa
80)]

“That the demand under the
head Posts and Telegraphs (Work-
ll;? 1:ox?enm) be reduced by

{Need for introduction of Motor Mail
Service 1y the Onssa circle (81))

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by

[Delay in sending and recewnng tele-
grams, letters and parcels imn Orisse
cwrele  (82)]

“That the demand under the
head Posts and Telegraphs (Work-
g Expenses) be reduced by
Rs 100"

[Functioning of the Inspection Organi-
sation of the Department in the form
* of Spectal Inspechon Squad (83)]

“That the demand undey the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs 100"

IFaviure of the Complamts Orgamsa-
tion  (B4)]

“That the demand under the
head Posts ang Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

{Feambality of separation of Postal
Department from Telegraphs and
Telecommuniwcations  (858)]

“That the demand under the

head Posts ang Telegraphs (Work-
ing Expenses) be reduced by

{Urgency of formation of a Corpora-
tion n the Telecommunication

Branch (86)]

“That the demand under the
heaq Posts and Telegraphs (Work-

ASADHA 19, 1889 (SAKA) Deptt of Communications10692

& Power)

mg Exuns.es) ba reduced by
Rs 100"

[Urgency of having apprais:l, job eva-
luatton and productivity surveys.
(87)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Unremunerative schemes detrimental
to the expanmon of the Telecommu-
nication gection (88)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Unsatisfactory working of the Delhi
Telephones (89)]

“That the demand under the
heaq Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs 100"

[Failure to root out corruption in the
Department (50)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Possibslity of introduction of Inland
Trunk Service n Omssa  (91)]

“That the demand under the
head Posts and Telegrapha (Work-
ing Expenses) be reduced by
Rs 100"

[Posnbsisty and urgency of opening of
more local exchanges in
(92)]

“That the demand under the
head Posts and Telegraphs (Work-
g Expenses) be reduced by
Rs 100"

[Need for wireless communication 0%
the wmportant festwals wm Orussa
(93))

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"
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[Need to form a R.M.S dimision n
West Orssa with headquarters at
Jharsaguda. (94)1.

“That the demand wunder the
head Posts and Telegraphs (Work-

ing Expenses) be tieduced by
Rs, 100"

[Need to improve the working of tele-
graphg department in the Orissa
arcle. (83)].

“That the demand under the
head Posts and Telegraphs (Work-

mg Expenses) be reduced by
Rs, 100"

[Need to solve the housing problem

of postal employees n Orissa
96) 1.
“That the demand under the

head Posls and Telegraphs { Work-

ing Expenses) be reduced by
Rs 100"

[Need for opeming of more post
offices in tural areas of Onssa
an1.

“That the demand under the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs. 100"

[Delay n payment of overtime bills
and medical bills (98)]

“That the demand wunder the
head Posts and Telegraphs (Work-

g Expenses) be reduced by
Rs. 100"

[Need to enhance the wages of peart-
time workers like postal runners and

sub-post masters of the Department.
(89)1.

“That the demand unde; the
head Posts and Telegraphs (Work-

mg Expenses) be reduced by
Rs, 100"

[Need to improve the working of the
vigilance Organuation of the depart-
ment (100)]

“That the demand under the
head Posts and Telegraphs (Work-

JULY 10,

1967 (Deptt. of 10694
* Communications)
g Expenses) be reduced by
Rs, 100"
[Need for revision of postal tariffs.

(101))

“That the dcmand unde; the
head Posts and Telegraphs (Work-
ing Expenses) be 1eluced by
Re. 100"

[Nced to provide postal jacilities in the
State of Orwsa  (102) 1

“That the demand unde; the
hcad Posts and Telegraphs (Work-

mng Expenses) be reduced by
Rs 100"

[Need {o keep up the time shedule for
postal delwery services (103)].

“That the demand under the
head Posts and Telegraphs (Work-
ng Expinses) he reduced by
R= 100

I Neea for mobde post offices m rural
areas  (104) )

“That the demand unde. the
head Pysts and Telegraphs (Work-

ing Expenses) be reduced by
Rs. 100"

[Need to establish night post offices at
district headguurters (105)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs, 100"

[Need for weifare activities
P. & T. Department

wn  the
(108) 1.

‘“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Establishment of more Posts and
Telegraphs dispensaries in the State
of Orissa. (107))

“That the demand under the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs, 100"
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| Faslure to introduce cricket and row-
ing in the P & T sports (108)]

“That the demand under the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs 100"

[Drscord among posts and telegraphs
staff in Onssa, due to high-handed-
ness and complacency of some offi-
cuals (100)]

“That the demand under the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs 100"

[Need for alteration and addition of
P & T buildings in the Dhenkanal,
Cuttack, Sambalpur and Kalshand:
districts of Orissa circle  (110)]

“That the demand under the
head Posts and Telegraphs (Work-

g Expenses) be reduced by
Rs 100"

[Misappropnation and wastage of
money with regard to rental of

buldings in the Guyarat circle
(111)]

“That the demand under the
head Capital Outlay on Posts and
Telegraphs (Not met from Reve-
nue) be reduced by Rs 1007

|Slow progress in developing the
Indian Telephone industries (112)]

Shri K. M. Abraham (Kottayam) I
heg to move

“That the demand under the
head Department of Communica-
tions be reduced by Rs 100"

| Need to resolve the grievances of the
workers of the Posts and Telegraphs
Department (113)]

“That the demand under the
heag Department of Communica-
tions be reduced by Rs 100"

[Need for prompt service in telegrams
letters and trunk telephones (114)]

“That the demand under the

head Posts and Telegraphs (Work-

ASADHA 10, 1889 (SAKA)

(Deptt of 10696
Communications)
ing Expenses) be reduced by
Rs 100’

[Need for post offices and other com-
munication facilsties mm Udumbum-
chola Taluqu: of Kerala (115)]

“That the demand under the
head Posts and Telegraphs (Work-
ing Expenses) be reduced by
Rs 100"

[Necessity for construction and repasr
of RMS buldings m Ernakulem,
Shoranur, Olavakot Cannanore,
Alwaye, Cochin ADS, Twuvella,
Kottayam and Calicut (118)]

“That the demand unds; the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs 100’

[Need to build quarters, rest hotses
and cycle sheds for postdl emplo-
yees m Kerala (117)]

“That the demand under the
head Posts and Telegraphs (Work-

ing Expenses) be reduced by
Rs 100"

[Necessity for mtroducing automatie

telephones in Ernakuleam and Cochin
(118)]

Mr Chairman The cut motions are
also now before the House

ot gen W (warer) AWl
wEiET ¥ AWy ¥ SF W g w0
qeey W1 1 T o are fawm
FMAFP TN A e A g fawr &
AFETA 97 Aadl oF I Fg F
fasmae Wew & AT OF [EET FAT
AT 1 N AT ¥ W & qE
R fewm & g Awr w1 @9 frawtw
qee oY | ggr wrey § ¥ ag aefT
g @t ané & Hfew faed ard wdia
¥ a%d ¥ & Faenar @ f§ 3o wwgw
B Wt i § o ¥ fewm ¥ A
aedrr gear 7€ | v wawT Q¥ A
iy & wa w% wf Az aw v ol
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[ g wa)
wrare aEr gTE T @ AR N few AP AW ATEATE | oo G dYe
¥ ag AT ¥ T w7 fear fy & fewrdde Y g s feadae
arcfadie grea §darg 1 qR apwewra FEA WfEd w7 qafed § gerImy

#gd gC I3r @ v ¢ fw wgr N
F3 77 I BTN A=A F FE
e @, T # g WA ¥ A firw-
Fraree 7 wegw w3 fr 39 g7y
e ot Q¥ @ faar fewron, 1=
o fefaftes & da7 & gw ¥ T@w
LA L CUE ]

Wit WHRT : KT G5
aqq ¥4 §, vifeY @ sy fawg
qT @ AT

* e & 3@ T T
g1 7 & gafew a7 @ g fr ag ¥
qgeT HET @ A w7

wr® A7 fawrr & waqT # awr
Qv wET 9n ¢ AT A <7 g
faarwreq qaTr €Y Fifow FEOT | TF
oA QAT & AT g8 ¥
arar w1 qgara # o fpdt it ffee &
e wgA qfew Qi @ E T A
a3 fiedt matite qdz w1 ey fafee
@ fryear & w7 oY e & 1 wo
T gun fax ot 3 amy @3 gq ¥
g I & & oF WY & e
& s WA g fE o

"y o Yy & o @Y mer ady 4,
Fqt g7 I3 ATqA FIAT AETAT "

€% ¥ A7 f44Am ® wEET F
Yo ¥ Yo faardae g & art Tiegn
i ZNrareT ferrddie | Afsa & gany

v Y T feera w7 aw §

7 & gy # wrohy fafres
wgm 1 g ¥ wwan g fafwee
Hg & 9T OF wWewwT qrfedried
WERE &1 § | W & Iy FET A
femeft | sfaws & sw oY ag wiw
Y ¥ AT MA@ g oW W
F&T w0 @ ol | gafed ew
@z e feardde & far oa% qre
TGA W qW G AT

RO T TgteT A
TREy F& AW ¥ AR ¥ wEAr
AT E | AN CF ITET A
&1 e qrdre ME W IwTEA
ot & oz 3% Fgfadwew foadie
qT 8 1| g7 TE¥ETT gTer ¥ Tefee
ag & fx g6t T arT fawr & ard
¥ ¥ ot asfere T Qi o I
vz O & 1 A fafrec B
&0 & TE T® ¥ TG I W
sgFr FrafErda ¥aRroPar
TS I TZX (LT I 1 TS
i oy &t aeft f AfeT axfeerd
Tagwiva st i g | o T e
Tyt s M ghm iy
§3 Mfax M qiT aged & -
fihaa Tad a1 WY § 1 IR wgIET
ATOR FATAT AT wE § AT IR
A fwat srar & 1 wrko wWe qHo
wifE e #1 o & ek I T ¥
i Rrfeor e fad og @17
s foqr arar § 1 qR et aw
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arfwat & faens ®1§ forpraer 7 & 1
afer & wowar g fr fooride
aqat TEA A g T g AR
AT FATAT FArAT gy )

ANAf arx & qg FzA1 R B
fir dto T E¥o F1E FY 14T N1E A ArFH
9T TAYT 74T 47 | ATy aufeendT &
a¥T 4z 22 2 faar war | fegte
o8 ¥ wAw fewdde 1 et
o gran § feadRe ¥ g 39
W WP ag AT AT @
MT o aT Fe feq@gz = g
w19 A& FW W ) dro 2o faqrde
Y T4 @Y X a3 ] R
fwaT fr W fewdde 2ar ¢ afew
7% 228 W FAW T o dw e faare-
#z ®) 7 fad gu g o fis R O
w1 fa ge § 1 7T & wow afw
fafrex wgs & wgm wwmw g fe
TR A€ ¥ @2 off WY T T 4w
9T AT AT |

o T¥ dre  fegréde #t smy A
gAmfarmd s § 1 gT R A M
e T a1 arger g | wEEw -
aM aw 97 Ay a9y 1 e W
oY (FTF g N aE) wT agw
faw ot & | &Y qAeTET AT R 7w
w1 7 faeran, 26wnw w1 wfeady
fraar, S AT &% wewmr 7 frea,
farsdt &< & Firsram a1 mgw @ T aE
|y forprad § oY s wrag gy & ot
qrer gAY € 1 ¥fET w0 oA
# qro Gy Yo faqradz 1 wigd= F1ofy-
fargz W WO wIE g 1 W G
& arew &, mifwer it Gawe & agw ¥
qte Tx & feardaz & wqwivay 7,
qra FT ¥ 3 W 4 & sgafa
&, Y &1y fear § vaF qETad 7w
Y W wgwnt vt frarer Y wiw
wT aw | R AR § fr P 7 o

ASBADHA 19, 1888 (SAKA)

(Deptt of 10700
)

woft gt & Ty ¥ aw o
g @ 91, 9% OF wEAanT e
Zz 7k | OF WHET ¥ ATHAAT { Wy
fraantdw s &by e
¥ ga% Wit £ 4 v | w@ w
@ arfsaT ar | & sawt a1y A
Bt wmeaT, AfFT S8t AT W A
wO ¥ foy wx @z @ 9T WA
wgr A sETAT @7 WH oW ek
aneT 3 wTf | et #F ar
2 fir t7 wewd & v waTE 39t 4
eeeardier w1 w1 Qg A e o
# o wwa T ¥ faams ag frare afr @
@ f T gz e femn w7 wgfa-
¥ dET & W war fagr o,
wfew 4 SwaT F@ g | KfwT 1w
wgwa # fsfrgews 97 weat %) fywrar
2§ o gu sfewre sad W 33wy §
u  wuda W F@ A FHARAT
w1 1§ T qoar

wa & ferése arew §9 T w0
g g o e dF k¥ ww oo &
@t frrrad & gt A g e
R gl ¥ ¥y dF w dfe-
fordtw & 7t @ 1 o @ ot AT W
Atz ¢ ofewrw & st aren B -
wy gy wgy § i gt fesda oy
frad, ®r€ wieww wmdy | & gEw
m frs oa HE wrl dfaew dF X
w9AT fgam wiwar § ot 94& w81 oAT
w1fied fr oy WY g Wt o | &
R T ag PR I TF T T qOE Ay
wIfH 9T 6 F FAT § Q) B ST
TT WA | AT PR qE-GE {TET
¥ qrg ardT orz qTERT ¥ 9w gAY
waifed  wYc wgr TEr oY I P A
oYz wreeT afcwr v & fr o @
st & ot BT & 1 G g X
wre ¥ ¥y wn g wad W fedfod
®Y ot gy g oy
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B 7 fer @Y UTF ATy qOT
o7 @Y wEeTET war ar fF qaAdE w5
aeiaT 4 &% o I ¥ W gar
2| I§ & TRAWT AW AT oC A
o BT vl § | g O w1E ® FITC
itz w@aT §T I Fuet § 1 wafad
o 7z s ¢, 8w ar fe
AT WKEE TATAT AR | IA WY
50 AT 100 To w1 ATEAT fomr o |
fafaeex wrgw & w7 @1 fe oy @
ot §, T qedwra TR FH 1 A OF
whm[ﬁsw‘rm:rﬁt
Feftarey fradde ¥ AT ez ST A
¥ firz &8 § ST QAT ¥R ¥ Ow
feqr oy 1 W19 wW & & 7F AT 6T
§r awd § s w€ oY wred? qo @AW
# fok ferddz & ore wiw w1 fire
T wTET | T fed) w1 oY figds wrd
VAT § &1 98 wOAT & E oy Wi
fewe T EC A | gEe wod feurdie
¥t A gt A & @ g fw
fafaeex age =1 v wrf wrafa
LA LU

v & famdwe A afer S e W
o8 ger 3 S § o fewdde A
wg s & feeraa ot & fe =
o &) fod wie fopde w7
g1 & garr wgar g & o=re AW
3 # zouey aow 0 & I aved we
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TET g & qH & g T AT Y
7% Yo Qe Wto & T WTHET TYWAT
gttt = owgER & qEl faw
& | AT IRE ATEY AW TE
waw ¥t § s ofewss &% 7 @Ar
afeeee ¢, a@ T fopRe &
Frdardl qE W o ¢, foww W @
s & oy & | FEF R BRI
#fcferm Wit Afewa grarfaes
g &) v oo g e
o fopede w1 s e gy aran g,
A o Tz ¥ o Y e w A afee-
ot o ot @ 1 & fafreT o
*) 7% gEms 0 owgar § oW
femédie 1 og wor & f§ SEw
T ara feoeie et , A ag oonfar-
Ao a1 gat Iy ddezw W fede
FT A, foqa smefmdl &1 oew &
Ay T awa fogz HT X N Al
yr=fra) &1 @F  ooese faez qaT |
7 g ¥ wrwer dfdfrrwm it
Afewe grarTfwaw a i TE g § TR
wv fomn o | g@F a7 g wé
qree wifee a1 gEwr TaT STt qr
aigr Tew! Wor fear a1 €l X
et ) foar amar § 1 T OF TET
foe g @ & @ o ot § Wi
¥eT@ ¥ qarfaw I@ A § wd o
fay e &

g v ¢ ferae W fafew
Wt.m;mf{lﬂtﬁr I
W w0 @ e, T dem W
g § | W v a7e T IR TR
it ot & 1 ¥ o W e
7 qpTc ¥ e arfew o
fafewr #t fommer &7 wgEr | ¥
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% Wex fafewr ¢, fasdt 0% w5Tr
i &t oY wfar § 1 g aw &
I woRy afr 1 af § 9 =
AN HEE F T @ ¢ @
45 Wt v wx § Afew awr 9
Wt gforr W Afw A & 1 %
fafret e @ qoT wEm g 5

fasma & 1| 37 Tt ¥ qee fafer
sa ®) faar xar & Afeq for o
wry adrg W@ faed @ for g
AT ¢ e oryerdst 7 awredt a
I | AT qIEAT W w9y w17 & fAu
A A g M agsmeR vow ?

AFTL THIA § OF A F19
T ¥ AR TR W e
famr s & &few wve qae qRo
¥ e gifsw #73 & fag o 2=
2T qaT § | v Ay Afaw & wAnAe
* fau Y 3= aw fer g 3
aa feqréae & T & qoq  TroATdY
Y fege wvr @ fee @ifarfedt
¥ &faw 97 IT F FAGAGA A AMAT
qifga) =7 fau = feqy 2=w &
wy ¥ M wfemn

zw feadde ¥ &r-fgrd oeqemis
T AifamfeE ok ferdw ¥ dfaw
gt g e @ W aw
wrfry N FW FO 7T FAfea

ASADHA 19, 1889 (SAKA)

(Deptt. of
Communications)
¥ ¥ fay ow-frgré oeerdT W
feqréae % fodmery w00 & wwew
¥x q_siehww fear sww ar | Afe
O IW N9 Y "ew w7 fear waT
2 X wg AvEm winfa s
W+ w1 ghfrdds @ & o
¢ @ @ * oF whon ag o gw
¢ fo w onfagrd W & frgges
FEH ¥ o fogdww o, gawr A
%1 @@ mar 1 AATH 48 O WK
A-frgrf w1 wgw Garw Ay g
arfew

TG IE TH T € AARE FT ARLE
&, wro T guw fag fr ¥ e Jww
¥ W gew ¥ gz Ay fear o

10704

“I straightway assure this House
that there would be no victim-
sation "

IFM Are AT 9T g arar fear aQr
ff oo & fafeamdve &
@'ﬁlﬁﬁ'«ﬂmwgﬁ:

wid ¥ oF wPEa
A promise unfulfilled 1s an untruth
told

Iq ax fomr A9l X 0w & fav oW
fesw mfefrde W fear @, <&
2red A #¢ faar mr & s 9 wfaw
# 37 oF % fedl Y w9 ad Gemn
T § W T @ I & oI feA
g @ A W wfegee
st @& Y famar mr @)

AT TR qEETEd #T ah
¥ W UASE H ART %7 oy
g A wgrarr & fr T ¥ awT
8 3, ¥ AT qga &, 7w
S 3, & Y qPTE AN T T€EA
8 &1 & s g g e oww
FATH 1 A TG TAT Y1 AHTIY
o ¥ qEX U AR AT
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o ook ¥ auT & ghy WA
, @Y AT Wy A A wgw et
T g W | 9w 6 el
T it & fafrex egw @
wET wg g e W g iy
qfimired wigd §, ot ag I wr fafar
wwt it wyrd WX I 1 A g

%44

a

& s w1 yfen qx s g

The Minister of Staee in the Depart-
ments of Parliamentary Affairs and
Communications (Shri 1. K, Gujral).
1 am very grateful to the members
that by and large they have exhibjt-
ed a great deal of sympathy for
department and the problems we are
facing I am also conscious of the fact
that there 1s much desired to be done
to improve the situation as it 1s [
can assure the House through you that
we are not oblivious of the deficien
cies that we have, nor are we 1gnor-
ant of the fact that this department
does expose many of its consumers to
a great deal of difficulties

justify the difficulties that are unjus-

partment functions

and we did not have any waiting Lst
We went on increasing from Plan to
Plan and today we have 964 lakh tele
phones and a waming list of approxi-
mately 3} lakhs We propose to add
in the Fourth Plan 6} lakh tele-
phones and we think that by that time
our warting list will have swelled to
9 lakhs

The question can be rnightly and
correctly asked ,f we are conscious
that the waiting Lot 15 swelling if we
are aware of the fact that the demand
for telephones 1s always going to out-
strip the supply what steps are we
taking® For a minute I will take you
aside ang then come to thig poimnt
again I am conscious of the fact that
this department has estimated that by
the end of the Fourth Plan if we re-
ally want to meet the needs of the
country we should have at least 4
million telephones Simultaneously in
the department there was a commit-
tee on electronics under the chaur-
manship of that great leader of sci-
ence Dr Bhabha, who 1s no more
with us which estimated that by
1874 this country should have 6 mil-
hon telephones This ;5 the reality We
do agree that gomewhere from 4 to 8
million lies our must requirement for
this country But even inspite of our
additions, even In spite of our expan-
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mons, we shall be able to touch only
15 mullon. Between 1.5 millon and
8 mullion, there is a big gep. This gap
18 bound to expresg itself in deficit
services; 1t ja bound to show 1tself mn
long waiting lists, it is bound to ex-

not the wssue that we should go
on instalung more telephones For all
these things funds are needed This
Parliament 1n 1t wisdom always de-
cides what the plan size should be
out of that plan size, how much
would be given to communications

Sbhrl S5, Kandappan: We never de-
cade

Shri 1. K. Gujral

B

If Parhament

phones, I can assure you that we shall
not be found wanting

ot XEMAT TEW  (9E)
WX TATRAT HT G TTHH fawmn
o & T 9, A T qwEdr g@ @
awdat 1

Shri L K, Gujral' Shr1 Prakash Vir
Shastr1 15 a very learned member and
I respect hun very much But he has
an overestunate about thus Even
if we do that, we can provide only a
fraction of our requrements Although
1 believe we should do 1t. I would in
addsmion plead that 1t we get also
from general finance the same fund at
least as we earn, we would be able to
mmprove things Even then, we shall
not be able to meet all the require-
ments Therefore, while we discuss
telecommunications, we mught keep
this 10 our mental background, and 1t
will be easier for us to assess, appre-
clate and realise the dificulties under
which this department functions

This department functions under the
handicap that we are unable to sup-

ASADHA 19, 1880 (SAKA)

(Deptt of 10708
Commaunications)
ply the telephones that needed,

months now

Shri Srinibas Misrs
Tramng i1n courtesy also

(Cuttack)

[}

Shri 1. K. Gujral: In any developed
country where the telephone services
respond ¢o the needs of the commu-
nity, the bamc standard = much
higher Switzerland 15 sometymes
quoted as the heaven of telephones
There, the basic education 1s that of
a graduate After that, the staff tran-
ing 1s much longer, approxmately two
years Compared to that, we take up
a matriculate, giving a traimng of
two months, now we have added
another month for training in those
aspects of life to which my friend re-
ferred, courtesy, better use of lan-
guage, better understanding of peo-
ple’'s needs etc Even then the diffi-
culties will continue These dufficul-
ties are the difficulties of our under-
development, deficiency 1n financing.
Till we have more money we Can nel-
ther upgrade the staff education nor
their emoluments I am fully cons-
cious not only of the difficulties of the
consumer, but also the handicaps of
the staff Therefore, we have to re-
wview the situation from an overall
point of view

Shri Shashi Ranjan: Withun the
available resources, can improvement
be brought about or not?

Shri I K. Gujral. I am one of those
who say yes, we can and we must,
because 1t would be also a lame ex-
cuse for me to go on pleading that
everything 1z ultmately connpected
with money I would not do that ¥
do believe that productivity hes a big
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role to play in our life and particul-
arly in this department, not only in
giving service, but also in geiting the
worth of the money that we put in.
‘Therefore, we have instituted and we
are going to jnstitute more such
points of contact where productivity
can be improved. 1 am a great be-
liever in productivity. Therefore it is
for us not only in this department
but in every sphere of our activity to
go on adding, getting more worth out
of the money that we put in. Other-

wise, a developing nation will always
suffer more.

Another point that was made was
.about trunk calls and the difficulties
faced. As you are aware, now Wwe
have introduced in this country what
is called subscriber trunk dialing.
Some members have referred to it
and said that the difficulties have
increased.

Shri Shashi Ranjan. It is true Doctor
Saheb has das raths, but not a single
rath rides, because all the time all
the lines are out of order.

Shri 1. K. Gujral: ] am glad he has
pointed out these das raths. I would
only bring to his notice a very inter-
.esting feature, about STD and how
the demand for trunk dialling is in-
creasing. For example, when we
started STD for Lucknow-Kanpur in
October, 1960 we used to have 330
calls per day; by the end of 1868 it
increased to 7,200 calls per day. For
Delhi-Agra we used to have 410 calls
per day. By the end of 1988, it rose to
11,900 calls per day. Now, take the
line which my hon. friend referred
to—Delhi—Patna line— over which
he was much agitated. Before the
‘STD we used to have 80 calls per day;
at the end of 1986 it was 2,500 calls
per day. The main point of my hon.
friend is this: if we arme conscious that
there is more demand and that more
channels should be laid, why don’t we
do it? 1 can only sum up in one word
that we are not only conscious but we
have also taken active steps to add
more channels and more lines and I

JULY 10, 1967
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sure by the middle of 1068 he will

the difference. In spite of the
that we are adding more channels
and laying more cables and adding a
variety of services like microwaves
co-axial, etc. the demand generally
outruns supply, not only in the num-
ber of telephones but alsp in the
trunk-calls also.

am
find
fact

An Hon. Member: How does the
hon. Minister explain the shortage of
inland letters and postcards for
months together?

Shri I K. Gujral: If my hon.
friend bears @ While with me, I shall
satisfy him when I came to the postal
side.

Shri Shashi Ranjan. Mr. Gujral says
that there is shortage of 'material and
the number of calls is increasing. The
buildings where these machines are
housed must, according to the rules,
be airconditioned but they are not so.
When there is automatic dialling, they
give wrong number and the fine wires
are easily susceptible to heat and
cold. In order to save the life of the
equipment and also to facilitate get-
ting the correct number, he must get
it airconditioned. Otherwise, it is no
use.

Shri I. K. Gujral: 1 am grateful to
Mr. Shashi Ranjan: he has made a
detailed study of the functioning of
this department. We are aware of
this and wherever new telephone ex-
changes are buit and new machines
are installed, air-conditioning is pro-
vided. But there are a number
telephone exchanges where air condi-
tioning is not available. My friend
will pardon me if I tell him that air
conditioning costs money and money
has priorities under the plan and the
plan is again decided by you. It you
decide to give me more money for afr-
conditipning. 1 have no objection. 1
assure you we will be able to meet
your requirements.

There are two or three salient fea-
tures about the Delhi telephones, At
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the moment we are working connec-
tions to the tune of 58,000 telephones
Delhi 15 fast expanding and Delln's
demand for telephones 19 fastly estab-
lishing itself I am representing this
eity 1n Parliament and I have there-
fore a degree of concern for Its
growth

Mr. Chairman: We have a half an-
hour discussion today Will he con-
clude in five minutes®

Shri L K Gural I will finish this
point in two minutes and continue to
morrow

Mr. Chairman. It would be better
1t he finishes his speech today

Shn I. K. Gujral* The
st we have today 1 much big-
ger than what 1 have mentioned
in proportion to other towns We are
going to instal about 23 000 line. 1A
the course of thic year and that 1 feel
to a degree will meet the demands of
the town to a degree only because 1
do not think much mme can be done
about them within the limited resoun=
cex that we have

My hon friends have montioncd
many point a few pointy out of
which 1 will now tuoke Shit K P
Singh Deo mentioned one or two
points and 1 think he rcfeired mostly
to the article which recently appear-

walling

ed—M1  Masani & aiticle—w hich T ]
both learntd and good, and he ha.
appreciated  all our difficullies and

the hon Membur has diawn from 1
T would like to meel two or three
points theire It has bien made out
that f tele-commumecation 1s divore-
od fiom the postal services perhaps
tele-communication will be better off
and that what he has chosen to call
the hidden subsidy to the postal sei-
vices would stop As long as we have
pgot a Consolidated Fund of India
where all the revenues and all the
expenses are to be drawn from all
the policies about the postal services
that you may decide to undertake will
have to be financed from womewhers,
and the postal service is not only a
service as such n the commercial
sense, but also a vervice 1n the sense
that it is ¢towards develooment of the

1282(Al)LSD—9.
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(Deptt of
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naiion, for development, we do open
post-offices and there 15 a big number
of them which are remunerative and
we also open post-offices which are
losing from the commercial angle, but
all the same, we must open them
because we want all the corners and
all the sections of society to partici-
pate in the growth of this nation
Therefore, mere diversifying of postal
and tele-communication services will
not mtan much good

10712

My friend dlso made a pomnt that
wnost of the teldgrams are posted I
have with me the figures and I would
like to refcr to the latest figme of
April 1987 On an all India basis,
only 13 per cent of the total tele-
grams which number 1,37 500 were
posted In Delhi out of the 12680
{cleprams only 02 per cent were
posled This you will agree 15 &n
muignificant figure compated to the
total work that we undertake

Shit Singh Deo and some  other
hon  Members referrcd to the work-
to1ule .gitalion and the promise
which imy worthy colleague, Dr Ram
Subhdg Singh had made to them re-
garding aibitration 1 take this ocea-
sion to re-state and r1e-<affiim that we
have not backed out of that under
standing Whatever understanding
was given on ihe flo;t of this House
will be stuch €0 Wep have said and
we adhere to 1t that arbatration
should be within the machinery of
the Jomnt Consultative Machinery
that has been now working in  the
Government of India 1 think it 1%
in the interesis of the employees that
the earlier  they decide to appomt
their nominer as the arbitrator, the
better 1f will be for them as well aw
for the department so that this issue
can be solved easily ond early

I am m complefe agreement with
some of the ponts  thal have been
mnde about the working conditions of
the emplnyees and we nre doing our
hest the best we can within the scope
of things Salaries are determined



10713 RG.
[Shri I K. Gujral]
and the DA 18 determined not by this
department alone but by the other
procedures and other rules and the
machinery which s there for gll the
employees of the Government of

I would only refer now to the staff-
housing We have got an acute short-
age of housing, but 1n the draft fourth
Plan, we have allocated Rs 5 crores
on acquisition of land and Rs 10
crores on the construction of addi-
tional housing I do know that this
will meet only a fraction of our re-
quiremenis, but we want to meet
this as far as possible

A point has been made about ex-
press delivery 1 would only say
about express delivery that express
delivery sometunes 15 musunderstood,
because express delivery does not
travel faster When a letter 15 posted,
it » only sorted out separately, uf it
15 distinguishable, and it goes by the
same tramn service or air service, and
on arrival only, between the atrival
point and the delivery point, some
tume 1s saved Some time, though
technically saved, in reality, ;s lost

Shri R Barus: Why should it travel
late”

Shri B, N. Shastrl
You must term 1t as “‘ensure
very", not “express delivery ”

8hri Shashi Ranjan: Why don't you
allow every aeroplane to carry the
dak?

Shri 1. K. Gojral: T am sorry 1 can-
not go into all those points because
the Chairman has asked me to wind
up, and my worthy colleague w1ll be
able to cover all the other points to-
morrow I will only say that the ex-
press delivery letter, on arnval, 1s
handed over to a special messenger
who goes from house to house Some-
trmes 1t happens that the ordnary
mail delivery man reaches the place
earlier than the express delivery man,
bpgausg he has to travel all round,

(Lakhmmpur)*
del-
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the micro-wave wystem. It is a
technical discussion into which 1 wall
not enter. After studymng gll the as-
pects, it hag been found that mmero-
wave 18 much better, more efficient
and wnore switable to our needs 1n
Patna—Muzaffarpur than VHF, That
1s why we have gone 1n for this We
are importing only a very small fiac-
tion of our needs of ‘micro-wave sys-
tems for technological reasons aimed
at getting maximum advantages
Otherwise, both in the matter of re-
search and manufacture, our research
as well as our ITI and other facto-
ries are abreast of the time and now

micro-wave egquipment 15 being
manufactured m this country
I will refer to two or three main

difficultzes that we have tried to meet
in the last two or three months One
of the complaints made was that n
trunk call bills, the new procedure 18
more irksome and tiresomc because
the details of the trunk calls are not
given We are examining the possibi-
Ity of 1everting to the old system
where the details are given

Shri Sonavane: They should be
sent very early, not after three
months

Shri I. K Gujral. For that wo have
started diversification of the accounts
system Previously all the accounts
were centralised 1n one place Now we
have started the diversificalion pro-
cess I think i1n the very near future
the billing gystem will be considerably
improved

1737 hrs.
[Mr SpPEAKER in the Chasr]

As I said, there 15 acute shortage of
telephones and there is a huge de-
mand To meet it. one of the steps we
have taken is, we have decided to
open public call offices in g very big
way We have taken a policy decl-
sion that 2 per cent of all the existing
lines in a town shall at the minimum
be public call offices We will incresse
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it to 5 per cent and later on to 10 per
cent, so that that class of soclety
which cannot afford €0 have its own
telephone iz able to have access to a
public call office within easily walk-
able distance,

Another difficulty pointed out was
about the time fixed for cancellation
of trunk calls, It was said that 3 hours
notice for cancellation wgs much too
long We have already reduced it to
30 minutes. This, I think, will meet a
great deal of this difficulty.

There have been complaints here
and in the press about the billing
system. It has been said that a tele-
phone call comes that you have mnot
pdaid your bill and then the phone 1s
disconnected We are actively exa-
mining the possibulity of introducing
two methods. One 1s, hike electricity
bills, we should introduce the system
of 1ebate or penalty, whatever you
may call it, .f a person does not pay
the bill within a specified peiiod, Se-
condly, even after that if the ball 1s
nut paid, we might send a registered
notice, the 20st of which may be borne
by the sub:criber himself,

Shri Jyo.irmoy Basu (Diamond
Harbour): What about inflated bills”

Shri 1. K. Gujral: About the billing
system, we are trying to mechamse it
m all the bigger sections. It 1s not the
computer; my friend need not get
upset about it It is just mechanisa-
tion, which will meet a great deal of
this difficulty,

About philately, the newspapers
have been making a point and our
Prime Minister also wrote a letter
sometime back that the qualty of our
stamps maut be improved. We have
decided that in the very near future
we shall call an all-India seminar to
discuss the various aspects of it, how
to improve gur gtamnps and make them
better earners of foreign exchange.
We propose to call all concerned—the

Vietnank
(H.AH Dw.)

artists, philatelists and all those who
understand this line from the export
angle—to participate in this confer-
ence and- help ug in evolving a con-
certed policy in this regard,

Shri Jyotirmoy Basw What are
you doing about enhancement of cable
rates by Britain?

10716

Shri I. K Gujral: I will not try
to reply to that just now because the
time at my disposal 13 short, I hopu
my colleague will reply to that point
tomorrow, I will only say thrs that
the UK, Government has increased
the rates only unilaterally. Theic-
fore, what we decide is entircly our
own business. We have not yet de-
cided what we shall do about 1t, and
I think by the time a decision 1~
taken we will be able to Lomi w Llus
House and take the House into conii-
dence.

Shri Jyotirmoy Basu: What .bout
installing metergs insde the pre-
mises of the subscribers for record-
ing the numbers of calls made?

Mr. Speaker: Order, crder. The
House will take up the half-hour-
discussion,

1742 hrs,
VIETNAM*
Shri Umanath (Pudukkotai): Sar,

regarding the half-hour-discussion
which stands in the name of Shn
Gopalan, because Shri Gopalan is ab-
sent, under Rule 55(v) I have applied
for raiming that discussion. But snce
Shri Krishnamoorthi, whose name 1z
second on the list, 15 present in the
House, he will speak for a few m-
nutes and I will follow him.

Shel V. Krishnameorthi (Cudda-
lore): Mr. Speaker, Sir, the hon. Mi-
nister of External Affairs while re-
plying to Starred Question No. § on
22nd May, 1967 regarding Vietnam
stated that they were m touch with

*Half-An-Hour Discussion,
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the Secretary-General of the United
Natlons and alsp with some countries
with regard to Vieinam, ¥ submmn,
Sir, India iz the Chairman of the
International Contro. Commission
and its role is very important, Our
effort to settle the Vienam affair is
more great than that of any other
party, But I am sorry to point out
that our Government has miserably
failed, They have pot taken proper
initiative to bring about a peaceful
settlement in Lhe Vietnam afflair,

As we all know, in Vietnam, our
American friends in the guise of pro-
tecting the South Vietnamese agaigst
the so-called aggression by North
Vietnam have poured milliong of sol-
diers, American and Australian sol-
diers, angd have dumped ammumtions
and other things. Instead of dommg
good to Vietnam they have dene morc
harm than what they expected from
the North Vietnamese. In the past
two years there have been killing,
murders of both women and childrer
and al' sorts of things. There is m
peaceful settlement of it at all. Bot}
the parties, the Amcricans as well as
the North Vietnamese, have under-
stood, they have come to realise, that
it is no use fichting and it will re-
sult in a loss to both the sides, In
these circumstances our Government
should take more effective steps to
bring sbout a peaceful settlement.
Instead of settling the matter the
Government of India keeps quiet and
things are developing fast. You
must have read from the papers, Mr.
Speaker, even today, that the North
Viethamese are not at all insisting
upon any conditions- for peace talks.
I have also read in the Press that the
Secretary of State, Mr. Dean Rusk, is
not at all insisting that there must be
certain conditions for peace talks.
When both the parties are trying to
meet together without any pre-condi-
tions, it is the duty of the Govern-
ment of India, which is the Chairman
of the International Control Commis-
sion, to negotiate with both the parties
and other countries with a view to
solving this problem amicably.
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I am sorry to say, our American
friends, in the name of safeguarding
democracy, freedom and other things,
have entered into the arena of Viet-
nam, which is a black spot for the
American people, They are doing
one thing in respect of Vietnam, In
order to avert attack by North Viet-
nam they have poured military arms
and ammunition inio Vietnam. But
take the case of West Asia. Israel is
attacking UAR. Instead of condern-
ing, they are supporting Israel. So,
I appeal to the Minister of External
Affairs to take up this matter as an
independent country and try to settle
it with more vigour. I say that the
Ministry has o far failed to bring
about a settlement, It has got more
onerows responsibility. Even though
both the puarucs are trying to bring
about a settlement, the Government
of India has failed tp negotiate with
them. Without taking any more time
1 would appeal to the Minister of
External Affairs to take a little more
pein 1o bring about s peaceful settle-
ment between both the parties.

Shri Umanath: This question gets
added importance because of the fact
{hat our country's representative hap-
pens to be the Chairman of the Con-
trol Commission, Ag far as our
Government is concerned, I am sorry
to say that it has ultimately taken up
the objective position of shielding the
American position, as far as Vietnam
is concerned.

Let us take the question of with-
drawal of American troops. It is
shown as though this is a fight bet-
ween North and South Vietnam Gov-
ernment, in which the South Viet-
nam Government haa got an agree-
ment, legal agreement, with the Ame-
ricans because of which
coming in. It is not so. I
submit that as far as the question
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and they are aganst the American
axistence or presence there, To bmng
home the point I want to quote the
Indwan Express of 27-4-88, and Indan
Express, as we all know, 15 run by
Shi1 Goenka, who cannot be accus-
ed of betng a Communist That
paper says

“In both North and South,
whole of Vietnam 15 regarded as
one country By theirr beha-
viour, the people of South Viet-
nam seem to be inssting that
they beiong to North Vietnam—
at least to the extent of desiring
a withdrawal of US troops’

So on thiy question the enlue
Victnam people want that the Ame
ricun troops should go Aund yct if
the American troops are therc, what
are they theie for? They aie there
for some other purpose, and net be-
cause they want to fight In this
connection 1 would hike to quote the
then President of the Uniteq States,
Piesident Eiscnhower He had made
it clea; they are m Vietnam At
a conference of State Governors held
on #4th August 1963 President Ewen
hower =aid

‘Let us assume we lose Indo-
china The tin and tungsten
that we so greatly value fiom
that area would cease coming
So when the Unated States votes
400 million dollarg to help that
war, we are not voting a give-
away program We are voling for
the cheapest way that we can, to
prevent the occurrence of some-
thing that would be of a most
terrible significance to the United
States of America, our power
and ability to get certain things
We need, from the riches of the
Indo-chinese territory and from
South East Asia”

It is clear that though the entire
Vietnam people do not want them, the
Ameriban troops are there, as Pre-
sident Elsenhower puts it, to further
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their own se'fish interests, 1 am
sorry to say that on this question our
Government has not taken the posi-
tion that the American troops should
withdraw unconditionally

Secondly, there 1s the question o1
the Geneva Agreement Whenever
the question of the Geneva Agree-
ment 1s rased, they say “we are for
the settlement of the issue by both
the governments on the basig of the
Geneva Agreement” That is not the
correct posiion It 1s pot as if both
the governments are violating the
Geneva Agreement It 1s not so On
that question 1t 1s not correct to say
that the North Vietnamese have infil-
trated mnto the South, that was the
piovocation for the South to retahate
and that 1s how they violated the
Geneva Agreement That 13 wrong
Within 24 hours of the signing of the
Geneva Agreement, here 13 the state-
ment made by the then Presmdent,
General Eisenhower on 21-7-1854
wiich says

‘The United Stales has not it-
<elf been party to or bound by,
the decisions taken by the confe-
rence The Agreement contains
features which we do not
lhike "

So within 24 hours of the signing of

the Geneva Agreement, here is the

United States which renounceg the

agreement So also the Dien Gov-

ernment The then Prime Minster
Mr Dien declared on 18-7-1055

“We did not sign the Geneva
Agreement So, we cannot be
bound 1n any respect by these
accords ”

So, 13 1t not clear that the United
States of America as wel] as the
South Vietnam Government renounc-
ed this agreement the moment it was
signed? So, 18 it not but proper for
our Government to say to the United
States as well ag the South Viétnam
Government that they have got Yo
implement the Geneva Agreement,
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But our Government does not
that stand which 1t should take

Then, I would ike to take the
question of bombing of North Viet-
nam Here also our Government takes
up this position which 1s contained
in the Prime Minister Shrimat: Indira
Gandhi's broadcast from New Delhi
on 7th July, 1966 —

‘We would appeal for an im-
mediate ending of the bombing
wy North Vietnam

Thus should be closely fol-
lowed by a cessation of hostili-
tiegs ae well as of hostile move-
ments and action on all sides
throughout Vietnam, in  full
observance of the Geneva Agree-
ment,”

Our Government tells America to
stop bombing and simultaneously it
tells the South Vietnam Liberation
Movement to stop thcar lLiberation
movement also It means, by implh-
cation our Government says that sv
long as the South Vietnamese peaple
do not stop their struggle and so lo
as they continue their struggle
America 15 Justified n bombing
North Vietnam This 15 a very hor
rible position which 15 not consistent
with our past traditions of freedom
struggle The Government has to
decide whether a sovereign country
like North Vietnam, could be bombed
by America and whether sovereignty
could be violated It 1s not a qQues-
tion of balancing between the two

Then, I go to the question of trade
The present position 18 that our Gov-
ernment has stopped trading with
North Vietnam, The other day when
a question was put, Shn Chagla re-
plied, “Yes, we have stopped it be
cause the commodities that we sent
to North Vietnam may pass on to
China” That was the reason given
My submsmon 1s that this 1s not the
real reason, becsuse if the reason is
that a commodity will go through
North Vietnam to China, there s
Hong Kong attached to the manland
of China Have we stopped our trade
with Hong Kong? We know, daily

take
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goods are passed between Hong Kong
and Mamland China, still we have
not stopped our trade ‘with Hong
Kong Then, every now and then on
the floor of the House the gquestion
15 1a18ed that some commodities are
passing through Nepal to China,
still, have you stopped trade with
Nepal> We have not done so We
know that there are very close rela-
tions between Pakistan ang China Is
there any guarantee that goods will
not go through Pakistan to China?
Still, we have not stopped our trade
with Pakistan Then, why have you
stopped trade with North Vietnam?

The real pusition 18 that the ans-
wer given 1s not the answer, 1t 1s to
cover up the real reason Trade with
North Vietnam was stopped in 1865
and n 19685 Amerwa passed an
amendment to PL-480 Law which suid
that they would not give aid to those
countries which had irade with North
Vietnam o1 Cuba On that basis 1n
the zame yea1 1865 we have also
stopped trade with North Vielnam
Our Government has submutted ¢o
he dictates of America We have got
w1 sou]l and we could straightaway
ell_them that we have a sovereign
right to trade or not to trade with
iny country

Then a very unfortunate position
has come Even the voice of the
freedom fighters of Vietnam 1s being
banned I have received a commu-
nication from the National Book
Agency of Calcutta that the Assistant
Collector of Customs, Postal Apprais-
ing Department GPO Calcutta has
addressed them saying why a parti-
cular book which has come by ord:-
nary post should not be confiscated
What is the name of the book? It 18
South Vietnam on the Road to Vic-
tory This 18 the book that has been
confiscated

Ours 12 g lang which took pride in
expressing solidanty with the free-
dom fighters in Spain, Crechoslova-
kia, Ethiopia against the Fascist Mus-
solinl and others and we hava come
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the Government banned any South
Vietnamese literature which talks of
their struggle against the Vietnamese
people there®

The reason for confiscation given
there 15 that it contains materials
which undermme the fricndly rela-
tions of India with foreign States
This means, naturally their struggle
13 agamnst American imperialism and
they are afraid that America will
mistake them This 1s a very horn-
ble posttion It was only i the Bri-
tish days that literature concerming
the Russian Revolution was proh hit
ed by Britain Have we come 10 a
pass that we have to take a position
that Britain took then? I would like
to have answers to these questions

Mr, Speaker A number of Mem-
bers are there who want to ask ques-
tionk Some of them have written
to me that they want to participate 1n
the dehate I would hke to tell them
that there 15 no debate now but it
15 only a half an-hour discussion
We have already spent ahout 15 mi-
nutes now Now only questions can
be asked

Shri Bal Raj Madhok (South
Delh1) The question of Vietnam
has been agitating the minds of the
people for a long ttme What 1= this
problem” Here 15 an area that tra-
ditiona'ly was a meeting-ground of
India and China Culturally it 18
part of India but geographically it 13
nearer to China There have been
wars between Vietnain and China for
centuries Then the French came
in  With the precipitate withdrawal
of the French after Dien Bien FPhu
there has been a power vacuum there,
angd China has been trying to fill that
vacuum This is the real problem

China has carried war by proxy to
that srea Actually, the pcople of
Vietnem would have very much I'k-
ed Indig to fill that vacuum, but un-

Vidtnam ABADHA 19, 1880 (SAKA)

Vietnam 10
(HAH Dis) T~

fortunately because of our unrealistic
foreign policy, India i{s nowhere In
the picture and therefore, the Chi-
nese are coming there and they are
trymng to subvert the constitutionally
established government there and
trying to bring 1t within theirr con-
trol This 15 the rea] crux of the
problem

People talk of our moral duty to
support freedom fighters there 1
should say that in foreign policy, mo
rality does not come in charity does
not come in but only national inte-
rests come 1n  We have to see what
our national interests demand? Our
national interests demand that Viet
Nam which 1s a very strategic area
should not be allowed to go under
Chinese hegemony This 1z the real
problem and this must be prevented

QOur International Contro’ Commus-
<ich 18 neffective In fact it does
not serve any real purpose It was
to have supervised truce and the
elections but no elections have been
held there The commission was not
meant to meet the situation that has
developed there 1t cannot stop the
war

The real thing 13 that peace must
be brought there and 1t should be
done 1n such a way that the whole
area will not come under Chinese
hegemony and that can be only done
1if China also 1s asked or pressed to
stop 1ts war by proxy We are nut
in favour of the American troops be-
ing there but we are equally oppos-
ed to the Chinese troops or the Chi-
nese-supported troops of North Viet
Nam being there

I am glad that a good thing has
happened now North Viet Nam
has suggested that thev are preparcd
to sit down for peace talks without
laying down any preconditions that
the American troops must withdraw
It 1s a good offer and both sides
should avall of 1t and some kind of
peace should be- established ‘vhich
should be in the Interests of those
people without any interference from
China or from America ¢
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[Shri Bal Raj Madhok]

So far as India is concerned, my
submission is that the best course for
India to follow is to keep quiet.
Sometimes, keeping quiet is also a part
of the policy, and here is a case m
which instead of taking sides, we
should keep quiet because thereby
our interests would be served better
than by any other course,

18 hrs,

Sari H. N. Mukerjee (Calcutta
North East): I would like to kncw
from the hon. Minister if Governmen*
intend to pursue their present hesi-
tant and lifeless and sometimes al-
most helpless polrcy in regard to
Vietnam, in spite of our being chair-
man of the International Conlo!l
Commussion. | say this because a war
of the utterest barbarity, even though
it is undeclared, 1s being conducted
by the United States, fwilh 400,000
American soldiers operating on the
scene, with America spending 22 bil-
lion dollars, which amounts to more
than the total gross national product
of our country, with methods like the
use of poison gas and napalm and
fragmentation bombs and  cutting
dykes and all kinds of other enormi-
tieg which we have associated with
the worst kind of fascism; and m
spite of all this, our Government have
a tepid attitude and only says fruom
time to time, and that also very in-
frequently these days, about the
necessity of stopping bombing of
North Viet Nam, which has never
stopped and which goes on all the
time, May I know if Government are
going to put up a braver show, be-
cause sometimes it iz better to follow
the Indiap tradition of speaking up
for what is right and just in inter-
national affairs, and here in Viet Nam
something is being done by the Ame-
rican imperialists, which is of the ut-
terest barbarity? May I, thereinre,
request the hon, Minister to revive
something of the old spirit of India's
foreign policy in regard to this mat-
ter which is a festering sore in intexr-
national life today.

it vnie fog (T ) : wirfiowr
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ot e & ag Qe aw & fr oY
FEY 7€ O wwdy | fgegrnw ow wwe
7w Erhdnd | fernfdr ifaw &
AT §, eV s wHMT
® ¥gridw g & fafrec mw &
T * ;e A qeAr wigan g fe
fie o@ 79 WA T IO AAT F
§ otr ZuTht avell & am us @A
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qwa 3T F ARA £ f§ qo o
We ¥ Aha ar fawrar wtfaw
¥ H13 TAFGAR AWM. FIE AT WIR
¥ U gETANE Fzed & o faey



o727 Vietngm ASADHA 16, 1889 (SAKA) Viefnam 10728
(H.AH, Dis)) H.A.H.Dis.)
& wyt Wi Wi & FAC ATt o arwawy rials like brass sheets, strips, tyres

and many items are being dail
T q § W< o N wfewar & pedtoSouﬂ:Viemlm.mdp:?:g;

awnfs wid & sy @ fewfa® §  is made in dollars. This shows that

R | not only do we not trade with North
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the Americans to bomb even the neu-
tral zone. We have asked the Con-
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kaﬂ%#ﬁlwﬁwmm and demilitarised zone as well.
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porting the Vietnamese war, but cer-
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Vietnam is a different thing. Let
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TRy e Shrli Bal Raj Madhok: There are
Q' agents of China in this House.
Shri Namblar (Tiruchirappalli): Shri Umanath: Not American

The hon, Member, Shri Umanath, has  gents?

ernment of India.... Mr. Speaker: Half an hour is over.
Shall 1 ask the Minister, or shall I
Mr. Speaker: Since he has clearly adjourn?
explained jt, no repetition is necessary.
Shri Namblar: It was Westmoreland,

Shri Namblar; Please hear me. H¢  Commander-in-Chief of the American
has said that our with North  Forces in Vietnam who gave a broad-
Vietnam has sto At the same cast....
time, I want to point out that our
trade with South Vietnam is on the Mr, Speaker: It was going on very
increase. Moreover, strategic mate- well Why do you want to spoil it?
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Shri Namilar: If such a broadcast
was not made, I shall congratulate
Mr, Madhok here and now. Let him
clear the position.

Mr, Speaker: Please sit dawn. All
right. Half an hour 1s over. Do you
want to hear the Minster?

An hon. Member: Please allow me.

Mir, Speaker: How can I allow him?
That 15 not proper. Either I allow
all the half a dozen or I do not allow
anyone. ]t 1s not proper tv allow only
one or two. How can I choosc? Mr.
Chagla.

The Minister of External Affairs
(Shri M, C. Chagla): I am really sur-
prised that my friend Mr. Mukerjee
should have said that our policy has
been a hesitant policy. It i1s in sharp
contrast with what Mr. Madhok says,
that we should keep guite. I do not
agree with Mr. Madhok. India, as
Mr. Mukerjee has rightly said, has
always spoken up in the cause of
Justice, in the cause of 13ght In the
case of Vietnam, our policy all along
has been consistent, and the right
policy. From the very start we have
said that there can be no mlitary
solution of the Vietnam problem The
solution can only be at the conference
table

We have said further that such a
solution cannot be brought about
unless there i1s unconditional cessation

of war, -

-

We have not stopped there. We
have giwven every assistance to U
Thant to bring about a peaceful solu-
tion. 1 cannot divulge to the House
what we have done in the diplomatic
field, but I assure the House we have
a representative in Hanol, we have a
representative 1n Saigon and we have
done whatever is possible to bring
about a settlement.

May I remove one misapprehension
from the mind of my friend Mr.
Madhok! I agree with him that we
should try and contain China, we
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should not permit China to expand,
Qur view 13 that the present American
policy, far from containing China, 1»
helping China, and I will explain why.
The more the bombing goes on, the
more the war is escalated, the more
North Vietnam is driven into the
ambit of China. Does my friend Mr.
Madhok know that China dominated
North Vietnam for a thousand years?
North Vietnam does not want to be-
come a vassal of China.

Shri Bal Raj Madhok: Yes, that s
the right course.

Shri Umanath: [ rise on a serious
point of oider. We have got diplo-
matic relations with North Vietnam.
It 1 not 1n vider for the Minister to
sdy that a sovereign government s
likely to become a vassal Will we
accept that position 1f any other Gov-
ernment says so aboui{ us? That is
not fair,

Mr. Speaker: There is no pomnt of
vrder,

Shri Umanath: Let lum say about
North Vietnam on merits, but to cail
a sovereign government ...

Mr. Speaker: Even North Vietnam
may not be very much offended by
that. Why are you? (Interruptions).
The Minister has a right to have his
opmlon. 1ol

Shri M. C. Chagla: I have every
right to say what 1s a historical fact,
that North Vietnam does not want to
be dominated by China.

Shrli Umanath: No country wants
it.

Shri M. C. Chagla: Therefore, the
longer the war goes on, the greater
the escalation and the more North
Vietnam has to turn to China for help
and assistance Therefore, we have
been pleading with the United States
that 1n the common objective of the
containment of China, this war should
be brought to an end. I must answer
one or two questions which had been
raised and which were based on com-
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plete misunderstanding of the func-
tiomng of the International Control
Commission It was set up for a very
hmned purpose—io supervise the
truce, not to face a war situation 1f
my hon friends look at article 29 of
the Geneva Agreement, it enjoins on
the Commission to ensure control and
supervision of the execution which 1s
possible only with the co operation of
the two parties It has got no power
to enforce the provisions of the
Geneva agreement [ts only function
1s supervision and control, 1t can only
investigate provided a complaint is
received When the complaint is
received 1t passes a resolution which
1s confidential, 1t forwards the resolu
tion to the two co-chairman, the UK
and the USSR It 1s for these two
co chairman to relesse or not Lo
release that resolution We are often
asked what 1s the Commuission doing’
Why does 1t not do something to stop
this teirible hghting” Hon Membeis
do not realise that 1t 15 not within
the power of the Commussion, it has
neither the machinety nor the juris
diction power nor the capacity to stop
in any way the terrible war that 19
gomng on If they only study the
Geneva agrcement they will see how
limited the functioning of this Com
mission 15 Even within these hmita
i1oms, 1t has served a useful purpo-e
It 15 & symbol of peace I think even
the North Vietnam Government is
agreed that the Commission has serv-
ed some useful purpose and that it
should continue

As regards trade with North Viet
nam, my frnend Mr Umanath 1s quite
wrong about facts He said that our
trade with North Vietnam stopped
due to the food agreement we signed
with the United States in 1963 It is
not so It was in 1963—much earlier
than 1865—that instructions Wwere
1ssued that all exports to North Viet-
nam required prior clearance and the
reason for that was given here in
answer to a question, namely, that
we found that goods which we sent
to North Vietnam were being diverted
to China (Interruptions) Mr
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Umanath’s accusation was that we

were nfluenced and coerced by #he
United States

Shri Umanath, Even now [ say it
Why do you send 1t to Hong Kong!

Shri M. C. Chagla. 1 say it 15 not
coirect With regard to South Viet
nam the position 1s equally clear The
sale of lethal weapons is banned
Normal trade in textiles, etc. conti
nues Civilian trucks were exported
by some private parties The export
of petroleum and petroleum products
has been banned so that we do not
send anything to South Vietnam which
could be used m a war

Shr1 Nambmr Brass sheets, strips,
tyres, etc (Interruptions)

Shn E K, Nayanar (Palghat) On
4 point of order What the Minuster
1S saying 1s Wromg

Mr. Speaker He may be wrong,
but what he has said, he has said

Shr1 E K Nayanar On May 20 last,
the public sector undertaking, Hindu
stan Steel shipped 121 tons of iron
jounds to South Vietnam This was
exported This was done by a public
sictor undertaking of the Govern-
ment of India But what the Minaster
says now 1s that there was no such
trade It i1s wrong

Shrs M C. Chagla: My hon friend
Shr1 Umanath mentioned about ban
ning a book That 15 a matter which
as he knows comes under the Sea
Customs Act and 1t 18 within the jurns
diction of the Finance Mimstry and
not within the Externsl Affars
Minstry, and he maight put that ques-
tion to the Minstry concerned

“ There 15 one thing more This morn.
ing we have seen the news which
should be welcome to the whole
House this s a statement made by
Lord Brockway who 18 as strongly
opposed to this war as this country
1s and most Members of this House
are
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Shri 8. Kandappan (Mettur)
it been confirmed?
veracity?

Has
Has it got any

Shrl M, C. Chagla: Not confirmed,
but I take it—as Lord Brockway has
saxd 1t—as correct According to Lord
Brockway, the Vietnam representa-
tives at the Peace in Vietnam Con-
ference at Stockholm which he
attended had narrowed down the
demands to three an unconditional
halt to bombing of North Vietnam,
admission of direct representatives of
the liberation front to negotiation,
and a peace settlement conforming to
the terms of the Geneva agreement
1 sincerely hope that the ieaction of
the Unmited States to this would be
favourable that this narrowing down
of the demands, as Lord Brockway
has said, and that North Vietnam 13
prepared to come to terms or to dis
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cuss and settle, will nduce the United
States to stop bombing and to come to
the conference table

18.17} hrs.

BUSINESS ADVISORY COMMITTEE
FourtH REPORT

The Minister of Parliamentary
Affairs and Communications (Dr, Ram
Subhag Singh): I beg to present the
Fourth Report of the Busness Advi-
sory Committee

1818 hrs

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday July
11 1867/Asadha 20 1888 (Saka)
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